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Heard Mr. s, Sarma,

learned ccunsel for
the applicant,

! The application is admlttéd.‘Call'for
the reccrds. ' '

i N

' List cn 22.5.2002 for crders,
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' Vice-Chairman

Threa weeks time 1s allowed to the

' respohdents to tdke: necessary steps.
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7.5.02

Steps were a%%eady ta@}b by the | ;
applicant. Office to proceed accordingM
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List the matter for orders on
22/5/2302.
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A espondents further four weaks txme is -

_and 43, The notice on respoﬁﬁﬁ%é*g
js returned unsaerved and it was repurtad

~ that the said ‘respondent had gone for o

volu%temy retxrement Similarly, th&“ﬁbti-
ces on respondeqt Nos.11.17,23,38 and 43
G
i returned
“addrgsses, ﬁccardxngly, Mr. S.,8arma, $1
learned counsel for the applicant is gran-

unaerued ‘'due to incomplete

ted three wesks txmo to obtain necessary
instructxons and to take further steps

on the respondants. On the prayer.of fir. =
A.Deb Roy, learned S 14 CiB .S, . for the |

N3
1

-

O&allouéd to the: offxc;al respondents to
file uritten statament._

; Llat igdln on 24, 7.2092 for orders.
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’ ! 4.7.200% . Heard Mr S, Sarma, learncd counsel
| Ao\ ‘

: il

for the applicant and Mr B.P, Katakiy v .
lesarncd Gevarnment AdvccQEe, Tripura =
assisted by Mr P,K. Paul, Mr Kataki pféys
fer feur weeks time to file Jritten

statement en behalf of reppendents Ne,3.

Mr 5 + Sarma, en the ether hant prays fer.

passing eover the matter te enable him.;’u,

to obtain seme instructiens sHxkx as -
regards notices en respendents Ne.17,

) 23’ ZB,RRd 38, and 43‘

Lat the matter he passead ever.ﬁa;'
- the day., “

The prayer of Mr Kataki fer
granti ng time shall be taken ints

;canuideraticn tomerrey.

¢
\ ? amgg%SLN9}\‘ﬁ>., ‘ ~ Vicd-Chairman

nkm
5.7.2002 : Thé'applicadffis allqud three
_(Agartaln) weeks time fer taking steps far service

. af noti@d?Bn respendents 11, 17, 23,

2&; 38 ahd 43, Tha other respendents,

i h;mely' Unien of India, UPSC and Stats of
Tripura and State of Manipur may file

wuritten statement within xkx twe ueaks,

List again on 9.8.02 for further orders.

B I .y
%it;;agiﬁg\t\sﬂwq’"v” Vice~Chairman
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*«b; ¢ 24.7,2002 ! No staps soc far takpn. The appllctr"
-«QJ ';;‘/ gis alloued to complete the steps on or
]
. f 6. 742002
Nos Sheps_ Glesd by 1 jloerere 2 : 2 for asder
fn Coughiat ok x| fj  Liston 26.7.2002 for oxder.
bppll & . g
o - ]!i . Viga~Chairran |
TN ‘7‘ : - § X o
, o, L 26, 7.02 ! Mr. (TR K. Nair, learnad cbunsel f
' o i .j@ppearing on behalf of the Applicant has ‘
“ : lstated that as per order dated 24,7.2002
; he is to take steps in course, aF th;a day.
| L List on 30,7.2002 for f‘u*ther o
| : orders. ’
g Vs Q’V\ ! : : . :
Steps LoKon ey g | b T
e : A b [P
11- L ! Member, Vice-Chairmsn
: 30.7.2002 ; It has been stated steps were tak;;r

: _ iby the appuc?ant.. Hr.s.Sama. learned cou=-
! lnsd for the applicant prayed for deletion'
C . . iof the name of the respondent No.11, who

) f{has rétired from service as well as the

: Iname of respondent No.43, who has since

Y\’\H(a_. W—G/P_Q_M )
Omel Semk QM D Gechows

oo \ee,u.u b Tuc : | gexpired. The learned counsel for the appli-
- Stwee he flg, @_spwcum& | ‘fcant also submitted that the notices on
No- 1%, 2vasowd . L !riespondem; Nos.I7, 23, 28 and 38 be served
3g H\z—owm rzépowdom# R ‘jthrough the respondent No.3, the State of
No—< _ T DR fTripura, . - ~
AT D Ne . Prayer is accepteds The applicant
may take necessary steps accordinglye List
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I Mr, A.K. Choudhury, 1ea rned Addl,
{ +G«S.C, for the Respondents stated tui ;
I Responcent Nos, 1 and 2 are not Fili :
written statement and it will wvatch the
proceedings, Prayar has been made on behal,
of Mr. M.R, Pathak, learned counsel for the
‘Respondent No.3 for sgme time far filing
written statement, Prayer is allouved, The
other respondents may file written statemar
ulthzn four uneks from today,

L1§t on 9,10,2002 for orders,

Vice=Chaiprman

D o

' The raspondent &oS’is yet to ﬁifé
written statemant, Further four weeks time f
is allowed to the saig réspondent for FilinL
Iuritten statemant on the grayer made gn b eha

%” of the State of Tripura, List on 20.11.02

for orders. ‘
v e-ChairmanJ




|
) m?jig OTﬂﬁ'hs. P\,glstry e " ] Order of thHE T‘rlbdnai ' ,:...:..
[ ) ‘-‘ . | ) O
v S - .;20.11.02 Heard Ms. U.Das, leTrned counsel
. i ifor the applicant and also Mr'. A.K. Chou-

dhury, learned addl. C.G. blC.ufor the

_Tii”f ‘- . | j respondents. put up the maéte% on 26. 11.02
X ; fin presence of the counsel fok the - State

i jof Tripura for orders. f inunf
Member . |V%ce-cha1rman

o~ ,

! o . 1 . - . . A : |

‘,%\i ‘ ] 26.11,02 4 Hedrdl%r.AS Sarma le?ried counsel
o

i ) For ‘the applicant and alsg ﬂrle.K. Choudh=-
] ury, learned Addl. C.G.S5. C..fo% tha respond-
“{ent Nos., 1 and 2 and Mr. M, R. Pathak, '1ea rnem
{ed counsel for the respondeqt 0.3. The
respondent No.3 has submitt d the uritten )
i | - |statement, Services on the Ly sp other

, o o  1 R " respondents through reglstergdkpost is ,

| - jaccepted, The respondents ma’ qila}Urittan

% ~ {statement, if any within Ffour “euké from
today. Put up the matter theraafter for
Pixing tha,date of hearing.l |

1 o S ¥ | : - List an. 3.1, 2303 for- ﬁurther orders.
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| 6.1.03 | ‘Present : The Hon'ble Mr Justice V.S.
C P .Aggarwal, Chairman{ |

.The Hon'ble Mr K. KuSharma,

. ﬁ L i Member (a). h T
. i on 30.7.2002 this Trs.bunal‘,l had
: ;*directed Xk for service of notices on
1 { respondents 17, 23, 28 and 38ib%\affected
3 ?,through respondent No.3. There is no
¥ J report &s to whether the serv%ce‘ has

t been affected. Learned counsell for the
. t 1 . should ?
- a - | j{ responcdent No.3,/wk® lntxmateﬁ as to

1 . .
- whether the said direction hade n

|
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for service on the above respondents.
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() Ao fen. Gunt's ORJM}I » P9 _ |
olid. &/1/03 ”aéf i 11.2.2003 Oftice. nete did net’ :{nd aite as te
"’?‘W/‘ File J; Vel }Nhether the applicant teek the necessary
/" Aatevi cth 4 0/ s, | steps as erdered by this Bench en 6.1.2003.
' | The applicant is erdered te take ne,c’:;  ary
@C@’“&’V 0‘4’7- 1//2/03/'& | steps within twe days frem teday. 2
Comrmunics)ed L7 5
Put up the matter again en '13.2.,03
/(a/z;ée/s Gozmzu)) 1 ut up g
" ‘ { fer orders. o |
15 203 "Office te act accerdingly. |
. Vice~Chairman
~— 7 ’ 3 mb .
/g _ <__—? Y Fr13.2.200% It has been stéted'by Sri S.sarma,
M M"” M’%L - learned counsel for the applicant that
/(: MM%: }”f/’//’?% —' ~he applicant has already taken the
- ° f »necessary steps. Office to act a#z:d&n
. 29 and B8 andl Bk | i
/& i ly - Put up the matter again on -
Ag3/s For L) i | 11.3.2003 for further orders -
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Ohra Ao arapl 8 Y ithe meantime, Office to clarify as to
2L foetaran | ithe services - L ;
m 0 file . 25205 | S '
o | : i L Vice=Chairman
/ggﬁez ncomplebsl. ’” b/e i S} : 1
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Y Notes of the Registry ! Date 7 . Order of the|Tribunal
L .
' ) 525 3.2003  Perused the,iprce note. It
. /KMZJQ‘% . jseems that the se,ﬁ;.'V'ch ia incom=-
k y ‘ . plete on respondent|Nos. 17,23, .
o ’&’4 ' 28 and 38. The applicant may take.
N lice fogefanecd 10 b0 A@%@;l%cén/ - fresh steps on thl"e said res’pondem:—
. M./ 28 238, “Zhnoes . through respondent NO.3. The ;
é&i‘{f" e, &ﬁ;ﬁ}f‘\z/[; 30?“{:;& " respondent No.3 i,s requested to
A ({‘flam Vil 6D ¢ A5 . cause service on jnotices on the
A% ?__%%ng._s said respondents frclnm izx® his
sl AN ‘ end to complete ervice. The
%‘% h ™ applicant may takie x'?xeces.sary; stepsm
o \ ' - within one weeks ;;f.rc:m today. |
'@? ’ o ' : List again on (30.4.2003
%.JL'\}\& \’u»(oe'ﬁ' MWree SH\L g ~ for orders. [ -
@WM\'&J . i ‘ 1
» - e
| ‘ /’7@/ ch | Y
=329 L{fﬂ?) :;‘ " | Member . | Vice=Chairmanm
o : mb | ’ ’ | o
“é"e/e";:aﬁ va.ﬁc"f”‘ 130.4.2003  Put up again on 21.5.2003
' {:79’ for orders in presence of Mr. M.Re
Pathak, learned counsel for the
KSA@MI»‘A[DL oggg |7 a ,State of Tripura.

/\/]g/le_a ;%;lm; ﬁxzy&

i oY !

--4 c 5'4 "
/éan/m%‘n' k

R.e,é@ Tl el own-

horvally oF Tue copplicwnt,

\

‘the name of Mr. M.R.

lOf--lce to show

Pathak, as 4

counsel for the respondent. R
j

\E{ice-sChairman

'1

&

|

%

\

|

%

|
rr |

|

i

I

| "
f' H




-

i i mem i ST T

g e sy T

Notes of the Koy g vy

e oo e " "

T
}
t
i
i
C

21.5. 2003 . present : The Hon'ble Mr. Justice ‘

~ D,N. Choadhury, Vlce-Chalrman.

Rﬁ-d.;; mAOUJL '\s\h}l aw The Hon'ble Mr. S. K. l-ijra
' Member (A)
\flkkw\lr ot Tu,L A«Pphww\’
Heard Mr. S. Sarma,flearned

‘i%iaf, . \ counsel for'the applicant and also,

, _Yf'h‘°3 ' seen the Ofice note. The notices
were sent the respondenti?through 4
the Chief Secretary, Govt.;of Triputad

! iy

=
‘9

However, the same were returned on
+ 16,4.2003 with endorsement, The case

may now be listed for hearing on*%
18.6.2003, Office to proceed (gcc,rd-
The respoddent No.3 has alreae

ingly.
dy submitted written statement. The .

U.0.1I. is not f111ng wrltien statemeht

RO R L //l!
T o ) ' Member- Vice-Chairman .

b |
18,6.2003

. The Hon'ble: M, Justice D,
. N. Chowdhury, Vice-Chairman.
| The Hon'ble Mr. R.K, padhyaya
1 Memier (A). /bgv ’
% It has Been stated by Mr. M.R. '

Present

\ Pathék learned counsel for the ‘State |
b of Trlpura that he has received rejoine
1 der today and wants 4o ‘go through the

1 same, Prayer 1s allowed,. .

List agaln on 17.7. 2003 for
hearlng.
/;:.,»;/
(. o
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| 113 |
‘ C0.A. / REEX No. . .. . . of 2002
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| 17.7.2003
.MTE OF DECISION ® & ¢ & @& O 2 8 ¢ & O e b OOV

ndra Sekhar Chattopadhay ) _
REE < ° o o o ° . . ° o . . ° ry Fl s ° ° . ° OMPLICANP(S)Q

'Sharma, Mr S. Sarma, Mr U.K. Nair,

|Goswami and Ms U. Das

q e ° ° ° ° ° ° o ° ° ° ° ° ° ° © ° ° LIRTE'Y ° ADij’ ’I‘E FOR THE
- APPLICANT(S).

= VERSUS -~

|
L
%n of India and others

i

° "‘.Ae ° - ° o ° ° o ° ° ° ° ° ° ° o e ° - o oRESPONDEN'I‘(S).

. Chaudhuri, addl. C.G.S.C.

° H ° o ° © ° ° a ° ° o ° ° ° ° 3 © ° ° o 0 ) ADVOCAT E FOR TH“‘T:

RESPONDENT(S).

-

BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN

X

BLP MR N.D. DAYAL, ADMINISTRATIVE MEMBER
\p |

eri Reporters of local papers may be allowed to see

the ﬂud@ment ?
{

To be

Whethi
judgmn

Wheth
Bench

Juagmg

rrferred to the Reporter or not ?
Frétheir Lordships wish to see the fair copy of the
ent ?
{
er{the judgment is to be circulated to the other
es || ? '

=nt delivered by Ho'ble Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.l113 of 2002

pate of dec1s1on. This the 17th day of July 2003
|
r

The Hon' ble Mr Justice D.N. Chowdhury, Vice-Chairman

i
The Hon'ble Mr N.D. Dayal, Administrative Member

Nhrl Chandra Sekhar Chattopadhay
Commissioner-cum-Secretary
Government of Tripura,

Agartala. ' -.....Applicant

By Advocates Mr B.K. Sharma, Mr S. Sarma,
Mr U.K. Nair, Mr U.K. Goswami and

Ms U. Das.

|

1

g - versus -

$he Union of India and 44 others «.....Respondents
1

B

)y Advocate Mr A.K. Chaudhuri, Addl. C.G.S.C.

!
)
i
1

1

| ORDER (ORAL)
:
|

GHOWDHURY. J. (V.C:)

{ |

i The controversy relates to the legitimacy of the
I

J

ctlon of the respondents in the matter of appointment of

the applicant to thevIndian Administrative Service in the
\ .

1

ﬂollowing circumstances:

| The applicant originally belonged to the Tripura

ivil Service. In the vyear 1990 the applicant was

ppointed alongwith two other members of the State Civil

' (IAs for short) in accordance with the provisions

contained in Sub-rule (1) of Rule 8 of the IAS

d
o
7

Recruitment) Rules, 1954 read with Sub-regulation (1) of
| .

. S

: ngulation 9 of the IAS (Appointment by Promotion)
| : R ’
gulations, 1955, vide Notification dated 11.5.1990. The

i‘*
ppllcant was allotted 1985 as the year of/ allotment.

ervice 'of Tripura to the Indian Administrative Servicgwf"
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ccording to the applicant he ought to have been
ppointed to the IAS in the year 1984 in accordance with
is seniority. According to the applicant even persons
unior to him in the Tfipura Civil Service (TCS for
hort) were promoted to the IAS for non-finalisation of
is seniority in the TCS in the right time. In the
pplication the applicant mentioned the name of those
ersons who superseded him and they were impleaded as

arty respondent.

. From ﬁhe pleadings it.appears that the applicant
oined in the TCS on 24.7.1973 pursuant to the notice
nviting applications of the UPSC for a combined
ompetetive examination for recruitment to different}
ervices including the .service of TCS. The applicant
pplied for a post in TCS. The applicant accordingly
ppeared in the examination'in 1969 and he was selected

nd recommended by the UPSC for appointment in the TCS

osting was offered. He left for Ghana, West Africa for
igher studies " under Common Wealth Scholarship and

ellowship Plan on nomination by the Government of India.

uring his study in Ghana he received a letter from the

overnment of Tripura dated 9.11.1971 offering him the

ost of TCS Grade II. The applicant sought for sometime
nd accordingly he was given extension of time of

oining. Thereafter the applicant joined as TCS Grade II

in 24;7.1973. The applicant also pleaded that other than

hri Om Prakash and Shri R.D. Bhusan, the two Emergency

ommissioned/Short Service Commissioned Officers, there

: was no other member in the TCS save and except the

pplicant and one Shri Lalvohliana joined TCS in 1973.

he Tripura Civil Service at the relevant time was manned
!

‘\ ‘ . by......."..‘
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by persons purely on ad hoc basis and ex-cadre Daputy

iICollectors from time to time.

3 The other grievance of the applicant was that the

iapplicant's Seniority was undetermined and all along the
usame was cited as provisional. It was finally determined
lon 29.10.1998 determining his seniority in the TCS Grade
lI (Selection ‘Grade) with retrospactive effect from
[15.11.1930, i.e. the date on which his junior Shri
Iialvohliana was appointed in the TCS Grads I (Selection
ZCrade). Non-fixation of nis seniority in the right time
;finally affected his appointment in the All India Service
iin aid ofb IAS (Recruitment) Rules read with the TIAaS
j(Appointment by» Promotion) Regulations. The applicant,
’therefdre,_segght for a direction for holding the review
selaction for the years 1984, 1986 and 1988 and
:accordingly prepone his year of ellotment. The applicant
lsubmitted a .represantation before the authority and
finally by the impugned order dated 26.2.2001 his
pepresentation was rejected. Hence this application
braying for guashing of ihe ihpughed order and holding
review selection to render him fuli justice.

4. The State of'Tripura— Respondent No.3, contested
ﬁhe case and submitted its written statement. The Union

of India as well as the Union Public Service Commission-

%espondent Nos.l and 2 though did not file any written
Estatement they represented their case through Mr A.K.
Chaudhuri, learned Addl. C.G.S.C. and adop:ted the stand

Laken.by the State of Tripura. In the written statement

the'State of Tripura asserted that the inter se seniority
TCS Grade I1 Officers, promotees and direct recruits,
were finalised in the year 1975. In the said seniorify

list the name of the applicant was shown provisionally

Videseeoeosos




at serial No.65 with the remark that.the seniority would
be determined in consultation with  TPSC. Anbther Officer
k namely Lalvohliana who was also recommended by the UPSC
| was also shown in the said seniority list at serial No.7
with the same comments as because both thé officers were
| selected by the UPSC as Triopura did not attain Statehood

1 at that point of time. Accordingly for determination of

§ the seniority of the applicant, full particulars of his

i case were sent to the TPSC. The TPSC was also informed
that the applicant was initially issued offer of

} appointment on 9.11.1971, which was kept on being

| extended and finally the applicant joined TCS on
|

“24.7.1973. It was also pointed out that as the validity
|
\ of the panel recommended by the Commission of Selection

?Board'remains valid for a period of one year only and as
Vthe applicant had joined his duties after the expiry of
gsuch period he would be given seniority with reference to
;the date of his joining. On examination of the case of

1
1

|
jthe applicant, the TPSC did not give a conclusive opinion

tand asked the State Government to seek legal advice. The

fcase of the applicant was reffered to the Law Department,

|but in the meantime, in the year 1980, the applicant went
;to thé Court of Law for finalisation of his seniority.
iHéwever, the applicant, in the year 1984 withdrew the
Eapplication, In the vyear - 1981 the seniérity of

Lalvohliana- respondent No.45 was finalised by the

|
|Government, but the seniority of the applicant could not

5be finalised at that time since the case filed by the

lapplicant at that time was subjudice.. On fixation of the

|seniority of Shri Lalvohliana by the Government, two TCS
officers filed a case against the Government challenging

}the fixation of seniority of Shri Lalvohliana in the year
l

1981lececcan.
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©1981. In the said case the applicant was not a party. The

;said case was dismissed in the year 1992. In the year

i

1989, a seniority 1list of officers in the TCS was

Gpublished and in the said list the seniority of Shri

1}Lalvohliana was shown at serial No.2 with the remark that
1

;the seniority would be subject to.the final decision of the
| :
MCourt. In the said list the name of the applicant was
f i . .

shown at serial No.31l, but the claim of refixation of the

s

ﬁseniority of the applicant could not be finalised before
;992 since the case filed by the two TCS officers was
:%ubjudiced at that time. In the year 1998 the Government
‘buly considered the representation filed by the applicant
for refixation of his seniority and finalised the
‘seniority of the applicant by appointing him to TCS Grade
i (Selection Grade) with retrospective effect from
é5.11.1980. The respondents in the written statement also
ésserted that the name of the applicant was sent to the
ﬂPSC for inclusion of his name in the Select List and the
éelection Committee also considered his name alongwith
éthers, but his name was not recommended by the Selection
dommittee to be included in the Select List for those
Qears. The State Government in .the written statement
#sserted that though the provisional seniority of the
%pplicant was finalised in the year 1989, his name was
#ent to thé UPSC for consideration of his case for
iinclusion in the Select List when he becamse eligible,
i;e. when he completed eight years of service in TCS. The
n?me of the applicant was considered alongwith others
by the Seiection Committee, but his name was not
récommended by the Selection Committee to be included in
t%e Select List for that year. The applicant was,

hpwever, promoted to the IAS in the year 1990 from the

1989 seniority list. The respondents also denied that the

applicant........
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was superseded by his juniors from the year 1982 to the
{

date of appointment in IAS since none of the officers

a@pointed before the applicant whose date of continuous

i o?ficiation int he duty post of TCS or equivalent post

§

was later than the date of continuous officiation in the

duty, post of TCS or equivalent post.

5. We have heard Mr S. Sarma, learned counsel for the

applicant assisted by Ms U. Das, at length. The 'learned

dpunsel for the applicant strenuously urged‘ that the

ﬁespondent authority acted in an unlawful manner by

sitting over the seniority list till 1990 which denied

tpe applicant his appointing to the All India Service in
i

: il . .
- the right time. The learned counsel submitted that the

1

prlicant submitted that the applicant was eligible for
ddnsideration'iml the year 1982. Had his seniority been
dgtermined in the right time he would have been entitled

f

for consideration for appointment by promotion in the All

I

pdia Service in the year 1982 itself. The learned

cbunsel for the applicant, in course of the arguments

%ubmitted that the meeting of the Selection Committee was
. :

held in 1983, 1984, 1986 and 1988. Mr S. Sarma contended
¢

i
that the name of the applicant was only sent in 1983,
i

bbt, in 1984, 1986 and 1988 his name was not sent which

denied him the opportunity for being considered for

jppointment to the All India Service.

I
il
o

6; The respondents, on the other hand, contended that
Hhe applicant's name was forwarded to the Selection
dbmmittee even in 1984, 1986 and 1988, but the Selection

Committee did not select him. This is a disputed issue.

C
\
At any rate on the own showing of the applicant no

Arior to the applicant, save and except Shri Lalvohliana,

WhiCho €« o0 ®» o o0 o'

persons junior to the applicant were promoted to the IAS
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.which was also subsequently modified on the concession of

Shri Lalbohliana. The other persons cited before us were
appointed prior to the applicant. Mr S. Sarma conténded
that those persons, in fact were not in the cadré and
were rendefing ad”hoc service. But, nonetheless, their
services‘were finaliy regularised'as full members of the
TCS. The délay in determining the Seniority of the
applicant was duly explained. Though it was apparent that
the name of the applicant was forwarded to the S=lection
Committee and the Selection‘Committee considered his case
and found him suitable oniy in the year 1990.

7. The applicant failed to show and establish any
infraction of any statutory provision of the rules
relating to recruitment of persons to the IAS from
amongst thes members of ths State Civil Service affecting
the decision making process. As aiiuded earlier, the
delay in determination of the seniority list was properly
explained. At any rate no illegality in the action of the
respondents was discernible. As per the reéruitment rdles
and the scheme of the Constitution, a person has a right
to be considered for anointment and promo:tion, but he
has no right to be appointed and/or promoted. The
materials on record clearly indicated that the case of
the applicant was considgred la&fully and on =2arlier
occasion also since he was not found suitable prior to
1930, the question of his appointment in the All India
Service prior to it did not arise. No illegality is

discernible requiring judicial review.
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f.7. In view of the above we find 2o merit in this
lapplication and the same is accordingly dismissed. There

shall, however, be no order as to costs.

b—m""Vv"

( N. D. DAYAL)™ _ ( D. N. CHOWDHURY )

éADMINISTRATIVE MEMBER VICE-CHAIRMAN
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//1/3u The Btate of Tripura, :

1

THE CENTRAL ADMINISTRATIVE TRIBUNMAL

L Lt

GUWAHATIT  BENCH

(An application under section 1% of the Central
Gdministrative Tribunal Ach.1783)

{3a 63, NG, ﬂnu.ltzh,nun. of

Shri Chandra Sekhar Chattopadhay,
Commis g;ﬁmm“ cum Secrenary,

{Govt of Tripurs,

Agartala.
Applicant.

s omow o w ® o4 D R e @ BB B H Y

1. Urion of India,
Represented by the Secretary to the GBovt.of India,

Miniastry of Personnel and, Public Grievances and

Farnmion,
Department of Perscnnel & Training,

Mew Delhi.

2 The Chairmsn,
Uniorn Public Service Commission,
1, Dholpur Mouse, Shabjahan Read,

New Delni-11edll.

(UP%C)\\

7
Through the Chief Secretary to the
Govt of Tripura. Agartala.

. A s :

4. The State of Manipur, ;
Through the Chief Secretary to Lhe
Govt of Manipur, Imphal.

i Shri R.C.Mishra,
Fuecutive Director, Ministry of
Tnformation and Broadossting, New Delbi.

Shrd MAnil M
Joint Becre
N ﬁ@ﬂh&u

o~

of Uoean Development, _ -

7 Gri DG Poonias
Chief Electoral Officer, Bovt of Manipur, Lot
Imphal. ' T

gfi PLEL O Warird

Pwinmiw"“ errat“ryq Home ,

Govt of Manipur , Imphal.

Blanming, and Power

G Me. 0. Faikbhan Chibber,

Principal Secretary, HED & Hills,

Bovernment of Mamipur, Imphal.

16, Shri P.8. Lawnbkunga,
Pegistrar, Mizoram University, Alzxawl. g

,
,
.
£ 2
T~
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3 ! ; of

i 1 !
I 12, Shri Basant Kishore Haly, v

"!E LAO Becretary, BA (F&T), Government of
| % Tripura, Agartala.
i
I B shri Neeraj Kr. Jain, g
S | CAly, Ohief Spcretary, Bovernment of
O ' Maripur, Imphal.
? 14, Shri Sanday FHumar Fanda,
E Joint QQMFP{RPVg M1n1~krf o f mﬁhlb;
i Justice % Empowerment, Shastri Rhawa
E New Delhi. '
!
! v
|15, Shri Pravin Srivastava,
- Joint Becretary, Mium&%ry ot Home

i Aftaire, Gove mwrm)! of India, North
; Block, Mew Deini.

z ?

; ? Téi. Shri Dinesh Kumar Tyagi,
: - clian, Department of Foonomic

. fairs, New Delbi. '
+

wiming Luikiam,
Maraging Divﬁrtﬁr Ministry of N ot
shice & Emp U“Pmﬁﬂf Bhastri
Mew Delhi.

18. Shri Vinod Eumar Viskra
Rirector, Ministry of Coel, New Delhi. -

1%, Alay Humar Jha,
Frincipal Secretary, Election
uommLmHlum, Mirvachan Bhawar, New
5]
deili.

hr; %umkhﬁ1u Venkata Satvanara
Lhi srecutive Officer, T.T.
wmvernmwnt af Tripurs, ﬁmns%a?n"

21 dhri L. Gangte,

.
] ‘ DG, 8AT, Bovernment of Marnipur,
i Imphal.

ﬁ AR, Bhri F. Sharetchandra Bingh,

i f Resident Commissioner, Manipur Bhav Var .
E ] Mew Delhi.

Shri Rz 39n1 Rashmi, P
dei%mr ITO, Bruse Ministry of
i | Dommerce, New D@in%

k | 24. ﬂhvi?Liamq:;
; A0 Chief
i | Mamipur, I

Faul Gommed, -
Secretary, Government of

! i

: k2
1 ! vy

. z%:xfe*rrwnz*fit of
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Shri G, Hameswar Rao, _
(mmmxc Loner-cumeSeoretary . Lrban & ARD
Department, Government of Tripurs,

ﬁg artala.

.

Shird 5. Bunjbihari Singh,
Bivisiona)l Commissioner, Sovernment of
Mamipur, Imphal.

4

Ghird Yashpal Bingh,
HMealth & Family WHTF%PG Department,
Government of Tripura, Agartala.

Shved RGP Meenay
Cotrm il ss i one e uumuﬁemrﬁtawyv Reyvernue
Department, Government of Tripura,

Shrd Uimam Nabakishore Singh,

/A0 Chief Becretary, General
Admiristration Department, Goverrmeant
af Mamiptr, fmphml.

Ghird Mikhilesh Jha,

Co Chief Secretary, Seneral
Admindstration Department, Uovernmentd
of Manipur, Imphal.

Ch, Birendra Singh,
Divisional Commissionesr, Government of

Maripur, Imphal.

Shri . Henry Heny.,
mmisntoner, Mural Development
artment/Health & Family Welfare

of  manipur,

mart, Government.
Tmpial., .

ShrETma

; .ﬁmm....nﬁ@r¢ L0 Chief
veretary, Government of Manipur,
l'i"il"] 1 ' «

[
K
&

Moo Abdul &
Director, National Commigs

ttar,

ion for S50 %
8T, Ministry of Sociagl Justice &
Empowerment, Shastri Bhavan, New Delhi.

Shird Wiilie Laltinchon Hamashing,
Director, Ministry of Social Justice &

Empowerment, New Delhi,

Ghri Ramngaaning Muivald,
Director, Banking Division, Department
eof Feonamico Affairs, Mew Delhi.

i Badesh Eumar Singh,
Chief SBecrebary, O/ (FRT) ﬁl

4

)ar+m@ﬁt5 tiovernment of Tripurs

Ganjeev RMarjan,
FaE, ta mlﬁ¢mL?f i f
Welfare, NMew Delli.

% Family




iorer,
Governmeant

Locamem i
Hrd e,

Shri ALR. Ehan,
Commerce % indus
Mardpur, Imphal.

ey f

Blhvaral sSingh,
oner, DR AR,
tmphal.

L. Ghyd P
Cemmd
Mamipur,

Government of

AE Shri 5. B hachandrs Singh,
Commissioner, PR/ Transport,

ot Mamipur, Imphal. )

Fevvernment

N"W.
Zhiat
R MR R

SHES
A0

Mari

o

sretary, Lo
Tomhal .

verrmesnt X

Thomoha Singh,
Migher educstion,
Imphal .

shri L
Hecrehbary,
af Mrﬁtpurﬁ

a4,

Giavernment

Ghri Lalvohliang,
ORI S8 10N e Pl
e fre {x

Al

creba {Mome !

a2y
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Jail

i e rriment

rtment, o
Agartals.
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Thi s application is  directed agsinst

Bearing Mo F. 38 G688 (PR /4 dated 204000880 issued

etary o Bovi.of Tripurs conmmaniciting

of the wcient Mo.l

For fi s

applicaent S R atw by under

Rules, 1987 meril.

18

Fias

SBeriority

2 L'UT” st O s

applicant geclares that  the

application has  been Tiled within the limitation

prescribed  wnder section 21 of the Central  Adm

Tribumal Heb. 1985,

S JURIGDIGTICONS

The applicant further declares that the

the cass within the Jurisdiotion

matter of

Acdministrative Tribumal.

the o
representation of

Hegulation

bR

THE @bl TEATION :
AGATNST WHICH THIS APPLICATION

feris

thea

Uy

instant -
pericd

trabive

wmidfe 3¢

af  the




protection guaranteed by the Constitution of Indi;

43 That  the applicant de & gibtizen of Indis and  ss

auch  he is entitled to zll  the rights, privileges and

aoand  laws

framed thersunder.

43 That the State of Trioura was part State after the

Constitution of India come into force in 19548, fHs per  the

o P

Govt. of Union Yerritories édct, 1958, Tripuras became &0

Union  Tereitory from 1.7.63%  armd  the State of Tripura

attained Stetehood with effect from 21.10.97, A8 part-0 Btsete

there was a Chief Commissicaner as the execubtive Head of the

Gtate of Tripura (FPart-0). After atbtaining the status of

pxecubive

Territory  an administrator was sppoointed as the

E

of Tripure as Lieutsnant Governor. The State of Tripur

“
AL

He ad

tatehood by  virtuwue of Morth Easstern Areas

attained

(Recogrition)  Act, 1971 end Government become the Head of

the State. While Tripura was in the status of Part-C balbe

and  the Union Territory, the Public Servige Uommission  for

R ] I

Tripura was the Union Public Service Commis

helod o combins

4, %, That tThe Union Pubhlic Service Com

Taouta

(IaE,  eto.d  examinabion, 18965

coampeitidtive

commencing  on 4.18.46Y  for recruitment  to the different

CTORY was ane of such Dlass-

meprvices., Iripurs Civil Service

11 mervices under ocategory-T1ll.
. 't g. "

A type copy of the advertisement made YO

amnexed herewith and markad B

Srmexurea-Ls1 .

gxaminatiom in

4.4  That the spplicant appeared in the saic

196% and he was selecied and recommended by the UPSBE for his

appaintment  to TCS, Grade-I1{, The Department of Personnel,

e

prepared a select list and forward

iret Secretarist

LS
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p e Bovernment of India, Mew Delihd  on

el bo the

spplicant  ss well as the select list  are
7 4"} ;,, £ ; s :'.'}’

arnrexed Merewith am  ANNeHuT e

respechively.

after aforeszid selectbion was

GG Th

wd

st the appli
walting for his [posting but since no posting was offered to

Bfrice for studving Ph.D course

under  Common Wealth Scholarship and  Fellowship Plan on

;; H
]
n
m
fowt
™

*

momination Dy Governmend of India. During his
t

shudy in Ghana he received a letter from the Govd. of

Tripura dated %.11.71 offering him the appointment as

—_—

A copy of the said offer of appointment dated

A ure -S4

4 & That the applicant on receipt of

gpffer of appointment dated 9,130,751, made &
extension  of Jjoining time. The Sovi. of Tripura on reoeipt

of  sueh praver  made by the epplicant  allowed him  hhe

th July, 1973, Accordingly, applicant
m

gxbension time upbo

ijvined the TCH, Grade~ll on 24.7.73% and to  the effect a
— 7

ariexed herewith and markead B

formal letter of appointment was iseued to the applicant by

the #ppointment and Bervice Department, Gove., of Tripuras  on

B o B PN W R e g ops TR R A o W ST " P P SN R
FLB.TE with effect Trom 247,75 and as per the provision  of

with effect from

TCE, Rule, 1977, he was put
L &

A4 FLFEL. Bubseguently his service was contirmed since

TEB post was & substantive one.

B Copy of the said appointment lelbler

&
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H.75  is annexed Ferewith  and marked B
- 1
Grinenure-f/5,

4.7, That the President af India framed a2 Rule as  the

?ﬂwpu““ Civil Sorvicwa Fules, 1947 under Article HEF of the

At ion crf India  and  to that effact Gazetis

MHL11;L>i1uﬁ was published in the extra ordinary  issuy

-

Tripursa Garetite vide notification dated 16.3.467. The ‘said

Service Rules came into force from its date of publication,

o

lae. 4.3,47.

®copy of the said Hervice Rule of 1947 i

arnnexed herswith and marked ss Annexure—-H/4.

4,80 That under the said Service Rulezs of 1947 a

-1

central  Qivil Service bknown as Tripura Civil Services WAS

constituted, bearing @ grades, namely frade-] {(Belection
grade) and grade~I1. The Tripura Civil Servicse was initially

congtituted under Fart-V of the said Service Rules, 1947 and

2 mOre afficers WErp taken A short ‘mervice

camm*9azin@d/nﬂo“qanﬂy service commissioned officers,

fE per

the said Service Rules, 1947 there were twm. moties of
recruitment to the TCS, (i) direct recrul tment under Part-1y
ard (149 rovrttlmemr by selection undéw Part-v of the a=
Rules. The permanent stvrength of TCS, Grade-IT sadre

originally fised at 47 under the said Bervic

4%, That the applicant on Joining as TOS officrer  on

24.7.7% found that except the TOS off 4sﬁr" of  the initial

o ad

constitution recruitend under Part-y ini%’ b constitution of

¥
TES Rules, 1947 and Sri Om Prakash and Shri R.B. BFhusan who

Fisd bé@ﬁ’apﬁmint@ﬁ to TCE Grade~1T on the basis of Releossed

Emergency/Commissioner/s Short  Service commissioned Cfficers

gxamination  of 197 anﬂ 19&6%, there was mo other member  of

Lfd

g e M
s,

Wi

TRE  whether an promotion from Ie.  TOE o Sulbr-Deputy




»

" Collector Br by way of ditect recruitment. Sri  FHirit  kr.
Shah  and 8ri 5.0 Chakraborty,-the other 2 direct recruits

of 1969, UPSC examination wltimatel y did not join TCS.  Une

Bri  Lal ‘Vohliena who appeared in IAS examination in 1978

joined TCS an 7.2.74.

4.0a. '?hat there was a&hother group of officers who were

not even x“ﬁmaiad r Tfs,'Graﬁewii arn 24.7.73; di.e. the date

of joining of the amplica“ﬁ.'Im fact, UPSE which served the
need of Triﬁmﬁﬁgupts_hl 1? 7& did not find and other officer

gqualified fur7prmmmﬁiwnﬁtm'TﬁS under Part-V, Recruitment by

i

selection under TCS Rules, 1%67. A Broup of officers were

holding TGS duty posts on purely ad-hoc basis or as ex—cadre

N,

Deputy ﬁmll&ttmrﬁ from time te time. Most of those officers
were subseguently promoted to TFH, ﬁrade~11 against
promotion gueta under Ruls 16 of the TCH Rules, 1947 i.e. by
way of oromotion with raﬁrmspectiv& gffect i.8. m;th effact
frmm Ei,lﬁ,?2.~$mme of such TCS officers were Sri AJK.  Ro
(reﬁired)g Sri .0, Mandi {(retired), Sri k. Bhattacharjee
(rﬁtiréd)¥ Sri M.L. Mazumdar (retired), - M.L. Dasgupta

BT

'(Peﬁivad)g S Bhattacharjiee (ekpired), A.M. Dutte

(Expiredﬁg ari ﬁmLu Roy (retired), Sri E.R, Das  (retired),
g, Beb Roy (@ﬁpireﬁkg Sri B.M, Ounta (retired;, &ri D.K.
Bhattacharjee (retired), Sri H.M. Choudhury {réﬁired) arcl
Sri J.P. Bupta (retired).

Tﬁe asbatus of these officer vis-a-vis the

agg@it amt  is anpexed hgrewith a%e enclosed

herewith and markad as Annexure-RA/7 geries.

|

4.11 , That another group of officers could aot  be
promoted  toe the TOS may:be bedau%e_mf vacancy p”WlLJﬁﬁg in

TCE  Grade-I1 even in the year 1973, Thoze officers namely

fam

Gri S.B. Ben, 8ri 0. Bardhan, Sri M. Roy, Sri 8.8, Sanguly




=2

JTavdev Shakbahmrtyg Hivd N.3. Mazumdar and Sri N

":-...n

Bll  are retired) wers holding  TOS5  Grade-11

moste

officiating hasis temporarily even on ERP ¥ 5 A

A W

f A oextract copy af the gradation list is
j annexed herswith and marked a5  Anmesxu
{ S

i series,

I'¥

4,17, That under the

I 4. . o Mnger the Service Rules, 1967, the

for direct recruitment and promotion was 5% : Sgy.

(the  vear 1973 the said Rule wes amended and the ratio

HEW resp

petively. When the cadre

Rules of 1947 was 47, the quota ratic between

recruit  and promobion w:

The

| S . "
dairect ant
i
1)

appiie

Happointec reserved for  di

t the iﬁ

agains original

ruitment. Whan the app l“mmnh Joined TS,

Grade~11 ag

2 substantive vacancy there were eitly tens  othepy

fappointed through Released Commi £

Emergency

Harvice Commissioned Gfficers and rno one slase was the memb

txf

-

C::EB &

3 :
‘ﬁtlﬁn hat  under the provisions of Rules 12, ° 14

EH0111) of the Bervice Fulees, 1947 it s clearly
k2 ¥

relative

i direct recruits and promotees shall be determined on t
i

mote of veacancy reserved fop direct recruits

sromotees.  The  applicant was appainted  to  TES,  Gradee

ggainﬁﬂ the vacancy of direct recruit since 4.3.67

L

the Service Rules, 1967 came into force.

the respondent Neo. 3

ﬁ"14" That
¥

repared  the first seniority list {(provisi

fficers vide Memo No. FOEG Ly~ 74 dmb,dn o F4, I th

aid seniority list the respondent Na. S viglating the

Dek

(1]

iy A5

ot e

In

L i3

strength

thie

L@ e

ract

iret

otfficers

H

ifmed/Short

er

mentionag o

seniority

T

e ariol

Il

when

&

Fule



K

Rules,

At that poi

seniority 1

fiwing  the

| Tived 2% o

immediately

Pthe basia

Emergency

Examination:

decided the

spplicant. It is  pertinent  to mertion  hers  that the

Letter dated

most meant

comment ”Fwwvi%imnalwﬁamiwwi%y"

"

26 of the Bsrvice Rules, 1967

767 place

ntoof time applicant who

in Ranchi, submitted representa

tet dated 6.8.74,

A copy of the said provis

4. 15 That on 31.7.75 Bovt. of Tripura published a Memorandum

d the applicant at 53.A6.
was under going training
tion against the said

ional seniority list

is anmesed bterewith amd marked azs Annedure-0/9

! (A

seniority  of TCS officers  and  ir the wad

seniority list applicant was mlaced at serial Na.,

consultation with TP,

d
copy af the said se
annexed herewith and

=1

4.16. That the TPEC issued & le

that the serniority of the applicant

erial No.o 2 in the relizt

promotess  and direct recruite of
after 1B officers appointed  at  the
G constitution of TS, Grade-11, under

19467 and two other officers who had neen appointed

af & different tvpe of

Conmissioner/Short Gervice Cesmmi

a wopy of the said

ot

&

o wie

&5 with a

woald  be determined ir

niority list of 1975 i

marked as ann

o

X el P
(3 WL g oy

61
iy
e
s,\
-,
v
»

£ de

cter dated 18.5%,74  with
should  be
ive ﬁ@nimﬁity list of
08 Grade-I1 officers,
imitial
Aule 17 aof the ﬁwrvicé
Tl
Cexamination (Relezsed
mlasioner

tter dated 1%,.2,.76 s

pasi-3

annexed hevrewith and marked ag Armesure-asli

He17 That admittedly the State Governmert

) s e g
BE early asa %,7.73

matter pertaining to the appoaintment  of  the

applicant  made a cstegorical indicat

Lo

ey

Seds 7Y that he should be

for TOB officers. It was

ot
-

ion dn his  acceptance
gppainted against  the

opined by the Depuby



.

| Becretary that sirce another candidate Sri 5.0, Chakraborty
i

whm was aleo selected along with the applicent finally did
rot joined and applicant wha was at Ghana jwima& the TCE o
ol In fact joining time of the awwlimaﬁ%'waﬁ extended
Till July 73, Thus, even ﬁhg year of examihatian; 1969 could
rot ﬁe cmmaidargd g seniority vear at least the year in
which pamel was published should have been his year of
\ -

. leeniority, Since the TOS Bule was =z Cermtral Divil Servie
éule and the recruitment of the applicant was through UPSE,
| the respondent No. 3 ought to have taken the opinion of  the

ressondent No., 1.

(418 That though the TFSC Rad atlvised fixation of seniority

£

of the applicant Yong ago but Sovi. did not take any action.

In  the seniority list of 1975 although there was a remark

that the senierity of the applicant wouwld be finalised in
consultation  with TRSO but State boavernment failed o  take
1aﬂy positive step. Situated thus, the applicanz preferred

rumbier  of  representations to the Govi. ventilating his

laforesaid grievances

Copies of those representaticns are  annesed

A . 2 r o :
! herewith and marked as Annexure-A/17 serie:

4.1%2 That at that stage when years together the serniority of

fLal Vohlizna and the applicant were yvel to be firmelised and.

communicated  number of junior officers directly recruited

through  UPSC in 1969 and i

i

78 wers  promoted continuously

— e

keeping the provisional geniority position of the applicant

f

we well as Lal Vohlianag as the werk ing seniority list. PFoth

-t i
I

.

Mhe applicant a8 well as
|

‘ pebition (Civil Rule No. S9/86) before the OGauhati  High
|

Lal Veohliazne filed writ

i

' ' g N
o B T Ty T rerviy VA N P o - - )
- kgt . -



e .
12 ihat the

’

Court. 8ince, the said writ petition was defective being
Hifferent cause of asctions, applicant withdrew himself from
ithe said writ petition. Subseqguently, applicant filed Civil

Flule No. 99/88 with a praver for current fixation of his

¥

seniority. The Mon'ble High Court vide order dated 25.3.82

made it clear that any promotion to 1485 shall be subject to

|the decision of this Rule.

A ocopy aof the said order dated 25.3.8% is

R

armexed herewith and marked as Annexure-Rs13.
A28 That the Bovernment of Tripura issued 2 Memorandum
dated H3.11.81 by which seniority of Lalvohliasna WS

Tinaglised.

A copy of the said notification i  annexed

herewith and marbked zs Anmexure-As14.

pplicant made rvepresentation  to the

n

jconcerned Ministry for finslisation of his gseniority,

Fighlighting the fact of Sri Lalbohlians. His zforesaid

representation  were followed by vebt another appzal to  the

Chief Secretary praying or fixation of hie seniority. In

1O tobher, 1983, the Deputy Secretary, Appoinitment and Service
Department sssured him that if he withdraw the High Court

mase will be Ffinalised. The applicant also

1
Y
i
o
.
hu
it

HSecretary, highlighting the afores

hpreferred & representation dated 7.18.88, to  the Chief

H

& copy  of the saicl representation dated
F.18.85  is annexed herewith and marked as

Arimexure-87/15,

e
i

g



452 That the applicant action on such  assurance  withdraw
the case from tﬁ@ Hon'hile Migh Court on 19.1.84. Inm  the
application for  withdrawzs! of the said pefition the
applicant highlighted the factual position. The applicant
was  sanguine that on such withdrawal the respondents  would
provide him with full justice. In fact, ﬁhé Cheigf Bécr@tahy
made a8 very good remark in the Official Note Sheet regarding

fixation of seniority of the applicant.

e

y o copy of the said note ds annexed herswith  and

marked as Annexure~f/lé,

VL EE That while th gpplicaent anuired into the matter the
respondent No. 3 informed din 1985 that no action could be
taken at thgt shtage a8  the seniority CaEEE against
lalvohlianas was ﬁuhiudiméu' ﬁp??f from that in the said
letter it was mentioned that the seniority of the applicant
woald  be reopened in the light of decision of the came of

gri Lalvohliana.

A copy of the said letter is annexed hereswith  and

marked as Annexure-AlLl7,

4,24 That om  31.%.8%, the Govt. of Tripurs issued a2
3

3 -

Memorardun o showing the seniority position of

the TOE officers. Irn the said serniority list name of the

applicant was shown &t serial No. 31 but there was no  such

Temanrk.

A copy  of the said Memorandum dated 31.35.89 ds

armesed herewith and marbked as Annexure-&- 18,



4,25 That finally following a sevies of representations

-

against the Memorendum dated 31.35.89 the Respondent No. 3
igeued a Memorandum  dated 15.7.98 finalising the seniority
of  the applicant above Shri Laivwhli;mag However, in the
said Memorandum dated 15.7.98, the respondents made & wrong
statement that in the Seniority positicon of the applicant
pilaced below Shri Lalvohlia. In fact, by &the aforesaid
Memoramdun dated 31.3.89 seniorvity of thﬁ applicant was  nof

fixed agsinst any serial. It is pertinent to mention here

N -

hat vitde memorandum dated 31.7.75%, the seniority of the

13

applicant  was fived at serial No.6D with a remark that the
sgid seniority position will be subject to consultation with

TREGG.

B copy af the Memorsngum dated 185.7.98 i  annexed
herewith and marked 38 Annesure-A-19%.
4 .26, That the respondent Mo.3, after issuance of
the aforesaid Memorandum dated 15.7.98 however, oleared all
the dues. in TOE grade-IY and grede~] after finalising his

seniarity vide order dated 29.18.98,

A copy  of the order dated 29.16.98 iz annexec

rerewl th and marked as fAnnexure-—-N-24.

4327, That BE per the 14D (fppointment bry

competitive Examination) Hegulation 1993 which reads as

ol lowsy -

B. Preparation of a list of SHuaitable Officer—{1)

"

Each Committee shall ordinarily meet at in

riot  sxceeding ome yvear and prepare & list of  such

14



&

Hendior posts

members  of the State Civil Bervice as are held by

promotion to the Service.

them o be suitable f
The number of members of the State Civil Bervice
éﬁciudad i the list shall not be more than tfwice
the number of substantive vacancies anticipated in
the course  of  the _périwd of  twelve ﬁﬁﬁtﬁﬁg
commencing  from  the date of préparéﬁimn af the

Pimt, in the posts available for them under rule 9

of  the Recruitment Rules or 18 percent of the

EARTw Il &Qaiﬁﬂt items 1 and ¥ of the
cadre  schedule of sach State or group of Btates,
whichever is gr@ataﬁ,

2y The Commities shall cmm&idﬁw for imaiuﬁimﬁ in
ﬁﬁé saic  list the rases of members of the State
Civil #Bervicges in the order of seniority in  that
ﬁe?viaé of & number which is equal to Tive times
the'mumhew referred in sub-regulation {1):
Prmvid&ﬁ that such restriction shall nobt apoly  in
fmgﬁéct nf & Etate'mﬁere the totsal number of
eligible mffﬁcwr% is less than f{ve times  the
maximum permissible sike of the select list and in
such a case the Committee shall consider all  the
ﬁlﬁgibze m?ficavﬁé

provided further than in comprising the members for
inclusion in the field of ocornsiderabion, the
riambreras of mffim&rﬁ refarred to i sub-regulation
{3 shall be excludeds

Provided also that the Commititee shall not considsr
the aa%wl of a member of the State Civil Service
unless, on the first day of Januwary of the ygar  in
! Gitde e de

which it meebs he is substantive in the State Civil

R

e

Barvice and has completed not less tham &  elght




)

years of continuous service (whether officiasting ar

t of Deputy Collector or  in

any othser post or posts declared eguivalent thereto

<5

by the Htate Bovernment.

The number of members of the State Civil Service
included in each part of the list shall not be more
than  twice the number of substantive vaﬁamcié%
anticipated in the course of the period of fwelve
months, commencing the date of the preparation  of
the list in the posts available for them under rule
9 @f the Recruitment Rules or 18 percent af  the
genior poste shown against item 1 of the Cadre in
the Schedule o the Indian Administrative Service

I £

Cadre HBtrength) Hegulation, 1935

2
~
ot

Fiwation
(hereinafter referred to as Cadre Schedule) under
the Bovernment of Consti (uwit State congerned  and
the senior posts shown aainst item 2 of the Cadre
cﬁ@dmlw notionally reckoned agsinst  that State
whichever is grester.

(%) The Committee shall not ordinarily consider the

oot e the members of the State Civil who has

attained the age of 52 years on the first day of
Tanuary of each year in which it meets:

Provided that z member of the Bhtate Livil Service

m
i
]
Femast
e
el
it
[
ad
o
—.{.'
™
Tt
e ]
o
i3
B

whose name  appears in th
immediately before the date of the meeting of the

Committee shall be considered for inclusion in the
freah list, to be prepared by the Committee even if
he has in the attained the age of ... ;éarﬁa

(43 The Selection Committes shall classify the

eligible officers as  outstanding’, Very fGood ' or

Uit as the case may bhe , on oan overall relative

‘ Ay



| -
Y assesemaent of their

Service records.

_ Gulonclusion with the Gommission-This list prepared

h Tin  accordance  with regulation % shall
it

then he
forwarded to the Commission by the Etate Government
1 :

along wibh-~

» (i) the records of all members of the Btate

-

Livil
. Bervice included

3

the list,

: (ii} the records

-
i
e £

2ll members of the State Civil
: Gervice who are proposed to be auperseded by  the
i

; recommendations made in the list.

i 7. Helect List-(1) The Commission shall consider

the prepared by the Committee along with the other

documents received from the State Government

and

unless it considers any change necessary, approve

i the list,

! {2 It the Commission considers it nacessary  to
;

| take any changes in the list received from the
Btate DGovernment, the Commission shall inform the
i .

State Government of the changes proposed and after
. taking  into account the comments if

Wi g
i

any, of the

. Btate Government, may approve the list finally with
] :

i such  modification, if any, as may be , in  its
i

l apinion, be just and proper.

k 8. Appointments to cadre posts from the BSelect

| List (1) Appoints of members of the

o

State Civil

: Service from the Select List to posts borre on the
) Btate cadre or the joint cadre of a groaup of State
| as  the case may be, shall be made in accordance
i

. Cwith  the provisions of rule 2 of the cadre rules,

In making such appointments, the State Govt, =hail

i follow the order in  which the imes of  such
i afficers appear in the Select Listb.

foie

17



| - A

b . . . . -
L ; 7. Appointments to the Service trom the SBelect-{(1)

Appointments of members of the State bivil Servige

i to

| the Bervice shall be made by the Central Bovi.on
; the recommendation of the State Bavt. in the order

, in  which the names of members of the State Oivil
i

u

Bervice appear in the Select List for the tLime
‘ ,

being in force.

_} Pl The aforesaid portion of the Regulation has  heen

quoted  from ALl India Services Manual carrected up  to

2ak LY

An eutract of the said Rules i anmexsd Merewi th

and marked as Annexure—A-21,

2 I8 That a5 per Regulation & of the said

R@Qul&timn,i?ﬁﬁ the applicant became eligible for promotion

4o | 1aS as on 1.1.8% as he completed eight years of service

sz Deputy Caollector, but since his seniority position was

still provisional in the year 1982, his case was not

gonsidered although his name along  with the integrity

‘ ‘ certificate was sent to UPSE om 15,11.8%. The nams of  the

dpplicant was shown at the last but cne serial number i.e.

afcﬁe Ghri  D.K.Sen with & remark that his seniority iz a2

j praovisional one subject b consultation with UPSC amd

regarding  filing of the case. Simce the seniority of i

| app?icah% was not finalised and it took a long period,  the
| I

applicant  had to face tremendous injustice. Jr,O0fficers

becéme eligible and supersede fhe applicant in the matter
i i -
|

bromotion to IAS. As per the Fegulation of 1955

ti 1 Toa  Diwvil
! 1

dervice will become eligible for promotion to IA8 if he

i
| cammLeteﬁ eight yveare of regular or officiating service., I+
\ | ‘ [ |

dageasl not imply that Jr.Deputy

¥ Lollectors will  jump  aver




their senior officers . It is vreliably learnt that in  th

2

yvear 19BZ,; there wevre two substantive vacancies under
promotion quots in the Jjoint cadre comprising of Manipur and

Tripura.

4,29, That the applicant had a outstanding service
caresr  and during his service ternure he served as Depuby

Collector in West Tripuras District Administration, Project

Euecutive {JFfic

5 A Chaumaﬁu Tribal We i?ar@ Officer, in the
directorate of Tribal Welfazvre and Schedule -aﬁ%e arict had
bean  working since August 1988 ss 3 Bub Divigicnal Officer
in the_ Amarpur Subk Rivision in Bouth Tripurs which was &
difficult area st that point of time. In the year 1981  ths
applicant  received Bilver Medal from Respondent HNeo.l  for
Census  Work  in  difficult Sub  Division. Hecause of his
distinguisned service career, the spplicant has ressons to
:b@iievevthat had the state Govi. finalised his seniority  in
§du@ time, he would have promoted fo 168 in 1962 iteelf.  Butb
;umfartmnatelyg the seniority. of the applicant was finalised
Ein 1998 only, and bhecause of éumh inordinete d@iay hie ‘ma%

jdeprived  of his legitimate claim of dinclusion of his  name

i IAS right from 1982 onwards.

A, Gk, That again in the yvear 1982 name of the applicant

Mze sent alongwith The integrity certificate to U
mame appeared alt Ssrial Ne.39 oul of 48 officers in order of
weniority. The case of the applicant was nobt properly

7

leonsidered due o poor provisional seniority position.  In
fthe year 1983 all Junior officers to the applicant got due

iconsideration in the maltlter of promotion to IAS. Hasd  the

sentority  of  the applicant be finslised in  time ,  the

o

dapplicant certainly would have been promoted to IAS in

Bte
Ny
e




{

seomamnent of an

o the basis of higher bench mark used for zss

officer. One Shri M.L.Des GOupta wae promoted to IAE in 1984

against the vacancy of 19E3E,

A copy  of the notification promoting Shri M.L.Das
Gupta ig arnnexsd hereswith and marked A
Anrexure—-A-22,
A.051. That the story of denial of justice for promotion
te IAS was continued even in the year 1984, In the vear 1984
Vigilance clearance was received in respect of 3% officers
including the applicant except ﬁww other officers. The name
of the applicant was not included in the list sent by State

e statutory Yimitk

-

Government probably because of
prescribed by Regulation 1985, Only 3 officers jupior to the
applicant name 1y 51 Mo, Masumdar {retired), F.E.
Bhattacharjee {expired) and A.M. Dutta (expired) weEre
prwmmted' to IA%.  The case of the applicant was riet
considered because of non-fipslisation ‘mf hisg seniority

noesition. .

A copy of the notification prometing  juniors  to
the zapplicant is annexed herewith and marked ag

Arnexure~-A/R5E.,

4.32 That similarly in the vear 1984, 3  junicr officers

superseded the applicant in the matter of promotion o [45,
art 7 more officers were promobed to 1AE  wherein

Sri H. Hanerjee was senior to the applicant.

Fon)
Sy

Copiss  of the notification promoting them to  Ia

are  annexed herewlth and marked ae  Annesure—8/24

and A/ZS respectively.

2



! HHRCJ That in the midst of events leading superss
| it : .

jlepplicant  was further superseded by one Sri Na.lo. Deb by

5

RN
o

I
i
\l i
i lissuing notification dated 18.5.89

& copy of the said notification dated 168.5.89 is

|
|
! 1;
L annexed herewith and marked as Gnnpsure-aA7 26,

I ' .
b 4.34 That in the year 1999 the applicant was promoted to TAS
" on the hasis of his provisional seniority and to that effect

| . N . .
! the respondents issued notification dated 11,0098,

A copy of the said notification dated 11.53.98 ig

arnnesed herewith and marked as Arnexure-AS27.

>

|
’ b
: 4,35 That after finalisation of the seniority of the

| 1-1 Pt ! iy a3 s BT
¢ oapplicant, he made several representation to the official
i

respondents  praving  for constitution of review gelesction

i

|
|
i i
Pwith retrospective effect for consideration of

promotion to IAS.

b Copies of the said representations are annexed

P hPeri hoand marked as Annexure—~A/28 series.

Lo 4,36 That fthe res ponden? MNo. & on receipt  of s

i representations on 83,2601 communicated the applicant  that

I

|

Lo

i I i matter of promotion will be decided by the respondent

’vl
o Nov. ot

o & copy of the said communiceation dated B.3.2801 is

i . . o e .
oo anneved herewith and marked as Annhexure—~ 29,

P
i

|

Loy

i 4,37 That fimally the applicant received a letter from the
| o .

| ﬁ respondent Mz . % communicating  the decision o f the
‘ L

|

o : al
1 Lo

|

b |

| .

,




enpondent No. L othat the year of allotment of Sri O.8>

Chattopadhaya, the applicant was fixed in  accordance  with

165 (Regulation of Seniority) Rules, 1987 on the basis of

wis position in the select list from which he was appointed

tor I1AS plus actual date of appointment.

£ copy  of the impugned order dated 2.4.2a881 is

amnexed herewith and marked as ﬂnﬁr"urw~;,w§

4,785 That the applicant being acggrieved by the aforesaild

impugned order made representations on 22.1¢.2d01 ard

1.2.2082 but same are yelt to be replied to by the

AR

respondents.

eol herewith

o s

pf the representabions are anmnex

and marked as Grnexure—-A/31 and A/32 respectively.

hegs to state that  the dmpugned

4,39 That the applicant

arder is a non-speaking one and therefore applicant made

several. reouests vide his representations dated VEN RN 1 1

2

H.4,.2001, 2.E.203] and 122002 requesting for s copy of the

letter commumicating the opinion of the State Government

wh i was sent the respondent Neo. 1 but till date no reply

haws been communic rﬁuéggiﬁh@ applicant

representations.

in response to those

Copies of the representations asvre annexed herewith

and marked as Annexure-As30 colly.

4,45  That the aspplicant begs to state that because of  non-

fimalisation of the seniority dispute of the applicant, in

legitimate promotion to

the yvear 19872 he was deprived of I

4y
£ S



IA8. The aforesaid seniority dispute further deprived the

gpplicant  for  getting due oo

for getting due consideration of his case for

promotion  to  IAS  in subsequently years. Because of The

seniority dispute the seniority position of the applicant

was  far below and  thus many & ftime his name was notb

hecause of the stabtutory limit prescribed by the

considered

Regulation., RBecause of such delay in  finalisation the

semiority disputes of the spplicant number af Jurior

agfficers have gob undue advantage and score a marah over the

applicant.

4.41  That the aspplicant begs to state that he would bhad

become Principal Secretary in Manipur-Tripurs cadre of IA8

Re. 22,400~

with effect from 27.5.9%8 in the pay scale of

D R~ if his seniority in TS wouwld have been  finalise
] ¥

in Gight time. One Sri Anil Mishra, IAS who belong to 1978

batch of Manipur-Tripura cadre was given the scale of

Principal Secretary and the applicant being & similarly

situated perseon  would have gobt  the post of Principal

f of correct seniority

Secretary in the event of his fixation

in  due time. The respondents kept the sepriorifty dispute

matter of the applicant alive for long years and  this  has

resulted irreparable loss and injury in the service carrier

of the applicant., It i therefore the applicant through this

application is making a prayer before this Mon'ble Tribunal

for a direction towards the respondents to review the select
list of 1987 onwards till 1989 with &ll conseguential

service hemefits.
mfﬂ BROVISTION:

5. GROUNDS FOR RELIEF WITH

that the action/inacticon on the part of the

el For

respondents in issuing the impugned order dated 2.4.28d0 is

ey



illegal and liable to be set aside and guashed.

b R For that applicant being one of the seniornost
afficers of TCS Grade-[Il, the illegal supersession by the
juniors  as allowed by the respondents are illegal and same

are liable to be set aside and quashed.

BaE. Far that the selection committee while presenting
the aselect list have failed to take inta consideration  the

fact  that the senmiority of the applicant was not finalised
amd  on the basis of provisional seniority only the case of
the applicant was considered fimally which amounted to non-

comsideration of the matter.

5.4, For  that the respondents willfully and  deliberately
delayed the process of settlement of senioprity disputes of

the applicant and thereby due tor statutory limit of  the

select list his case was never considered although case of
r

jurior officers to the applicant was givern due considerstio

for promotion to IAS right from 1983 to 199Y.

5.5 Fopr  that the respondents assured the applicant for

refination of his seniority long back and basing on auch

ausurances, the applicant withdrew the writ petition filed
pefors the Hon'ble High Court and finally same WA

materialized in  the year 1998 only. The respondents have
i v en The applicant all  the henefits of TCHE S with
retrospective effect restoring hiz seniority but failed to
take into consideration the fact that nunber mf junior

afticers superseded him in the matter of promeotion to 1AL

A  a natural  consegquence the respondents  ought to Mave
reconvene and/or reviewed the celection progcess with effect
from 19868 onwards taking into conaideration  the refixed

it

£33
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seniority position of the applicant and having not done !

the respondents have vimlated the mettled position of 1aw.

w4  For that right of promotion im oa constitutional  right

a4



and by dssuing  the impugned order  the respondent have

vialated the same and herce the impugned  order dated

[~

LB, 2031 is lisble to be sebt aside and oiashed,

e L

SGu7 Feor that i any  view of  the matter the

o 1§

action/inaction of the respondents are nolt sustainable in

by

the eye of law and liable to set aside and tpiashed.,
The applicant craves leave of the Tribunal +fo
advarce more grounds bobh legal as well as fagtual &t the

time of hearing of the case

HLBETATLES OF REMEDIES EXHOUBTED:

That the applicant declares that he has exhausted
all  the remedies available to  them and there is s
alternative remedy available to Mim.

7 MATTERS _NOV PREVIOUSLY FILED OR PENDING  IN__ ANY L THER

The applicant further declares that he has not
filed previously any application, writ petition or suit

h of which thin

regarding the Grigvances  in

application  is  made before any other court or  any other

“Bench  of the Tribunal or asny other authority nor arny  slch

application , writ petition or suit is pending before any of

them.

8. RELIEF SOUGHT FOR:

Under the facts and cirvoumstances stated above,

the applicant most respectfully praved that the instant

& walled for  and after

fy e

application be admitted records b

hearing the parties on the cause or causes that may be shown

and on perusal of records, be grant the following relisfs to

the applicanti-

the respondents to review the select

S I Te direct




i

llist of 1982 for promotion to 1483 cadre from amorigst the TCS

i
mfficers in the  Manipur-Tripura Cadre taking it

i
[

lconsideration the recasted seniority of the applicant and %o

hissue necessary direction for inclusion of his name in the

jselect list of 1982 onwards and to place him  above his

Frstwhile juniors in the TCS cadre hy using the same bateh
{

]mark/yardﬁtick used at that relevant paint of time with al11

%mmgequantiai benefits, 4

fg-ﬂ Ta set aside and quash the impugned arder dated 4.7, 9851
68"3" Cost of the application.

8.5, Any other relief/reliefs ta which the applicant is

Uﬁntitled to under the facte and circumstarces of the case
]

gnd deemed fit and proper.

i

P INTERIM ORDER PRAYED FOR 2

| Pending disposal of the spplication the applicant

does not pray for any interim relief at this stage.
i :

l_“
e
1.”.»" nnnnu-unnu»nnnlunuul:n:nnnnx&unuuunxn-uuunnuu:xu

Ui, PARTICULARS OF THE I.P.0.:
1. I.P.0. Na. :

7 & 54q30K%
2. Date . (gl o2

| 3. Payable at : Buwahati.

1 LIST OF ENCLOSURES s

| As etated in the Indew.

\ 2



VERIF I OCAT I .OM
T, 8Shri 0.8, Chattopadhyay, I[A8, aged about
|56 vears, son Late C.H. Chattopadhyay, presently

working  as Commissicner & Secretary to the Bovernment

iof  Tripura, Department of Food, OCivil Supplies &
Consumer A&ffaires, do hereby solemnly affirm and verifty

|thiat the statements macie in paragraphs

24,3 60, 88 wia tim WAE K21, 4028, W4, 440 & Bl

are true s my

knowledge 3 those made in paragraphs j)QQJ“T?,Qﬁ-QilKNLQ~Q157

2 g Gagn S, . , , , :
Qﬁh_ﬁﬁggﬁniswe'wmm b omy informstion derived from records
lencd  the rests are my humbhle submissions before the

Hon'ble Tribunal.

And T osign this verification on this the 2th  day

/(;E L pdchd ‘ >

0f March, @S82,
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Annexure~A/s1 -

INDIAN ADMINISTRATIVE SERVICES ETC. EXAMINATION 1969.

The Union Public Service Commission will held at
AHMEDARAD , ALLAHARAD, BANGALORE, BHOPAL , ROMBAY ,
CALCUTTA, CUTTACK, DELHI, HYDERABRAD, JAIPUR, MADRAS,
! NAGPUR, PATIALA, PATNA, SHILLONG, TRIVANDRUM and
Lo LONDON, a combined competitive examination commencing
. on 4th October, 1949, for recruitment to the following
: Services s-

CATEGORY I

Indian Administrative Service, and
Indian Foreign Servicey

CATEGDRY I1
Indian Police Service
Delhi, Himachal Pradesh and Andaman and Nicober Islands

Police Service, Class II, Manipur Police S8ervice,
Class~11, and Tripura Police Service Class~II

CATEGORY T1II

(a) CLASS I SERVICES :

Central Informatiorn Service (Grade-11), Class-I, -
Indian Audit and Accounts Service,

Indian Customs % Central Excise Servxce,

g India Defence Accounts Service,

| Indian Income Tax Service (Class~I1),

} Indian Postal Service,

| Indian Railway Accounts Service,

\ Indian Railway Traffic Service, and M;iitary Lands and
‘ ‘Cantonments Service, Class-I. : :
I

l

(b)) CLASS 11 SERVICES 3

- Central Secretariat Service, Section Officers Grade
Railway Board Secretariat Service,
Armed Forces Headquarters Civil Service
Superintendents Grade, '
- Customs Appraisers’ Service,
| Delhi, Himachal Pradesh and Andaman and Nicober Islands
[ Civil Service, ; : S
: Manipur Civil Service,
} Tripura Civil Service,
’ Boa, Daman and Diuw vaxl Service and Pondlcherry Civxl-
; Service. : e

AGE LIMITS on 1.8.1969 : Indian Police Service, Delhi
Himachal Pradesh and Andaman and Nicober Islands Police
Service, Class II, Manipur Police Service, Class II and
Tripura Police Service Class II 2¢~24 yearsj ather
services 21-24 years; upper age limit relaxable in
favaour of scheduled caste, scheduled tribes and certain




- B -

other categories including certain categories of
released Emergency Commissioner/short service
commissioned officers. Candidates other than scheduled

‘rastes or scheduled tribes or those belonging to

certain other categories not eligible to compete more
than two times for each of the three categories of
service. Released emergency commissioned/short Service
Commissioned Officers competing under the relaxed age
limit, not eligible to compete more than once at the
combined competitive examination.

QUALIFICATION @ Degree of a recognised University or.
certain other qualifications recognised for- the
purpose . Full particulars and application forms
obtainable from Union Public Service Commission,
Dholpur House, New Delhi-11, remitting Rs. 1.4¢ by
money order or on cash payment at counter in - the
Commission’'s office.

Candidates must state glearly on money order coupons
"INDIAN ADMINISTRATION SERVICE ETC. EXAMINATION, 1969"
and also give their names and full postal addresses in
block letters. Postal Orders or chegues or currency
notes not acceptable in lieu of money orders. Completed
applications must reach Union Public Service Commission
by Sth May, 1969 (19th May, 1969 for candidates
residing aboard and in Andaman and Nicober and
L.accadive, Minicoy and Amindivi Islands).
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Annexure—A/2

Registered A.D

No.F.1/13/69/E~111
UNION PUBLIC SERVICE COMMISSION

Post BRox No. 1B6 Dholpur House, Shahjahan Road
New Delhi-11, the

ADMISSION CERTIFICATE

INDIAN ADMINISTRATIVE SERVICE ETC. EXAMINATION 1969

— - oun prwpmpeepse A

ewatn orms ovtbe M otab) o bosas MAYY NeTIR bobud SHESS HEITR PRS0 SOES SO 000 S40en ey b4t oo soom

You are hereby admitted to the Indian
Administrative Service etc. Examination, which
commences on 4th October, 1969 for the following
category/categories of services -

Category I :+ Indian Administrative Service/Indian
Foreign Service

Category II1 ¢ Indian Police Service/Police Services,
Class~I1

Category III @ Central Services Class I & Class 11

The admission, however, should be deemed to be
provisional and subject to cancellation of the
conditions of admission specified in the Annexure on
page 3 are not complied with within the time specified

therein.

This certificate entitles you to sit for the
examination without further confirmation even where the
admission is provisional.

2. Your Roll Number and Centre “throughout the
examination are given on page 2.

%, The optional Subjects, and Additional Subjects (if
applicable), in which you are permitted to appear are
given on page 2. - '

4. You are required to write the ansuwers to the "Essay"
and "General Knowledge" papers in the medium specified:
on page =2, in terms of para 1 of Section 111 of
Appendix II to the Rules of the examination, and column
32 of your application form.

Important — THE NAME OF THE LANGUAGE IN WHICH EACH < OF
THE ABOVE PAPERS 18 ANSWERED must BE CLEARLY SPECIFIED
ON THE COVER OF THE ANSWER EOOK FOR EACH SUBJECT, IN
THE SPACE PROVIDED FOR THE PURPOGE.

5. The time table of the examination and the place(s)
of examination at each Centre are shown on pages 4 and
6-9 respectively. : e :

6. YOUR ATTENTION IS DRAWN TO THE NOTICE ON PAGE 1¢
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7. Your original certificates noted on page 3 are
returned herewith/will be returned later. :

8. The receipt of this communication should be
acknowledged IMMEDIATELY. o

N.B. =~ You must bring this certificate daily to the
examination Hall to secure admission.

8d/-11legible

(SRI KRISHAN)

Under Secretary
Union Public Service Commission

Please note that -

(i) You are required to quote the Roll Number, name and
the year of the examination in all correspondence with

this office.

(ii) Traveling and other expenses must be borne by the
candidates themselves. The Commission do not make.
arrangements for board and lodging of the candidates.

(iii) Any change in the postal address ias required to
be communicated to this office at once.

ot

0CaLC t
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INDIAN ADMINIETRAT}VE SERVICE ETC. EXAMINATION, 1969

i
1.

—— o P el

T

-

Name and Centre : Roll No. H Optionsal
H :Category I1I

CHANDRA SHERKHAR CHATTO-

PADHYAY H 97871 3

DELHI

* Explanation of subject codes is given on page 3
@ Explanation of Medium codes is as follows :
English for both essay and General Knowledge .. ..
Indian Language for both Essay and General
Knowledge. - . - . - - - .
English for Essay, and Indian Language for General
“1nailan Language Tor kssay, and English for General

TN OV e oy -

W et Foa Sy oty Sotan Aeeoe Sqan EALS Bt MO S Saote Seaty Aot TONAS PRETR SVEl vk mane

S vt U on Sohde desad e Sabet HOSH SU GAPED SRS S YRS PO MMORS S000e RAALY SO0L0 A4S GLle HAD FIOSP SOV Seman FTESS S4VE SALRS Mast G4etS SOE Samie BAS

Subjects*for i H Essay/G.K.
- - —-—= fAdditional : —

: Category I : Subjects for: Medium @:Indian%#
: and : Category I ¢ sLanguage,

if applicable -

:Category III:

4 s 33

ane w.st oo

: *% Explanation of Indian Language codes is as follows

s Hindi i1 Marathi 43
l1.: Sanskrit 240 Oriya 44
¢ Assamese 57 Punjabi 45
2 @ Bengali 38 Sindhi <« A6
: Bujarati 39 Tamil 47 T
2 e Telegu R 1= BN

: Kashmiri 41 Urdu a9

oo s vosrs - -
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: : Anngxureﬂé/§,
No.2/42/71-HMT ' - CONFIDENTIAL
REGISTERED WITH A/D

GOVERNMENT OF TRIPURA
MINISTRY OF HOME AFFAIRS

#3236 %
| To '
Shri I.P. Gupta, . New Delhi-1, the 14th April- 71
Chief Secretary, . Chaitra, 1893

Government of Tripura
AGARTALA.

?Subject : Combined Competitive Examination, 1969~ Allotment
of candidates to Tripura Civil Service, Class-II,

1 8ir,
I am directed to say that on the‘ results of the
; Combined Competitive Examination held in 1949, the fallowing

jthree candidates, in order of merit, have been allotted to
‘I the Tripura Civil Service, Class—II :- » e

. Bhri Kirit Kumar Shah (Roll No. 957)

1
2. Bhri C. Chattopadhyay (Roll No. 7871)
3. Shri 8.C, Chakraborty {(Rpll No. 2661)

2. The desires of the candidates, complete in all respect
lare sent herewith. It is requested that offers of
| appointment may be issued to them and copies af offer :as
lwell as the notification of appointment may be endorsed to
- this Ministry (H.M.T Section) and Department of Personnel
1(AIB 1 Section), the Union Public Service Commission and the
present employers of the candidates, if necessary for:
information.

Yours faithfully,
8d/~ H.8. Dubey .
Deputy SBecretary to the Govt.
of Tripura. :
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Annexure~A/4

GOVERNMENT OF TRIPURA
APPOINT & SERVICES DEPARTMENT
: * XK H

Z
3]
%

FL2(25)~gas/71(i). Dated, Agartala, the 9th Nov'71

| 8hri Chandrasekhar Chattopadhyay,
Subhaspally, P- GAJIA,

24 Paragons,

WEST BENGAL .

On  the recommendation of the Union Public Service
Eo@?issian the Administrator, Tripura has been  pleased to
offer Ghri C. Chattopadhayz an appointment of the Tripura
Givil Service (Gr.II) on probation, on a pay of Rs. 3I258/-
erf month in the scale of Rse. 325~3@-475~35~845-EB-35-828-
dBﬁES*lﬁﬁﬁ/~. The appointee will also be entitled +to draw
d%a%ness and other allowances at the rate admissible under
Jh%;subject to the conditions laid down in rules and orders

|
2. The terms of appointment are as follows :-—

i ﬂhe appointment may be té&rminate at any time by a months
nbﬁﬁce given by either side, namely, the appointee or the
App&intment Authority without assigning any reason thereof.
Tﬁef appointing Authority, however, reserves the right of

b?f&re the expiration of the stipulated period of notice by
qkkwng payment. to him of 2 sum equivalent to the pay and
apl#wances for the period of notice or the un—expired
porgtion thereof. .

iﬁ)' The appointment carries with it the liability of serve
gn any part of the Union Territory of Tripura. -
i,ig The other conditions of service will be governed by the
Tri@ura Civil Service Rules, 1967 and other rules and orders
in force from time to time.

iv)fHe will remain on probation for 2 period of 2 years. and
willl be required to undergo such training and pass such
depfrtmental examination as may be prescribed. C

i
d:

3| The appointment will be further sct to i~
I

the || event of a candidate having more than or life

from the enforcement of the requirement in this behalf.

iﬁ the prescribed form.

F
4 ﬁt may please be stated whether the candidate is serving
o

rning the grant of such allowances in force from time to

teﬂ(inating the services of the appointee forthwith or

a) [Bubmission of 8 declaration in the term enclosed and in:

livﬁng, the appointment will be subject to his being exempt:

b Taking an ocath of allegiance to the institution of India:é+

r is under obligation to serve, another Central Government -



|

D?partment, 2 State Government or a Public Authority.

D%scharge certificate/release order of the previous

| employer, if any, is be produced.

1
i

5% if any declaration given or information furnished by the
candidate proves to be false or if the candidates is find to
héve willfully suppressed any material information he will
b liable to removal from service and such other action as

A
Government deem necessary.

&, If Shri C. Chattopadhaya accepts the offer on the
aépmintment he should communicate acceptance to the
undersigned by the 3@th November 1971. If no reply is
réceived from him regarding acceptance by the prescribed
d&te, the offer will be treated as cancelled. '

7% No traveling allowance will be allowed for Jjoining the

appointment offered to him.

8d/~I1llegible
(I.P. GUPTA)
CHIEF SECRETARY TO THE GOVT. OF TRIPURA

Copy to :

1) The Deputy Secretary to the Government of India, Ministry
,o& Home Affairs (HMT) Section, New Delhi, with reference . to
hﬂs letter No. 2/742/71-HMT dated the 16th April, 1971.

Eﬂ The Deputy Secretary to the Government of India, - Cabinet
Sectt. dept. New Delhi.

3? The Under Secretary, Union Public 8Service Commission,
Post Box No. 18 Dholpur House, New Delhi. : : '

(1.P. BGUPTA) ,
CHIEF SECRETARY TO THE GOVT. OF TRIPURA
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Annexure—A/5
: £
| .

No.F.35¢(2)~346/72
- BOVERNMENT OF TRIPURA
APPOINTMENT AND SERVICES DEPARTMENT

Dated, Agartala, the 7th Aug’ 1977
NOTIFICATION

| The recommendation of the Union Public Bervice
| Commission subject to the provision of the Tripura Civil
| Service Rules, 1945 the Governor, Tripura, has heen pleased
| to  appoint Shri C. Chattopadhaya in the post of Tripura
| Civil Service Grade~11 (Training serve), on probation, on a
'pay of Rs. 3248/~ per month in the scale of Rs. S25~38-475~
' 33340 ~ER~38 828 ~ER-35 1 GG/ ~ with effect from the forenoon
|of the 24th July, 1973 and until further orders.

12, 8ri Chattopadhaya will remain attached to the office
|the District Magistrate &

1 Agartala,
!

of
Collector, West Tripura District,

8d/~
(5.R. Nandy)
| Under Secretary to the Government of Tripura

LCpr to

1. The Addl. Accountant General, Tripura, Agartala with

request kindly to issue necessary pay slip to the
officer concerned early.

2. The Revenue Department, Civil Sécretariat, Tripura,-
Agartala. '
&. The District Magistrate

% Collector, West Tripura
District, Agartala. : o :

4. Shri C.8. Chattopadhaya, T.C.S.6r.11 (Training Reserve)

)

] attached to the Qffice of the D.M. & Collector, West -
o Tripura District, Agartala.

b33

| | ,
h. The Deputy Secretary, Tripura Public Service Commission,
I Agartala. '

[ ,

A. The BGazette Department, for publication,

\
‘ (S.R. Nandy)
: Under Secretary to the Government of Tripura
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Annexure~A/é

EXTRACT
27. Duty post to be held by a member of the service -

Every duty post shall be held by 2 member of the

Service or an officer appointed so officiate under Part-VIII
of these rules.

28. SBeniority :— The Administrator shall prepare a list of
members of .the Service arranged in order of seniority as

| determined in the manner specified below -

(1) 'in the case of persons appointed on the results of the
competitive examination, or by selection under clause (b) of
sub-rule (1) of Rule 5, seniority in the Service shall be

| determined by the order in which appointments are made to

the Service @
Provided that -

(a) Persons recruited on the result of the competitive
examination in any year shall be ranked inter se in the
order of merit in which they are place at the competitive
examination on the result of which they are recruited, those
recruited on the basis of an earlier examination being
ranked senior to those recruited on the basis of later
examinations

;‘(b) ‘the relative seniority inter se of person recruited by

selection shall be determined on the basis of the order in
which their names are arranged in the list prepared under

P rule 14, . :

1 {ii) The seniority of members of the Service appointed at

the initial constitution of the service in accordance with

ithe provisions of Part VI of these rules, shall be

determined ad hoc by the Administrator in consultation with
the commission due regard being had to the posts previously

| held by them under the Government concerned and the length
(of service rendered by them therein :

Provided that in the case of persons appointed under

|the proviso to Sub-rule (1) of rule 17, if two or more
| Persons  belonging to the same parent service or department
jare thus appointed, they shall be ranked inter—-se in the

order of their relative seniority in the parent service or
department, as the case may be;

(iii) The relative seniority of direct recruits - and of

promotees shall be determined according to the rotation of

vacancies between direct recruits and promotees which shall

be based on the quotas of vacancies reserved for direct

recruitments and promotion under rule 5.

429. Pay and allowaﬁcea - (1) The scale of pay attached to
lthe service shall be as follows :~ ' o




vk
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ﬂ(i) Grade 1 (Selection Brade) Rs. 1175/- fixed.

b(11) Grade Il - (Time scale)  Rs. 3I25-30~475-35-545-EH~35
H 20-Eh~35-1 @0, :

U(Z) A person recruited on the result of competitive

?e “amination shall on appointment to the service draw pay - at

fithe minimum of the time scale. The pay and increment in the

flcase of other persons appointed to the service shall be
egulated in accordance with the Fundamental Rules:

| Provided that it shall be open to the President to
determine the pay of any member of the Service in such
imanner of the President deems fit the special circumstances
'§f his case so require.

53) Dearness and other allowances shall be paid to persons

lholding duty posts at such rates as may be determined by the
President from time to time.

5.  Appointment to Selection Grade (1) Appointment of
members of the service to the Selection Grade shall be made
‘Pn consultation with the Commission on the basis of merit
;:1th due regard to seniority.

2) An officer with the minimum of 12 years service in Grade

éI shall be eligible for being considered for appointment to
ithe Selection Grade g

; Provided that service in a duty post or an equivalent
or higher post under the Central Government, Government - of
Tripura or in a State Civil Serv1ce shall count towards the
i%welve years period. :
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3. 8ri Khirode Sen, Joynagar, Agartala . "
L4. Sri M.K. Chakraborty, Dy. Director (Y.P) ' -
9. Dr. J.C. Banerjee, Dy. Director of Education "

R

e

The functions of the Committee will be to discuss,
rrange, mobilisation of student and non-student youth for
nvolvement in the programme, identify projects for

he programmes under execution.

e Aug-b:—'.mf - u-vim' -

8.C. Baul

Government of Tripura
Appointment and Services Department
NO.F.2(27)~6GA/6YS Dated, Agartala, the 1@th May'73

NOTIFICATION
The Governor has been pleased to order that and ‘adhoc
T%ipura Civil Service Gr.II held by them as noted against

until further orders whichever is earlier.
f

2. This order is issued in partial relaxation of the

provisions of the Rule 15 (3) of the Tripura Civil Service

Rules, 1967 under Rule 35 of that Rules and in consultation

w}th the Tripura Public Service Commission.

8%. No. Name of the : Name of dﬁty H No. & date of
; Officer - : posts held by @ previous notifica-
H the officer : tion conveying ad-

i hoc continuance in
| the duty posts

1. Shri EB.C. Deb Dy. Registrar, Coop. No.F.4(198)-GA/S7
| Societies dated 2.1.73

24 8ri 6C Choudhury Treasury Officer, No.F.PFG(37)~Appt/S9
! Agartala dated 15.1.73

3i Sri SL Das Gupta Magistrate, 1st Cl. No.F.PFG{(5)~Apptt/59
f (8.D.0) Sadar " dated 9.2.73

4. 8ri 8C Choudhury District Panchayat No.F.34(21)-BA/b1
‘ Officer . dated 15.1.73

5) shri B Dutta Magistrate 1st Cl. No.F.4(186)-BA/S6
| Kailasahar : dated 8.1.73

A 8ri B Das Bupta Land Acquisition No.F.PFG(27)-Apptt/59
b , - Officer, Agartala dated 9.1.73

7.8ri ML Mazumdar Project Executive No.F.34(9)-BA/6S

\ : Officer, Chaumanu dated 4.1.73 “
8.} Shri E.Dey Project Executive No.F.34(15)-6BA/63

; - Officer attached to dated 8.1.73 -
Office of D.M. & Coll-

ector (West), Agartala

9.§Sri KR;GBosh Roy T.C.85. 6r 11 (Trai- No.F.PFG(45)~Appt/59

i o ning Reserve) attached dated 15.1.73
i ' to office of D.M. & Coll-
ector (West), Agartala

> 5 =

- District Magistrate & Collector, South Tripura Member .

Hecution and exercise over all supervision and guidance on -

Under SBecretary, Tripura

Qontinuance of the following officers in the duty posts of =

each for & further period upto the end of October 1973, or

AN

~ ae
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' 18. Sri A T Dutta  T.C.8. Gr II (Leave No.F.4(B1)-GA/54
! Reserve) attached dated 3.1.73
| . to office of D.M. & Coll-

} ector (West), Agartala
| 11.8ri SB Chakraborty T.C.S. 6r II (lea- No.F.4(169)~-6A/36
: ve Reserve) attached dated 3I.1.73

to office of D.M. & Coll-
ector (West), Agartala
1 12.8ri A M Dutta Tribal Welfare No.F.PFG(13)-Aptt/59
Officer, Agartala dated 15.1.73
13.8ri 8N Gupta Magistrate, 1st Ci1. No.F.34 (5)-BA/63

: (8D0) Sabroom dated 3.1.73
i 14.8ri JP Gupta Magistrate 1st cl. No.F.34(12)~BA/63
l (8D0) Dharmanagar dated 8.1.73
115.8ri JC Chakraborty Magistrate 1st cl. No.F.PFG(34-6)—

A (8D0) Relonia Apptt/sél dated 8.1.73
- 16.8ri ML Roy Magistrate 1st cl. No.F.4(114)-GA/56
) {(SDO) Amarpur dated 4.1.73
@17.Sri ML Das Superintendent of No.F.4(9¢)~BA/B6
: _ Excise & Taxation dated 9.1.73 -
118.8ri HM Choudhury Magistrate 1st cl. No.F.PFG(34-3)~

_ (8D0) Sonamursa Apptt/7é6l dated B.1.73
119.8ri § Deb Roy Controller of Stores No.F.&(166)~BA/57
_ and distribution dated 1%.1.73

{26.8ri D K Roy’ Project Executive No.F.34(13)~BA/63

| gttached to office dated 17.4.73
of D.M. & Collector

; {(North), Kumarghat

g 21.8ri M K Sarkar Deputy Chief Electo— No.F.PFG(24)-Aptt/

) A8D0O) Dharmanagar .63 dated 9.1.73

J 22.8ri DK Bhatta- Project Executive No.F.34(4)-BA/63
; charjee Officer, attached dated 12.1.73
) to office of DM &

% Collector (South)

: Udaipur
123.8ri S Ganguly Project Executive No.F.34(4)~BA/63 -
' charjee Officer, attached dated 12.1.73
; to office of DM & Co :
” Collector North
‘ _ Tripura Kailasahar
124.8ri 8 B Dutta Special Officer (T.W), NO.F.34(18)~GA/63
; Agartala dated 15.1.73
125.8ri Roshan Lal Project Executive No.F.34 (11)-6GA/66
i Dfficer, Dumburnagar dated 3.1.73
26.5ri Joydev Project Executive NO.F.34(22)~BA/63
| - Chakrabarty Officer, Amarpur dated 3.1.73
27.8ri T C Baha Asstt. Transport No.F.38(1)~GA/74
, Commissioner, Agartala dated 29.12.72
28.8ri NG Mazumdar TCS Gr.1I (Leave No.F.33(21)~6A/71
', Reserve) attached to dated 28.12.72
| office of DM%&Collector
| (Gouth), Udaipur. S
2?.8ri NC-Deb Project Executive No.F.383(250)~BA/71
1 Officer, Kanchanpur dated 28.12.72
33.8ri M Roy . Magistrate ist Cl. No.F.PFG(35)~
‘ (6D0) Kamzlpur dated 29.12.72

By order of the BGovernor
: : S.R. Nandy, : k
Under Secretary to the Bovt. of Tripurs
&&Q@Fﬁ‘%@
2eate:
|
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. Annexure~A/7_
Government of Tripura

Appointment & Services Department
No.F.35(18)~GA/71 Dated, Agartala, the 9th May 73

NOTIFICATION

g In continuation of Medical % Public Health Departments
| Order No. F.27(1ﬁ)~MPH/P/67, dated the &th May, 1978 (copy

enclosed for ready reference) the Governor has been pleased
;to continue the ad-hoc officiating

appointment of Shri Ajoy .
| Chakraborty in the post of Sub-divisional Officer (Assistant

'ﬂEngineer) RWS Bection, Tripura for the period form ist July,
1978 to 3@th July, 1971, '

By order of the Governor
S.R. Nandy,

1 Under Secretary to the Govt. of Tripura

| i Government of Tripura
' Public Works Department

$N0.F.1(1)~PwD(E)/7ﬁ Dated Agartala, the 11th May'73

|

' ? OFFICE ORDER
I ] .

l

h In  continuation to this Department‘'s office order of
gven number dated Sth April, 1972,

» the Bovernor, Tripura has
nbene pleased to grant a xtension in service for a
period of six mo i

[

| Assistant Engin
i .

|

By order of the Governor
T.8. Vedagiri
Lo _ Becretary : PWD

Government of Tripura
Appointment and Service Department

» |
No.F.2(27)~GA/69 Dated Agartala, the 9th May'73

NOTIFICATION

1 In continuation to this Department’s notification No.
F@4(115)~GA/5&, dated, the 9th January, 1973  the

Hﬁs - been pleased to continue the adhoc officiating :
a#pdintment of Shri Amal Kumar Roy in the due post of
ﬂfipura Civil Service Grade~IT on proforma promotion bagis

|upto the end of October, 1973 or

until further orders
whichever is earlien, :

Gavernor

24 This order is issued in partial relaxation of the
| provision of the Rule, 25 (3) of the Tripura Civil. Service
\ 5 of that Rules and in consultation
: vice Commission.

|

i

Rules, 1967 under Rule 3
wilth Tripura Public Ser

3.l Certified that a t Below Rule as

laid down under the Govt. of India‘s decision No. 9 below
FR@BH including principle of one for one has been satisfied
\with  effect from the 1st May, 1973 in respect of Shri  Amal
Kumar Roy who has given proforma promotion from the rank of

11 the conditions of Newx
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| Sub~ Deputy Collector to T.C.8. Grade~Il in the scale of Rs.
| 325-33~475~35~548~ER~35--825 ~EHw~35~ 1 #@3@/ -

By order of the Governor
85.R. Nandy, ‘
Under Secretary to the Bovt. of Tripura
o
Government of Tripura
Appointment and Service Department

iNo.F.2(32)-6A/72 Dated Agartala, the 7th May‘73
NOTIFICATION

In partial modification of this Government Notification
leven number dated the 22.2.73, the Governor of Tripura is
;pleased to appoint Shri Amar S1nha, IAS (MT) cadre, with the
fconcurrence of the Joint Cadre, Authority of Manipur and
;Tripura, to officiate as Development Commissioner-cum-—

Becretary in the scale of Rs. 258@-125/2-~2756/- with effect
from 14th February, 1973. ,

By order of the Governor
C.R. Paul,
Deputy Secretary to the Govt. af Tripura

Government of Tripura
“Appointment & Service Department

No.F.168(16)~-6A/72 Dated Agartala, the 9th May'73
NOTIFICATION

The Governor is pleased to post Shri K.D: Menon,  IAS -
IKMT}y on his reversion from the Administration of the
ﬁLaccadive, Minicoy & Amindivi Islands, as Secretary to the

Government of Tripura, with effect from forenoon of 7th May,
L197° and until further order. -

2. Shri Menon will look after the work of the Education
Department for the present. _ :
By order of the Governor
C.R. Paul, : '
Deputy Secretary to the Govt. of Tripura

Government of Tripura
Law (Election) Department

‘NQ-F.E(Eﬁ)"CEU/63WIV Dated, Agartala, the 28th April, 1973 .
NOTIFICATION

In exercise of the powers conferred by the praviso:  to

vart1cle 349 of the Constitution, the Governor is pleased to
make rules in schedule hereto annexed regarding the method
2f  recruitment and qualifications necessary appointment to

‘the post of Superintendent under Law (Election) "Department
f the Government of Tripura.
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PART I Orders & Notifications by the Government of Tripura,
the High Court, Government Treasury, etc. ‘

C i e e

Government of Tripura
. Appointment and services Department :
INo.F.2(27)~6A/6Y. Dated, Agartala, the 9th May,1973

NOTIFICATION

In continuation of this Department’'s Notification
No.F.4(89) G6A/S, dated the Bth January, 1973, the Governor
has been pleased to continue the adhoc officiating
appointment of Shri K. Bhattacharjee in the duty post of
ITripura Civil Service Grade-I11 on proforma promotion basis
jupto the end of October, 1973, or until further orders
twhichever is earlier. ' 3

|12: This order is issued in partial relaxation of the

i provisions of the Rule 25(3) of the Tripura Civil :Service

Rules, 1967 under Rule 35 of that Rules and in consultation
with the Tripura Public Service Commission. B :

3. Certified that all the conditions of Next Below Rule as
4laid down under the Govt. of India’'s decision No. 9 below -
PFR 3¢ including principle of one has been satisfied with
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efiect from the 1Ist May, 19723 in respect of 8ri K
B}attacharaee who has given proforma ~promotion - from:
pq#matlnn from the rank of Sub-Deputy Collector to TCS8
Bnade~II in the scale of Re., 328-3@-475-35-345~-EB~353-825~ER~

,n5~1ﬁﬁﬂ/* .

l

|H By order of the Governor
) S.R. Nandy, '
' : Under Secretary to the Govt. of Tripursa

i . Bovernment of Tripura
- Appointment and services Department
Né.F.2(27)~GA/69.’ Dated, Agartala, the 14th -May,1973

§ NOTIFICATION

.t In continuation ‘of this Department‘'s Notification
NoiF.4(89) BA/5, dated the 8th January, 1973, the Governor

ap%ointment of Shri 8 R Nandy in the post of Under Secretary

GﬂlII) upto the end of October, 1973, or until further
orrers whichever is earlier. ‘

|
*

2. This order is issued in partial relaxation of the
provisions of the Rule 23(3) of the Tripura Civil 8ervice
Rules, 1967 under Rule 35 of that Rules and in consultation
wijth the Tripura Public Service Commission. = - ¢ :

ram

By aorder of the Governor
C.R. Paul, ‘
Deputy Secretary to the Govt. of Trzpura

h%s been pleased to continue - the adhoc officiating

td the Government of Tripura, Agartala (a duty post of ~TCS =



COLLECTOR (EX CADRE)
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81 Name of the officer :Date of birth/:Enhancement of service : Post in which confirmed : Present held

Remarks :

No. D/70 Apptn. the present grade/post date of confirmation in

the present grade/post
1 2 _ . 3 . 4 S : 6 - : 7«:
1. 8hri Amal Kumar H F.103.1925 IB.12.1965 Sub~Deputy Collector General Manager, TRTC
Bhattacharjee 24.6.49 1.4.195¢9 ,

2. 8hri N K 8inha H 1.9.1921 7.1.466 Sub-Deputy Collector Senior Deputy Magistrate -
24.6.49 18.7.1962 West Tripurasa

3. Shri Birbhari Dey H 1.5.1931 7-1.66 Sub~Deputy Collector DFO attached to DM's Qffia
11.1.1957 18.11.1968 (North) _

4. 8hri L € Das H 1.6.1934 6.11.1969 -~ do - Dy. Collector, Staff
11.6.55 ' ' Officer, Civil Defence -

3. 8hri R. Dighal ] 1.6.1929 16.168.1969 - do - Dy. Collector/Deputy

1. 8hri J Sen Gupta

2. 8hri 8 C Paul :
3. Bhri K Bhattacharjee

4. 8hri N R Ray -8

27.11.1956

UNDER SECRETARY (NON TCS8) CIVIL SECRETARIAT

1.12.1917
13.9.1948

1.8.1959

Civil Defence

1.2.1926 1.11.19469
4.7.19446

1.3.1926 27.7.1978
29.4.1944

1.5.1918 29.11.1973

16.6.1939

Under Secretary

18.7.1962

Under Secretary

1.11.1971

Superintendent

1.9.1958

Superintendent

1.9.19622

Controller Category-11I

Deputy Secretary, Home
(Pnlice) Department -

Deputy Secretary, Politi-.
cal & A R Department.
Under Secretary,
Transport Department

Under Secretary, Budget
Office, Finance Department
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Gaovernment aof Tripura

: Appointment and Services Department

NO . F.2(37)-6GA/71 (vi) Dated, Agartala, the 23th Oct’'73

NOTIFICATION

In exercise of the powers conferred on him by clause

Ka) of sub rule(1l) of Rule 25 of the Tripura Civil Service
Rules, 1967, the Governor is pleased to appoint the
following officers to the Tripura Civil Service Brade~II on
officiating basis with effect from the 21st October,
temporarily and until further orders :-

1972

¢

{1) shri 8.B. Sen
(2) Shri C. RBRardhan,
(3) Shri M. Roy,

{4 Shri S.K. Ganguly,

(%) Shri Joydev Chakraborty
(6) Shri N. 6. Majumdar,

(7) 8hri N. C. Deb
By order of the Governor

C R Paul
Deputy Secretary to the Government of Tripura

Bovernment of Tripura
Appointment And Service Department

No.F.2(37)-6BA/71(iil) . Dated, Agartala, the 23th Oct 73
MOUTT IR TICYTT s .

Under Rule 16 of the Tripura Civil Service Rules, 1967,

read with clause (b) of sub Rule (1) of Rule § of the said

to the Tripura Civil Service Grade~II, against promotion

the 21st October, 1972 ¢~

1. S8hri P.K. Dev Burman 23. Shri A. M., Dutta,

2. 8hri R.N. Bhattacharjee 24, Shri M. L. Roy

3. Shri P. Nath 25. Shri K. R. Das

4. Shri B.M. Chakraborty 26. Shri M. L. Das

%. Shri BRimal Chandra Deb 27. 8hri S. Deb Roy *
6. Shri Waliulla Moulla 208. Shri 8. N. Gupta

7. Bhri 6.C. Choudhury 29, Shri $. Ganguly -

I3, Shri D. K. Bhattacharjee

8. Shri S8.L. Das Guptsa
31. Shri H. M. Choudhury

9. Shri 8.C. Choudhury

14. Shri A.K. Roy 32. Bhri M., K. Sarkar
11. 8hri S.R. Nandy 33. Shri H. P. 8iva
12. Shri A.T. Dutta 34. Bhri J. P. Bupta
13. Shri M.L. Das Bupta 3%. 8hri D. K. Roy
14, Shri K. Bhattacharjee 36. Shri 8. EB. Dutta
15. Shri S.BE. Chakraborty 37. Shri 5. B. Barkar
l6. Shri R. Duttsa 38. Shri J. C. Chakraborty
17. Shri L.B. Das Gupta 39. Shri L. M. Naha
i8. Shri A.P. Roy 444, Shri B. B. Sen
19. Shri M.L. Majumdar 41. Shri R. B. Paul
26, Shri K.R. Ghosh Roy 42. Shri J. C. Saha

21. 8hri P.B. Bhattacharjee 43, shri Roshan Lal -

2Z2. 8hri N. Chakraborty
By order of the Governor

C R Paul

Deputy Secretaryito the Government of Tripura

Rules, the Governor is pleased to appoint following officers.

quota on probation, for a period of 2 years with effect from
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"GRADATION LIST OF OFFICERS
(CLASS I & IID)

IN

Vafious Services/Posts Under the

GOVT. OF TRIPURA.

(RS ON 31,7.1978)

ISSUED BY
THE APPOINTMENT & SERVICES DEPARTMENT

GOVERNMENT OF TRIPURA
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11,

Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
8Shri

Shri
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TRIPURA JUNIOR CIVIL SERVICE (T,7.C.S)

Date of birth/

Commencement
of the service

C. Bardhan

M. Roy

S.K.

Ganguly

Joydev Chakraborty

N.G.
N.C.
D.K.
J.C.
A.EB.

S'S.

Mazumdar

Dev

Sen

Bose

Dutta

Dutta

M.K.Mazumdar

P.C.

Bhattacharjee

1.4.1934
8.8.58
18.3.1936
26.12.1958
1.1.1932
18.14,1951
18.14.1933
12.1.1959
1.7.1931
21.2.1955
1.2.1931
1.4.19548
1.3.1934
17.7.1933
1.7.1934
27 .2.195%9
1.3.1932
1.6.1961
2.4.1936
Dec " 1987
15, 1¢.1939
14.7.19548
22.12.193¢8
14.8.1954
1.9.1934

L A9.9.19540

Date of Appointment
to the post of

T.J.s.cl

3.1;19&6
5.1.1966
7.1.1966
15.6.1966
25.0.1966
25.5.1966
17.6.1966
18.6.1966
28.6.19466

21.6.1966

22.6.1966

23.6.1966

in the post of
T.J.S.CI

oA 4se Shats bt e setit sbant Bitey L0b SPOOR EEi OO S4er Soles Sondn S4emm SS01 HHSS) SUOOR MALOS AN $420) SO POPIC ToPeR fa00d PEReS et et TmEer AVSIT SHONN TRrV] Tions Seeee VDS immte 1ANS FMVOE FA000 Prett PTRPS FONNS SHSS Tobsm sesdn SO WA SHE0S SOFOY HDES THOS STRAE 100 SHSY YD OIS Sasts Seme Smand oom B ] s

Date of Confirmation

Present Post Remarks -

held

27.1.1971

- do -

...do—-

- do -

"'dD""

Officiating in TCS
Grade-I1 : &

- g -

- do -

- do -

- o -

- do -

- do -

- do -

On deputation to Govt. of
India as Circle Organiser

E.D.0. BRishalgarh.

Sub-Deputy Collector attached
to D.M. '8 Office (West) :

EDO attached to DM's fo1ce(90uth)

ASDO Dharmanagar
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Annexure-~A/9

No.F.36(1)~BA/74
~ GOVERNMENT OF TRIPURA .
APPOINTMENT AND SERVICES DEPARTMENT.

Dated, Agartala, the 6th August, 1974,

En R S Sh g~ . S A

Subject -~ Provisional seniority list of officers holding
duty posts of Tripura Civil Service as on 1st January, 1974
including those who are officiating in higher posts or are
on  deputation etc. (except the case of officers taken into
initial constitution of the service). -

The wundersigned is directed to circulate herewith the
provisional seniority list of officers appointed to duty
posts of Tripura Civil Service vide this Government’'s
Notifications No. Fe2(37)-6GA/71(iii) dated 25.18.73,
No.F.2¢(37)~BA/71(vi), dated 25.18.73  and No.F.2(37)~
BA/71/(vii), dated 15.1¢.73 including direct recruitees. The
seniority of the officers has been determined in pursuance

fof rule 28 of Tripura Civil Service Rules, 1947. ~

]

2. In case of officers from 81. 1 to 43. their relative
inter-se seniority has been determined on the basis of the:

jorder  in which their names were recommended by the Tripura

Public Service Commission for appointment to Tripura Public
Service against promotion quota under sub~rule (b) of rule
28 of Tripura Civil Service Rules, 1967. In case of officers.

jat Sl. No. 44, 52, 53 and 98, who are direct recruits, their
i seniority has been according to the dates of appointment to
[the Tripura Civil Service. Regarding 8 others (from S1. No.
143 to 51  and 34), their relative seniority has been
idetermined on the basis of the order in which their names
lwere recommended by the Tripura Public Service Commission
1+ for  appointment to Tripura Civil Service against promotion

quota.

3. Officers concerned are requested to examine the -

provisional seniority list very carefully keeping in view
1 the provisions of rule 28 of Tripura Civil Service Rules,

1967 and to lodge their claims and objections, if any, by_

i.the 3Sist August, 1274, through their respective HMHeads of

Department/Officers, who in turn may please forward them to

- {this Department by the 1#th September, 1974 along with their

specific comments. In case of factual in accuracy about date
of appointment etc. objections, if any will have to be

|supported by attested copies of orders etc. on which  such =
lobjections are based. If no objection is received from any

officer by the stipulated date, it will be presumed that he
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|
has no objection to make and the provisional seniority 1list
will be finalised accordingly. :

éncla : As stated.

!

Sd/~-
(C. R. PAUL)
Deputy Secretary to the Government
of Tripura.

Copy to :-

I,
1. A1l concerned. Department/Heads of Department/offices.
2. All officers concerned. .

iy
it

5. Sri C.8. Chattopadhaya, T.C.S5. B6r.II(Trg. Reserve),

?ﬁdministrative Training Institute, Ranchi-8, Rihar.
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L Annexure-_
PROVISIONAL SENIORITY LIST OF OFFICERS HOLDING POST OF
ﬁFIPURA CIVIL SERVICE INCLUDING THOSE WHO ARE OFFICIATING IN
; HIGHER POSTS OR ARE ON DEPUTATION ETC.

81. Name of the Date of Appnt. Date of con- REMARKS
No. Officer to the post of firmation in

TCS or other the post of
equivalent TCS.

1) 2 3 4 5

1% Bhri P.K. Dev Rarman 4.8.1949 21.18.1973

2. " R.N. Bhattacharjee 18.11.1961 - do -
3@ " P. Nath 26.11.1961 (AN) ~do -

4. " BJM. Chakraborty 31.12.66(AN) ~ do -
94 " BRimal Ch. Deb 17.2.1969 - do -
&, " W.U. Mullah 1.2.1969 - do -
7. " G.C. Choudhury 1.2.19469 - do -

B. " B.L. Das Gupta * 18.2.1949 - do —~*since expired.
9 " 8.C. Choudhury 26.2.1969 - do -

9. " Amal Kr. Roy 26.2.19469 - do -
11. " S.R. Nandy 19.2.1969 (AN) do -

12. " Ashutosh Dutta 7.11.19469 - do -
153. " M.L. Das Gupta 1.9.1972 - do -

14 " K. Bhattacharjee 31.1.1969(AN)~ do -
15. " 8.B. Chakraborty 28.7.1969 - do -

16. " B. Dutta 31.1.1969(AN)~ do -

17. " 1.E. Das Gupta 31.1.1969 =~ do -

1@. " A.P. Roy 21.18.1972 -~ do -
19. " M.lL. Mazumdar 14.2.1969 - do -

24. " K.R. Ghosh Roy 31.1.19692(AN)~ do -~
21. " P.E. Bhattacharjee 6.11.1969 - do -

22. " N. Chakraborty 8.9.197¢ - do -
23. " A.M. Dutta 8.9.197¢ - do -

24. " M.L. Roy 23.9.197¢ - do -
28. " N.R. Das 4.11.197¢ - do -~

26. " M.L. Das 25.9.1970 - do -
27. " 8. Deb Roy 1.14,1974¢ - do -

28. " 8.N. Gupta 1.16.1974 - do -
29. " 8. Banguly 3.2.1971 - dg -

3¢. " D.K. Bhattacharjee 9.11.1973 - do -
31. " N.M. Choudhury P.11.197¢ - do -

32. " M.E. Sarkar 21.9.1974 - do -
33. " H.P. Siva 21,168,197 - do -~

34. " J.P. Bupta 21.9.1974 - do -
35} " D.K. Roy 27.16.1973 - do -

36. " S.B. Dutta P.11.1978 - do -
37 " 6.B., Sarkar 27.18.197¢ - do -

38. " J.C. Chakraborty 9.11.197@ - do -
39. " L.M. Naha ?.8.1971 - do -

4@. " RB.B. Sen 21.18.1972 - do -
41, " R.B. Paul ?.8.1971% - do -~

4. " J.C. Saha 27.8.1971 - do -
43. " Roshan Lal S.11.1971 (AN)~ do ~—

44, " - R.B. Bhushan 3.11.1971 Seniority:list yet to

be determined and
|
stet

Y g 188
et
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91

1CN

|82,

- 83

564,

&

S.B. Sen

C. Bardhan
M. Roy

S.K. Banguly

14.12.1971
203.18.1971
21.9.1971
16.8.1971

Joydev Chakraborty 1.1.1972

N.G. Majumdar

N.C. Deb
Om Prakash

Ba9.1971

examined accordingly
instruction of Govt.
of India.

— dm ——

o dC) e

- d(.‘J -

- dD -

- do -

3.9.1971 (AN)~ do -~
12.2.1972(AN) Seniority 1list yet

C.8. Chattopadhyay 24.7.1973

D.K. Sen
Lalvohliana

31.18.1973
9.2.1974
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Goavernment of Tripura

Anpexure-A/1¢g

Appointment & Services Department

MEMORANDUM

No.F.234(1)-6GA/74 Dated Agartala, the 31st July, 1975

hSub : Fixation of seniority list of officers in Tripura

2.

i
i
il
[

Civil Services

The BGovernor is pleased to fix

the seniority of

officers appointed to the Tripura Civil Services as shown
]belom, after considering the representation received on the

draft seniority list.

The seniority list of officers from 81. No. 1 to 13 had

bheen finalised earlier in consultation with the UPBC/TPSC

GA/69 dated 4th December, 1974 :-

1) W sadre e eae Sobée oy o - e . was EPO R U e S SEWT U BT YRS N A TN SOT Srewe TereT VRS WS

81. Name of Date of Appnt. Date of

‘and circulated vide this Department Memorandum No. F.38(2)-

Date of REMARKS

No. QOfficer to State Civil confir- continuous
BService mation in officiation
State Civil in the duty
Service post of TCS
or equivalent
post
) 2 3 4 5 b
‘1. Sri CR Paul 4.35.67 351.12.68 1.5.868 Retd. on
1.7.75
2. " A.K.Bhattacharjee 4.3.647 31.12.68 1.4.5¢ Retd. on
' 1.4.75%

"i 30 " KDCI Siﬂha 4»3-&7 4.3a69
4. " ML Ganguly 4.5.67 31.12.68
. " R.Sankarnarayan 4,.3.67 31.12.68

' b, " R. Bhosh 4,3.67 31.12.68
7. " Naresh Chandra 4.3.67 31.12.68

8., " SR Chakraborty 4.5.67 31.12.68
9. " 8BK Dev Varman 4.3.67 31.12.68

ig."” © Banerjee 4.%5.67 4.3.469
:11." D. Roy 4,.5.67 4.3.69
2. JL kar 4.35.67 4.3.69
13." JL Roy 4.3.67 4,.3.69

14." RN Bhattacharjee 21.16.72 21.18.73

now reemployed
1.4.548 promoted
to IAS from
21.6.75.
28.2.54 - do -
1.2.858 - da -
1

to IAS
28.11.87 promoted
to IAS from

21.6.75
6h.1.58 - do -
1.3.8%9 - do -
13.1.66 : &
13.1.6A
14.1.66
1.6.66

18.11.61%Provisao-
nal seniority
would be deter-
mined in consul-
tation with the
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P Nath
BM Chakraborty

Bimal Ch. Deb
WU Mullah

GC Choudhury
5L Das Gupta
8C Choudhury
Amal Kr. Roy
SR Nandy
Ashutosh Dutta
Ml Das Guptza

K Bhattacharjee
SB Chakraborty
B Dutta

IB Das Gupta
AP Roy

ML Majumdar

KR Ghosh Roy
PR Bhattacharjee
N Chakraborty
AM Dutta

ML Roy

KR Das

ML Das

8 Deb Roy

SN Gupta

8 Ganguly

DK Bhattacharjee
HM Choudhury
MK Sarkar

HP Siva

JP Gupta

DE Roy

SB Dutta

SR Sarkar

JC Chakraborty
LM Naha

BR Sen

RB Paul

JC Saha

Roshan Lal

RE Bhushan

8B Sen
C Eardhan
M Roy

Sk Ganguly

21.188.72
21.18.72

21.18.72
21.14.72
21.16.72
21.164.72
21.1a.72
21.18.72
21.148.72
21.1a.72
21.16.72
21.168.72
21.14.72
21.18.72
21.14.72
21.16.72
21.16.72
21.14.72
- do -
21.16.72
21.168.72
21.16.72
21.16.72
21.1.72
21.168.72
21.16.72
21.19.72
21.18.72
21.168.72
21.14.72
21.14.72
21.1688.72
21.18.72
21.1€.72
21.18.72
21.13.72
21.16.72
21.1438.72
21.16.72
21.18.72
21.18.72
3.11.71

21.,18,.72
21.16.72
21.148.72

21.14.72

- do

- do

- o
- do
- do
- o
- do
- do
- do
- do
- do
- do
- do
- do
- do
- o
- do
- do
- do
- o
- do
- do
- do
- o
- do
- do
- do
- do

- do

- do
- do
- do
- do
- do
- do
- do
- do
- do

- - do

- do
- do
- do

- do

-~ do

e [+]

e

.

TPG( .
200,11 .61 (AN) 8Since
expired
20.11.61 (AN) Since
expired
17.2.69 :
1.2.69
1.2.6%9
18.2.69
20.2.469
28.2.69
19.2.469 (AN)
7.11.69
1.9.72
31.1.69(AN)
28.7.69
31.1.62(AN)
31.1.49
21.18.72
14.2.69
31.1.69(AN i
6.11,69 S
B.9.74
- 8.9.76
234,74
4.11.76
20.9.79
1.168.79
1.16.78
Ba2.71
9.11.7¢
QL1176
21.9.7¢
21.1a.72
21.9.79
27 18.7¢
@.11.74
27 . 16,768
?.11.78
?.8.71
21.16.72
9.8.71 (AN)
27.8.71
IE.11.71 (AND
3.11.71#Provisio—
nal seniority
would be deter-
mined in consul-
tation with the
TRSC.
14.12.71 (AN)
20.16.71
21.9.71%Provisio-
nal seniority
would be deter~~
mined in consul-
tation with the
TP&C.
16.8.71



61." Joydev Chakraborty 21.1¢.72 - do - 1.1.72%Provisio~

nal seniority
would be deter~
mined in consul-
¢ tation with the
: ' TRSC.
' A2." NG Majumdar 21.11.72 - do - SeF71
643." NC Deb 21.11.72 - do - 3.9.71 (AN
64." OM Prakash 12.2.72 - do - 12.2.72%Provisio~
nal seniority
would be deter-
mined in consul-—
tation with the
TPSC.
65." 08 Chattopadhyay 24.7.73 - do - 24.7.73 #Provisio—
: nal seniority
g would be deter-
: mined in consul-
tation with the
TPSC.
6b6." DK Sen 31.168.73 - do - 31.168.73
67." AM Dutta 9.2.74 - o - ?.2.74%Provisio-
nal seniority
would be deter-
mined in consul-
tation with the
TRSC.

By order of the Governor,
8d/~ Naresh Chandra,
Deputy Secretary to the Govt. of Tripura

Copy to :

1. Becretary, Tripura Public Service Commission, Agartala.

2. Revenue Department/Food % Civil Supplies
Deptt./Development Deptt/P.W. Department/Panchayat

% Department/Labour Department/Cooperative Deptt. '
3. All District Magistrate & Collectors.
4. All Officers concerned.

000n orme wss waioe aoem aa eet sime. Sotes SURES Peb1e
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: Annexure=A/11
4 (COPY)
' , , CONFIDENTIAL
TRIPURA PUBLIC SERVICGE COMMISSION
No.F.5(3)~TPSC/74 : the 15th May 1974

s

,__ya__- i .".-—'7
To A ) { é;
The Secretary to the Government ot Tripura§\w -
a

Appointment of Service Department, Agartal =

Tripura Civil Services.
Sir, .

I am directed to refer to the correspondence resting
with your letter No. F.38(1)~BA/74 dated Sth August, 1976 on
the subject noted above and to communicate the views of ‘the
Commission in regard to the inter se-seniority of Sarvashri
C.5. Chattopadhyay and Lalvohliana, as below.

| 2. The 8tate Government have suggested that the seniority of

| 8/8hri C.5. Chattopadhyay and Lalvohliana should follow from
: the date of their Jjoining the Tripura Civil Service on
C24.7.1973  and 11.2.1974 respectively and all the officers
" who had been promoted to the said service and confirmed
- therein on earlier dates should rank senior to the them. The
: seniority list circulated under the State Government‘'s Memo
‘ No. F.36(1)-BA/74 dated 31.7.75 has provisionally assigned
. the seniority to 8/Shri Chattopadhyay and Lalvohliana
53accordingly, with the stipulation that the final seniority
. would be determined in consultation with the Commission. In
. substance the proposal is that the date of joining of those
-~ two officers should determine their position in the
1seniarity list. The facts and circumstances of the case
. would, however, have to be considered in the light of the
1provisions of the Tripura Civil Service Rules, 1967 relating
+ to the scheme of constitution of and recruitment. to the
.service and the determination of the seniority of the
- persons  appointed thereto, by the various methods of
krecruitmant. To the extant that the Rules do not answer all

the issues relevant to the consideration of the question, a
‘reference may be necessary to the General principles for
:'determining seniority adopted by the Government in their -
‘office order No. F.2(16)~GA/S9 dated 13.7.1%68,

12(3). Shri C.9. Chattopadhyay was selected for appointment
ito  the Tripura Civil Service on the basis of the Combined
' Competitive Examination held by the Union Public Service
iCommission in 1969 for recruitment to the Central Services
Class-I and Class-II, and Sri Lalvohliana was asimilarly
.selected for appointment on the basis of the examination
iheld in 197@. In the case of Shri Chattopadhyay on offer of
'a appointment was issued on 9.11.1971 asking him to
ﬁcommunicate his acceptance by 38.12.71, failing which the
offer would stand cancelled. No reply was received from Shri
Chattopadhaya within this date but the Home Ministry
dnformed the State Bovernment letter forwarding the copy of
a letter from him that he was engaged in research work at
ﬂGhana, sponsored by the Government of India and that though
fhe had heard about the affiyx offer of appointment, the

Subject : Fixation of seniority of the officers in ////it:”’
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letter had not reached. Shri Chattopadhaya has also executed
a bond with the Ministry of education, Govt. of India, to go
through the course of the Scholarship at Ghana.
Subsequently, 8hri Chattopadhyay communicated the acceptance
of the offer by his letter dated 15.2.1972 and asked for
release from the bond executed with the Ministry af
Education. In the circumstances and having considered the
recommendation of the Govt. of India the last date of his
joining was finally extended by the State Bovernment till
July, 34, 1973 and the offered joined within the last
extended date, on 24.7.1973. it is the evident that the
extension of the date of joining and, for that matter, the
validity of the offer, was granted on the recommendation of
the Government of India in consideration of certain Public
exigencies, and in at least two instances the communication
relating to the offer of appointment did not reach the
officer within the prescribed date. As mentioned by the
State Government, finally "Shri Chattopadhyay was informed
by cable No. FL.35(2)-6GA/72 dated 15.6.73 to join latest by
afth July, 1973". The question of the validity of the panel
from which Shri Chattopadhyay was selected for appointment

“which has been raised in the reference from Government, does -

not arise as, obviously the Government had acted wupon the
original panel based on the examination of 1969 to appoint
Shri Chattopadhyay. The validity of a panel for one year is
also a rule of convention (the period is variable also) and
the validity can be extend by the same convention.

2¢(b). In the case of Shri Lalvohliana, his name was received
alonyg with other names for appointment to the Tripura Civil
Gervice from the Ministry of Home Affaire in their letter of
2 February, 1972. But, the Union Territory of Tripura having
been constituted into a new State on 21.1.1972, a question
appears to have arisen whether the selection made earlier to
that date would remain legally valid. The issue was settled
in the affirmative after the lapse of some time and the
affer of appointment was issued to Shri  Lalvohliana on
8.1.1974, nearly 2 years after the date of receipt of the
communication about his selection in the Home Ministry’'s
letter of 2.2.1972. Shri Lalvohliana accordingly Jjoined the
service on 11.2.1974. Leaving aside the time taken in the
clarification of the doubt regarding the validity of the
selection for which, obviously, ghri Lalvohliana -was not
responsible, the final position was that the original
selection was held to be valid and applicable for
appointment to the Tripura Civil Service. The validity of
the selection on the basis of examination conducted by the
Union Public Service Commission should not have been in
doubt in view of the specific provisions of Rule - 7 af the
Tripura Civil Service Rules, 1967. The pravision clearly
says that - -

"Until the Central Government in consultation with the
Commission decides otherwise the Combined Competitive held
by the Commission for the recruitment to the Central Service
Class—I1/Class—11 shall be the Competitive _examination - for
recruitment to the Service." The "Commission” referred to
the this provision is the Union Public Service Commission
vide rule 2(b) of the Tripura Civil Service.
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The Government of Tripura in the Finance Department Order
No. F.191)~-FIN(B)/72 dated 21.1.1972 had adopted all Rules,
Regulations and Orders regulating financial matters and the
recruitment and conditions of service which were applicable
before the 2ist day of January, 1972 to matters connected
with the administration of Union Territory of Tripura, the
matters connected with the affairs of the State of Tripura,
with some consequential modifications. This Order of
21.1.1972, therefore, adopted among others. The Tripura
Civil Service in the State of Tripura. The competitive
examination for direct recruitment to the Tripura Civil
Bervice was, therefore, the examination held by the Union
Public Service Commission for recruitment to the Central
Service Class—I, Class-II. The delay in the offer of
appointment to Shri Lalvohliana, which was the cases of the
delay in his joining the service did not thus arise from any
"subsequent” validation of the selection made through the
Combined Competitive Examination held by the Union Public
Commission.

3. It is necessary at this stage to examine the scheme of
recruitment and allied provisions under the Tripura Civil

. Gervice Rules, 1947. The scheme provides for the “initial

constitution’ of the service by appointment of persons
holding any of the posts specified in the Schedule to the
Rules, vide rule 17 of the aforesaid Rules. To the extent
the service,m which initially had 47 posts in its cadre,
could not be fully constituted, further recruitment to the
service would be made through direct recruitment and
promotion as provided in rule 5 of the aforesaid Rules. Till
the Rules were amended by the notification of 22 May 1975
(effective from 21.14.1972), the methods of recruitment were
that nit more than 56% of the posts would be filled by
direct recruitment and the remaining vacancies by promotion
of eligible officers. Soon after the Tripura Civil Service
Rules 1967 came into force, with effect from 4.3.1967,

action was takem by the State Bovernment to constitute the ..

service by all the three methods viz. (1) initial
appointment to the service and (2) direct recruitment and
promotion - to the service against posts which could not be
filled by initial appointment to the service. The process of
"initial appointment" of 16 officers was completed by the
issue of the notification deted 26 July 1968 and later 2
other officers were also selected for ‘initial appointment

vide notification dated 25.16.1973. In this manner 18 posts

were filled by initial appointment of persons to the
service. - Due, further, to the reservation of certain

percentage of the posts for released Commissieoner Officer, -

under the Released Emergency Officers and - Short 8ervice
Commissioned Officers (reservation of vacancies) Rules 1947,
2 more posts were reserved for officers of the
aforementioned category. 26 posts being thus strength o 47,
were available for being filled by the methods of direct
recruitment, against these 27 posts, would be 13("not mare
than 5# percent) the remaining 14 vacancies being available
for being filled by the method of selection, i.e. promotion.

4. The State Government having proceeded to constitute the
Service, the transaction relating threat was conducted

I -
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according to the different meth@ds for zppointment to the
Service as laid down in the Tripura Civil Service Rules
1967. For making appointment through promotion, the cases of
eligible officers were referred to the Selection Committee
constituted under rule 13 of the Rules and as many as 356
officers were initially selected by the Committee in October
1973 (The strength of the cadre having been enlarged to 164
by the amendment made effective from 21.16.1972, the number
of posts available in the promotion quota had increased in
the meanwhile). Alongwith, Ffor the purpose of direct
recruitment, names of candidates selected through the
Combined Competitive Examination held by the Union Public
Service Commigsion in 1969 and 1978 were obtained, vide
Home Ministry’'s letters dated 16.4.1971 and 2.2.1974

-respectively. The State Hon'ble Court them proceeded to take

steps in pursuance of the communications received in this
bhehalf from the Government of Indiaz. The action taken by the
State - Government for making “the initial appointment,
promotion, and direct recruitment to the service thus formed
one set of transactions, for constituting the Tripura Civil
Gervice.

9. Rule 28 of the Tripura Civil Service Rules contains
provisions regarding the determination of seniority of the
members of the Service. Clause (iii) of the aforesaid
provision, which is relevant to the issue reads as follows:—

:The relevant seniority of direct recruits and of promotees
shall be determined according to the rotation of vacancies
on  the quotas of vacancies reserved for direct recruitment
and promotion under rule 5°

According to the officer order dated 12 July 1964 on
the subject of General Principles for determining seniority,
where the reservation for each method is 58 percent the
raoster will be as follows i1~ ' :

1. Promotion
2. Direct Recruitment

- 3. Promotion

4, Direct Recruitment and so on.

This order also further states specifically that
appointment should be made in accordance with this roster
and seniority determined accordingly".

4. The issue therefore falls down to the question whether,
despite the rules governing their ‘relative’ seniority, the
two  direct recruits of the 1969 and 1978 batch of
recruitment examinations would forfeit position of seniority
"hecause of the fact that in some special circumstances there
was delay in their joining the service and, meanwhile, the
process of promotion having been completed candidates
elected by the method and joined the service and had  also
been . confirmed. The circumstances in which 8hri C.8%
Chattopadhyay Jjoined the service on 24.7.73 would also
indicate that the officer of appointment was extended - from
time to time, without any pre—condition being attached to
the effect that the delay in his appointment would entail



loss of seniority. The offer of appointment made to Shri
Chattopadhyay, on the basis of his selection on the results
of the examination held,on 1969 carried the prospects in the,
service for a direct recruit of 1969 batch of examination.
In the case of Shri Lalvohliana, the selection on the
results of the examination held in 1974, was ab initio valid
and his appointment was made on the strength of that
selection through delay had occurred in communicating the
offer and in his Jjoining the service in consequences
thereof. It is necessary to consider for this purpose
j whether the ‘date of joining the service’ is the principle
i ar the only determination of seniority recognise  the fact
: that the order of merit and not the date of joining the
! posts in a service shall regulate the seniority of a batch
) of direct recruits or 2 bach or promotees where the post is
1? - &8 selection post. This is also provided for in the Tripura
i Civil Service Rules vide rule 28(i) thereof. The fact that
‘ the date of entry into a service is not an essential
T determ;nant of inter se seniority between persons recruited
. f ferent methods of recruitment such as promotion and
| / t//ecrultment is recognised in other rules such as the
! IA%//(Regulatxon of Seniority) Rules, in other rules of
j///;ldotment (and consequently the seniority) of a promotee is
Aot the vear of his joining the service. Seniority can thus
\V//%e g national concept and has largely been so. The Tripurs
Civil Service Rules affirm the same concept and principle
where they provide under clause (iii) of Rule 28 thereof for
the determination of seniority according to "the rotation of
vacancies between direct recruits and promotees" based on
the quotas reserved  for them. Thus the transaction of
recruitment through the two methods vis. by direct
. recruitment and by selection, having been undertaken after
Tl the creation of the Tripura Civil Services and candidates
[ having been selected in course of the transaction for direct
recruitment and promotion, the relative seniority between =&
l " .direct  recruits and a promotees should follow the rotation
l of vacancies available between them. The delay in the date
|
I

| | o | Y,
l
|
|
|
|
I

of joining the service may have other consequences, such as

in the fixation of pay, the earning of increment, earning of
I qualifying service for pension, etc. In this view of the
i‘ matter, Shri C.8. Chattopadhyay and Shri Lalvohliana should
I get the relative seniority vis—a-vis the promotees in  the
| 2nd  and 4th places respectively, in the combined list of
1

afficers recruited through the methods of promotion and
direct recruitment.

J 7. The view that in the facts and circumstances of the case,

|  and in the light of the relevant provisions af the Rules,:
1 the delay in the date of joining the service by these two’
f officers shall not effect their claim of relative
1 geniority, may involve some general questions of law and the

i State Government may, if they consider if necessary take

legal opinion in the matter.

Yours faithfully,

8d/~ (H. GHOSH)
SECRETARY.
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Annexure—A/12

RASLLII SAR— R L et

To
The Chief Secretary,
Government of Tripura, Agartala.

Through the Director of Welfare for Sch. Tribes & sch.
Castes, Government of Tripura, Agartala.

Subject ¢ Fixation of inter-se seniority of Shri C.8.
Chattopadhyay, TCS.

Siry,

4 years had lapsed since my representation was registered on
21st August, 1974 and 11.12.74 in response to Memorandum No.
23 (1)-BA/74 dated &6th August, 1974 issued by Appointment and
Gervices Department, Government of Tripura. Though in the
gradation list of Officers (Class~I and II) in various
services/posts under the Government of Tripura, as on
11.7.1975 issued by the Appointment and Services Department,
Government of Tripura, it has been mentioned against my name
-~ provision of seniority would be determined on consultation
with TPSC lapse of 4 years without fixing seniority has
caused denial of natural justice to me. Those over whom I
claim my seniority have been given ~adhoc promotion to
selection grade of TCS and it is also understood that their

names might be included in the selection list for promotion
to IAS.

1 am hopeful that my seniority will be fixed before the
names of the TCS officers over whom I claim my seniority are
sent for promotion to IAS and there will not arise an
unfortunate situation wherein I will be compelled by
circumstances to seek justice in Court of law.

Yours faithfully

(C.S. Chattopadhyay)
Tribal Welfare Officer
Directorate of Welfare for Sch.

12.12.1978 Tribes % Sch. Castes.




Annexure-A/12

To

The Chief Secretary,

Government of Tripura, Agartala.
Through

- The Director of Welfare for Sch. Tribes & Sch. Castes,

Agartala, Tripura.

Subject : Claim for getting selection grade on TCS as
enshrined in Rule 368(2) of TCS Rules.
Bir,
Kindly refer to my representation dated 12 December,
1978, a copy of which was also endorsed to the Secretary to

the Chief Minister, Tripura.

In that representation I pointed out the injustice to

‘which 1 have been subjected so long (a) by not fixing _up

seniority for last 5 years, (b) by giving selection grade of
TCS to those over whom I claimed my seniority, (c) by
considering - for promotion to IAS, those officers whom I
consider junior to me.

This letter & to reiterate my claim to get promotion to
selection grade of TCS immediately with effect from the date
of officers over whom I claimed my seniority are given
appointment to selection grade of TCS.

This claim of mine is based on Rule 3@8(2) of TCS Rules,
1947, which reads :

: An officer with the minimum of 12 years service in
grade—II shall be eligible for being considered for
appointment to the selection grade;j

Praovided that service in.a duty post or an equivalent

"of higher post under the Central Government, Government of

Tripura or in a State Civil Sefvice shall count towards the
12 year period.

Provided further that whereas person is consider for
such appointment all persons senior to him in grade~II shall
also be considered irrespective of the fact whether or not
they fulfill the requirement as to the minimum of 12 ‘years’
gervice.

I am hopeful that my representation will receive kind
consideration of the Government and I will be given
promotion to selection grade without subjecting me to



further period of injustice and huminity.

Yours faithfully

(C.8. Chattopadhyay)
15.2.1979 Tribal Welfare Officer

Copy to :

1. The Secretary to the Chief‘Minister for kind

information
and necessary action.

2. The Deputy Secretary, Appointment and Services
Department, for kind information and necessary action.
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Annexure~A/12

To
The Chief Secretary,
Bovernment of Tripura, Agartala.

Through proper channel

Subject : Protest against notification No. F.33(19)-BA/73
dated ?th April, 1979.

8ir,

As my seniority which has been kept provisional for
last 4(four) years has not yet been finalised, I am being
subjected to series of Administrative disadvantages in vy
carrier as a Bovernment servant. Not only that those who are
junior to me have been given promotion to selection grade or
adhoc benefit of salary range for meant TCS selection grade

tofficers and not only that their names are also being

considered for promotion to IAS. to add insult to injury in
the notification No. F.35(19)~BA/73 dated 9th April, 1979
one TCS officer, posted as Dy. Director, tribal Welfare

Department who is ,much junior to me has been ordered to
hold the charge of Director, Tribal Welfare for Sch. Tribes
% 8ch. Castes including the Director of Research, Agartala
temporarily. I consider it as Administrative injustice and

} such cases of humiliation took place on many occasions when
I"the said TCS officer who is junior to me have been ordered

to hold the charge of Director of Tribunal Welfare and
Director research. I do not protest on those occasion as I~

i thought that my seniority will be fixed immediately and
t hence, I did not protest on those occasions out of good

spirit and courtesy.

I shall be thankful if you would kindly revoke this
notification and modify the order so that my seniority over
the said officer is respected and reflected in posting.

Yours faithfully

(C.8. Chattopadhyay)
Tribal Welfare Officer .
Tripura, Agartala

1. The GSecretary to the Chief Minister, Tripura, Agartala
for favour of information and necessary action.

<. The 1st Personal Assistant to Minister, Tribal Welfare
for kind information of the Minister. :

3. The Secretary, tribal Welfare, Government of tripura,
Agartala for information and necessary action. a

4. The Under Secretary to the GBGovernment of Tripura,

Appointment & -Services Department, Agartala for:
information and necessary action.
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Annexure-A/12

To
The Chief Becretary,
Government of Tripura, Agartala.

Through proper channel

Subjecé : Protest against notification No. F.35(73)-GA/73 of
Appointment & Services Department dated 23rd May,
1979.

Sir,

This is to register my protest agsinst the notification
mentioned above by which during the period of absence of
leave of 8ri Sudhir 8harma, Director of Welfare for Sch.
Tribes & 8ch. Castes, Tripura with effect from 25th May,
1979 &hri S.B. Sarkar, Deputy Director, Tribal Welfare has
been ordered to hold the charge of the post of Director of

Welfare for Sch. Tribes & Sch. Castes and Director of Tribal
Research. : : -

As it 1is the convention that, during the period of
-absence of leave charge is to remain with the senior most
nfficer in the Directorate, Shri 8.B. Sarkar, TCS being
junior to me, the notification is bad and does not fit in
administrative norms.

I shall be thankful if you would kindly madify' this
notification so that my seniority over the said officer  is
respected and reflected in notification.

Yours faithfully

(C.8. Chattopadhyay)
Tribal Welfare Officenr
‘ Tripura, Agartala
Copy to =

1. The Secretary to the Chief Minister, Tripura, Agartala
for favour of information and necessary action. :

2. The 1st Personal Assistant to Minister, Tribal Welfare
- for kind information of the Minister. : .

- 3. The Secretary, tribal Welfare, Government of tripura,
Agartala for information and necessary action. :

4, The Under Secretary to the Government of Tripura,

- Appointment & Services Department, Agartala for
information and necessary action.

ﬁ C%i?«/‘” ‘
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IN THE GAUHATI HIGH COURT
(THE HIGH COURT OF ASSAM : NAGALAND : MEGHALAYA * MANIPUR

AND TRIPURA)
AGARTALA BENCH

CIVIL RULE NO. ¢9 OF 198

In the matter of -

Bhri Chandra Sekhar Chattopadhyay ...Petitioner
Versus

The 8tate of Tripura and others « « «Respondents

PRESENT

THE HON‘BLE MR. JUSTICE N.I. SINGH '
THE HON'BLE MR. JUSTICE B.L. HANSARIA

For the Petitioner : Mr. A.M. Lodh, Advocate
For the Respondents: Mr. D.P. Kundu, Advocate General.

ORDER
258.3.82 Heard the learned counsel (Mr. A.M.

the Petitioner and learned Advocate General (Mr.
for the State on the application for stay which i

Lodh) for
D.P. Kundu)
% rejected.
We however, observe that the
appointment to the posts of 1AG,
he made subject to the decision

Government may make

and such appointments shall
‘of this Rule.

Bd/~ N.I. Singh -
JUDGE

Sd/~ R. L. Hansaria
JUDGE
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GOVERNMENT OF TRIPURA
APPOINTMENT % SERVICES DEPARTMENT
TR

No.F.2(23)-6A/71 : Dated, Agartala, the. 25th November, 1981
MEMORANDUM

In the seniority list of officers in Tripura Civil
Services issued vide Memorandum No. F.34(1)-6A/74 dated the
Slst July, 1975, the seniority position of Shri Lalvohliana
was provisionally fixed at 81. 67 i.e. below Shri D.K. Sen.

2. Bovernment in consultation with the Tripura Civil Service
Commission has now finalised the geniority of Shri
Lalvohliana provisionally fixed earlier and have decided
that the seniority of Shri Lalvohliana in the Tripura Civil
Services should be fixed below Shri R.N. Bhattacharjee
(Retd.) and above P. Nath (died) 9i.e. due to retirement of
Shri R.N. Bhattacharjee, N.K. 8inha, B.M. Chakraborty, W.U.
Mullah, G.C. Choudhury and 8.C. Choudhury and death of P.

Nath and 8.L. Das Gupta, above 5hri A.K. Bhattacharjee and
below Shri R.B. Bhushan).

By order of the Bovernor

{(5.R. Sankaran)
Chief Secretary to the
Goavernment of Tripura

Copy to :

1. The Principal Secretary, Tripura, Agartala

2. The Special SBecretary to the Governor, Tripura, Agartala
3« The Secretary to the Chief Minister, Tripura, Agartala

4. The Accountant General, Tripura, Agartala

S. All Departments

é&. The District Magistrates % Collectors, West/North/South,
Tripura.

7. All officers (A.K. Bhattacharjee/R.K. Roy/85.R. Nandy
etc.etc. a3 per list).

8. SBhri Lalvohliana, TCS, Dy Collector, office of the D. M. &
Collector, Narth Trzpura.

?. person files

1. File No. F.38(1)-GA/74

{H.M. Choudhury)
tUnder Secretary to the
Government of Tripura.
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To

The Chief Secretary, 4
Appointment & Services Deptt.
Government of Tripura, Agartala.

Bubject : An appeal to the Government on service matter.
8ir,

My seniority is still provisional in the eye of the
Government & TPSC was consulted on the matter, which is in
my favour,

But  when after waiting for more than seven years no
decision on seniority was communicated by the Government and
officers junior to me were given promotion in TCS Gr.l,
adhoc or/and officiating, I was painfully compelled to go to
the court, that too after when serving of my notice to the
Government had no impact on the Government. In fact, when I

felt that no one was there to hear me, I thought I might

seek redress and get it somewhere else.

But going to the High Court involves a lot of money,
which I have already spent and the process of law in the
Court and its courtyard is a procrastinated affairs.
Moreover, as I was posted in Amarpur for more than three
years, I could hardly pursue the case.

But now I have a feeling that the present Government is

considerate and may review my case of seniority

sympathetically. On the basis of this hope, I appeal to the

Bovernment to consider my case of fixation of seniority
sympathetically so that I can render my services as a  Govt.

servant for the Government being free from mental agony,

frustration and unnecessary expenditure.

Yours faithfully

Dated, Agartala,
the 7th Oct 83

(C.8. Chattopadhyay)
of Tripura Civil Service
at present posted as Project
Director, West Tripura, DRDA
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The matter relates to the finalisation of seniority of
Shri C.8. Chattopadhyay, TCS Gr.1I officer. In the seniority
list, which is published in 1975, i.e. F.38(1)-BA/74 dated,
the 31st July, 1975 the seniority of Shri Chattopadhyay was
shown as provisional and that the seniority would be
determined in consultation with Tripura Public S8ervice
Commission. The advice of the TPSC was obtained from time to
time and their final advice was given in letter No. F3(3)~-
TPS5C/74 dated, the 17th March, 1977, available in File No.
F.38(1)~-8A/74. As the TPBC concluded with the advice that
Government may obtain legal opinion in the matter, the law
Department. was also consulted. Thereafter, no final decision
was taken in the matter. A& part of the reason is that Shri
Chattopadhyay filed & petition before the court in the
meanwhile regarding his seniority.

2. 8Bhri Chattopadhyay has since withdrawn his petition

before the High Court. The withdrawal has also been accepted

by the court.

Z. It 1is also necessary now to give a final decision
regarding his seniority. The basic issue in regard to - the

| case is that the initial offer of appointment was made to

Shri Chattopadhyay on 9.11.713 but ultimately he joined on
W.7.73. During the relevant period Shri Chattopadhyay was
erngaged in a research Project under bond at Ghana under  the
Education Ministry. While he accepted the offer made on
?.11.71 through a letter dated 18.2.72 he sought extension

D of time.

| 4, 1 am recording this note so that further action isg

pursued in the matter in the context of the various papers,
advice of the TPSC and law department and matter finalised
in regard to the position of BShri Chattopadhyay in the

1 seniority 1list of TCS. This will have to be done quickly,
-as the case filed by him before the court has been withdrawn
»making it incumbent on  the Government to given final

decision regarding his seniority, which was treated . as
‘provisional “.

| 8. Apptt. & Services Department should take further action

to place the matter before the Chief Secretary in due
course.

(8.R. Bankaran)
Chief Secretary,
Bovt. of Tripura.

o ppp—— — -
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Annexure-A/17

No.F.35((2)-6A/72
GOVERNMENT OF TRIPURA
APPOINTMENT & SERVICES DEPARTMENT
2T LY T L X
Dated, Agartala,; the 4th July, 1989.

Il To
I shri C.8. Chattopadhyay,

Project Director, West Tripura District,
Rural Development Agency, Joynagar, Agartala.

Subject 1~ Fixation of Seniority in TCS.G6r.l11.
Sir, |

In partial modification of Appointment and Services

| Department letter of even number dated 24.4.83 on the

subject noted above, I am directed to state that Government
"have considered your representation in details and have come
to the conclusion that no action can be taken at this stage,
for altering your provisional seniority as seniority cases
against Shri Lalvohliana is still sub-judice. :

il 2. Therefore,; the case of fixation of your seniority may be

re—-opened, in the light of the decision of the &above
mentioned case.

Yours faithfully
(P.C. Sharma}

Joint Secretary to the
Government of Tripura.
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BOVERNMENT OF TRIPURA
APPOINTMENT & SERVICES DEPARTMENT
K 2 2 KR A R
No.F.3@(2)-6A/79. Dated, Agartala, the 31st March, 1989

MEMORANDUM

Subject : Fixation of seniority list of officers in Tripura
Civil Services

Whereas Appointment % Services Department - Memorandum
No. F.38(2)-BA/79 dated 16.2.87 circulating therewith the
provisional Seniority List of all TCS Officers © appointed
against direct recruitment and promotion quota since 1976 to
195 and whereas in para 3 of the said Memorandum &all
officers concerned were requested to submit their objections
if any, to the draft inter-se seniority by the 18th March,

1987.

2. Whereas a committee was constituted by the Gtate Govt.
for making scrutiny of the objection petitions received and
to make their recommendations based on relevant Rules and
Regulations for finalisation of the seniority list of TCS

officers.

%. Whereas report of the said committee has now been
received.

4., Now, therefore in consideration of the recommendations of
the said committee, the Governor is pleased to finally fix
the seniority of officers appointed to the Tripura Civil
Service as shown below. :

m—.nmmn-ﬂmmmmww-ﬂuﬂmmmwmm*n—om”&-—mmmmmwmmmwmwmmmwu——n-ﬂwmmm““uwwmmmm

51. Name of officers : Date of : Date of : Date of : SBource
No. :Apptt. to:Confirma-:continuou- of rec
Gtate Civ-tion in s officia- ruitme
il Service:8tate Ser:tion in : nt %
1Service :the duty : remark
spost of TCS
or eguiva-
lant post :

- Y - s

-‘amc—-—-“n-ﬂ”.—nﬁvm”-ﬁ-—-»—n‘-mo—-mn—-ﬁ—u-—”mm»ﬁ“w*’ammm“—k‘u-m—w-—nmmnﬂ”mn

1 2 3 4 a2 6

R e b

1. Shri S. Banerjee : 4.3.67 : 4.3.6%9 : 12.1.66 : Appointed
- to IAS
2.9ri Lalvohliana 9,2.74 1 9.2.76 1 9.2.74 iseniorit
subject to fi-
nal decision
‘ to the court
%, Gri SE Chakraborty 21.1¢.72:21.18.73: 28.7 .69 3
4. Sri ML Majumdar @ 4.3.67 1 4.3.69 @ 14.2.69 ¢ Appointed
. to IAS
5. Shri Birhari Dey : 21.18.72 21.16.73 24,2.69
6. Shri LC Das s 21.10.72 21.168.73 6.11.69 = .
7. " PR Bhattacharje: 21.16.72 21.18.73 6.11.69 @  Appointed



47. " Bimal Bhowmik :

R

; - 72 -
i to IAS
] 8. " N Chakraborty : 21.16.72 21.16.73 8.9.7¢ :
] 2. " AM Dutta : 21.16.72 21.18.73 8.9.78 ¢ Appointed
| ' to IAS
| 18." M Roy 21.18.72 21.16.73 8.9.78 :seniorit sub
jJect to fi-
nal decision
to the court
11." ML Roy P 21.16.72 21.18.73 23.9.7¢ ¢+ Appointed
' to IAS
12." KR Das 2 21.,19.72 21.,18.735 4.11.768 ¢ - do -
i i13." ML Das P 21.16.72 21.14.73 25.9.78 :
i 14." 8 Deb Roy P 21.16.72 21.18.73 1.14.78 @ Appointed
[ : to 1A8 &
E since retd.
’ 15." SN Gupta 2 21.16.72 21.16.73 118,78 ¢ Appointed
to IAS
16." DK Bhattacharjee 21.14.72 21.16.73 9.11.7¢ ¢+  ~ do -
17 " HM Choudhury T 21.168.72 21.16.73 6.11.78 ¢ - do -
i8." HP Siva : 21.16.72 21.18.73 21.16.72:
§ 19." JP BGupta : 21.14.72 21.16.73 8.9.78 ©: Appointed
| to IAS
| 20." DK Roy 2 21.14.72 20,148,735 27.14.73:
§ 21." SB Duttsa t 21.18.72 21.16.73 9.11.7¢:
| 22." 8B Sarkar : 21.16.72 21.16.73 21.14.78:
LoeELy JC Chakraborty @ 21.16.72 21.164.73 9.11.768:
i 24." RRBR Paul p 21.16.72 21.16.73 9.8.71 (A/N)
20."% 8B Sen : 21.168.72 21.16.74 14,.12.71 (A/N) Appointed
' to 1A8
26." C Bardhan s 21.14.72 21.16.74 20.18.71:
27." 8K Ganguly T 21.16.72 21.16.74 16.8.71: Appointed
; ' to IAS
! 28." Joydev Chakrabo: 21.16.72 21.18.74 1,172
E 29." NG Majumdar : 21.16.72 21.16.74 3.9.71:
1 3d." NC Deb : 21.16.72 21.11.74 3.9.7 s A/ N)offic—
’ . ating IAS
31." CSChattopadhya : 24.7.73 24.7.73 24.7.73: R.R.
32." DK Sen : 31.16.73 31.16.75 31.16.73
j N.B. The seniority list of officers from S1. No. 1 to 31 had
| been finalised earlier in consultation with the UPSC/TPSC
| and circulated vide this Departent Memorandum No. F.38(1)-
i BA/74 dated 3ist July, 1975.
| 33. 8ri Alok Kr Deb 2 8.6.76 : 8.6.78 : 8B.6.76 ¢ R.R.
| 34, " Bk Sharma : 1g.6.76  16.6.78 @ 168.6.76 : R.R.
33. " Dibakar Chakra: 7.6.76 1 7.6.78 : 7.6.76 3 R.R. =
36. " BE Chakraborty: 5.7.76 : 85.7.78 : 5.7.76 11 R.R.
37. " .RK Sen 2 18.3.78 : 18.3.86 : 18.3.78 :promote
38. " BEN Bhattacharj:21.16.72 :21.1¢.73 : 1.18.79 : -~-do-
39. " 8K Adhikari : 9.6.76 3 F.6.78 1 9.6.76 1 R.Rs
43, " 8C Des (SC) - : 28.4.77 1 285.4.79 : 28.4.77 : R.R.
; 41. " 8N Chakraborty: 9.6.76 1 9.6.78 1 9.6.76 3 R.R.
E 42. " Sudip Kr. : 16.6.76 3 16.6.78 3 1b6.b6.76 : R.R.
i 43. " Banamali Sinha: 16.6.76 : 1€.6.78 : 16.6.76 : R.R.
! 44, Smt. Shymalima Das 8.6.76 1 8.6.78 : 8B.6.76 ¢ R.R.
| 45, Sri NE Maitra :15.11.76  :15.11.78 :15.11.76 : R.R. =
5 46. " NG Bhattacharj: 16.6.76 — s 18.6.76 @ R.R.
B8.6.76 : 8.6.78 ¢+ 8.46.76 ¢ R.R. .
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{ 48. " DK Chakraborty: 23.4.77 : 23.4.79 23.4.77 : R.R.
! 49. " Nepal Ch. Sinha 14.11.76 114,11.78 :14.11.76 : R.R.
|58, " Gailana Saila(ST) 17.6.76: 17.6.78 : 17.6.76 : R.R.
| 91. " MK Debbarma(ST) 8.6.76 : 8.6.78 : " B.6.76 & R.R.
182, " 8K Sarkar (SC): 9.6.76 : 9.64.78 : 9.6.76 : R.R.
1 83. " RC Chouhdury (8C)24.7.77 : 24.7.79 1 24.7.77 : R.R,
I 4. " Bhagirath Reang 11.6.76 : 11.6.78 : 11.6.76 R.R.
| (8T)

185. " Sailen Kr. Das: 5.6.76 : DB.6.78 r 5.46.76 : R.R.

(8C)

|86, " Manik Lal 2 11.6.76 : 11.6.78 : 11.6.76 : R.R.
H Reang (8T)

}57. " JC Bose : 1.4.77 s t 1.4.77 :promote
| 98. " AB Dutta : 1.4.77 : 1.4.79 : 1.4.77 : -do-
159. " 85 Dutta 2 1.4.77 : 1.4.79 : 1.4.77 : -do-

663, " BK Roy 2012.7.77 2 12.7.79 1 12.7.77 : R.R.
461. " Harihar Das(8C) 7.7.77 1 7.7.79 : 7.7.77 ¢ R.R.
162, " MK Majumdar ! 1.4.77 2 1.4.79 ¢+ 1.4.77 tpromote
H63. " PC Bhattacharj: 3.16.77 :36.16.79 2 3.18.77 1 ~do-
! Bince retd
1264." Riswanath r 15.7.85 ¢ e : 15.7.85 : R.R.
1 Bhattacharjee .
2p5 , " Satyajit : 158.7.85 ¢ - : 15.7.85 : R.R.
4 Sarkar (8C) :

236." N Darlong (8T): 15.7.85 — : 15.7.858 : R.R.
: .

i (M. Dhar) *

! Deputy Secretary to the

! Government of Tripura.

e«gTo 1=

1. All concerned (TCS Officers).

ﬁ@. District Magistrate & Collector, West/North/South:

I Tripura, Agartala/Kailashahr/Udaipur.

3. Revenue Department/R.D. Department.

1

{
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GOVERNMENT OF TRIPURA ) " —
APPOINTMENT & SERVICES DEPARTMENT

. %36 % % i
Dated, Agartala, the 15th July'98

*

No.F.35(2)~6GA/72:
/
' MEMORANDU \\\_"w
et =

WHEREAS in the seniority list of officers in Tripura
Civil Services issued vide Memorandum No. F.3@(2)-GA/79
dated 31.3.1989, the seniority position of Bhri cs /f
Chattopadhyay, was fixed below that of Shri lLalvohliana.

2 AND WHEREAS, Shri cC.8. Chattopadhyay submitted

roa
representation for refixation of seniority vigs—a—-vis Shri
year

Lalvohliana and claimed seniority on the basis of the.
in which the competitive examination was held and selection

was completed.

3. AND WHEREAS, Shri Lalvohliana vide his letter No. Fal(l)~
Secy/Lab/96 dated 21.5.98 has admitted that  Shri C.8.

Chattopadhyay is senior to him.
et

the Bovernment after examining the issue
seniority of Shri c.s>
above

4., NOW THEREFORE,
in detail has decided that
Chattopadhyay in Tripura Civil Service shall be fixed

that of Shri Lalvohliana.

\
(Manish Kumar)
Joint Secretary to the Sovt. of Tripura

Copy to :

1. The Chief Secretary, Govt. of Tripura, Agartala.

2. The Special Secretary to Governor of Tripura, Raj:Bhawan,
Agartala.

3. The Secretary to Chief Minister, Tripura, Agartala.

4. All Principal Secretaries/Commissioners/Secretaries/Addl.
Secretaries/Government of Tripura, Agartala.

5. Finance Deptt. (Estt Br.), Civil Sectt, Tripura, Agartala

6. 5.A. Department, Civil Sectt., Tripura, Agartala.

7. The Accountant Beneral (A%E) Tripura, Agartala..

8. Shri C.S5. Chattopadhyay, IAS, Secretary to; Govt. of
Tripura, UDD etc. Department.

9. Shri Lalvohliana, IAS, Secretary to the Govt. of Tripuray
Labour etc. Department. '

1. Personal files/Guard file.

(Manish RKumar)
Joint Secretary to the Govt. of Tripura
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NO.F.35(2)~BA/72
GOVERNMENT OF TRIPURA '
APPOINTMENT & SERVICES DEPARTMENT . . .

LI ) S

s

Dated, Agartabé: the 29th Oct 1998

N

e S

NOTIFICATION

Whereas, Shri C.8. Chattopadhyay was appointed in TCS, Gr—
I (Selection Grade) on officiating basis on 19.18.85 in the
scale of pay of Rs. 186¢-250@/~ vide Appointment & Services
Department Notification No.F.2(13)-6A/85, dated 19.16.85,

2. And Whereas, in the seniority list of officers in Tripura

Civil Service issued vide Memorandum No. f.38(2)~-BA/79 dated
31.5.89 the seniority position of Shri C.S. Chattopadhyay
was fixed below that of Shri Lalvohliana. : :

S And Whereas, S&hri C.8. Chattopadhyay submitted
representation for refixation of seniority vis-a-vis Shri
Lalvohliana and claimed seniority on the basis of the year

in which the competitive examination was held and selection
process was completed.

4. And Whereas, the Government after examining issue on
detail, have decided that the seniority of S8hri .8,
Chattopadhyay .in Tripura Civil Service shall be fixed above
that of Shri Lalvohliana and issued Memorandum No. F.35(2)-

BA/72 dated 18th July, 1998.

d. And whereas, Shri C.85. Chattopadhyay on re~fixation of
his seniority has claimed for giving him promotion in TCS
Gr.I from a suitable date as deemed proper as per TCS ‘Rules
and relevant financial rules etc..

4. Now, therefore, the Governor has been pleased to appoint
Shri C.5. Chattopadhyay to TCS, 6Gr.I (Selection Grade) with
retrospective effect from 15.11.84 i.e. the date on which
his Jjumior Shrdi Lalvohliana was ® appointed to TC§ Gr.J
(Selection Grade), Shri C.8. Chattopadhyay is therefore,
entitled to get arrears of pay etc. in TCS, Br.I . (Selection
Grade) with retrospective effect from 25.11.88 '

By order of the Bovernor
(B.K. Das Gupta) -
Under Secretary to the Govt. of Tripura

Copy to 3 t ptOaaaea
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1. The Chief Secretary, Govt. of Tripura, Agartala.
| , -~ The Special Secretary to Bovernor of Tripura, Rayj Hhawan
| Agartala.
© 3. The Secretary to Chief Minister, Tripura, Agartala.
4, All Principal Secretarles/Comm15510ners/89cretarles/éddI
Secretaries/Government of Tripura, Agartala.
3. Finance Deptt.(Estt Br.), Civil Sectt, Tripura, Agartala
6. 5.A. Department, Civil Sectt., Tripura, Agartala.
, 7. The Accountant General (A%E) Tripura, Agartala. -
; 8. 8hri C.8. Chattopadhyay, 148, Secretary to Govt. o
| -+ o Tripura, UDD etc. Department. -
o 9. Bhri Lalvohliana, IAS, Secretary to the Govt. of Trlpura
Labour etc. Department,
14. Personal files/Guard file.

i ‘ (Manish Kumar)
; : Joint Secretary to the Bovt. of Tripur

u’i

fi\:\ﬁhﬂ“ﬁ%@;
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Annexure—A/21

g!or nearly identical to the senior scale of the IPS he would
ant be allowed to count his officiation in such posts

Y towards his eventual fixation of seniority if and when he is
fsubsequantly appointed to the IPS.

| £6.1. M.H.A. letter No. 15/13/65-AIS(I) dated 7.7.19651]

t Preparation of a list of Suitable offices.~(1) Each
?icammittee shall ordinarily meet at intervals not exceeding
rone year and prepare a8 list of such members of the State
Civil Gervice as are held by them to eb suitable for
'promntion to the service. The number of members of the State
FCivil Service included in the list shall not be more than
twice the number o substantive vacancies anticipated in the
lcuuvse of the period of twelve months, commencing from the
idate of preparation of the list, in the posts available for
them under Rule 9 of the Recruitment Rules, or 1¢ percent of '
the senior posts shown against items 1 and 2 of the cadre

|schedule af each State or group of States, whichever is:
;greater. '

#(2) The committee shall consider for inclusion in the said
list, the cases of members of the State Civil: Services  in
the order of a seniority in that service of a number which

is equal to five times the number refereed in sub-regulation
(1)

}

‘ Provided that such restriction shall not apply in
”respect of a State where the total number of ‘eligible
officers is less than five times the maximum permissible
h51ze of the Select list and in such a case the Committee
Fhall consider all the eligible officers.

provided further that in computing the numbers - for
dnclusion in  the field of a consideration, the number of

tmfficers referred to in sub-regulation (3) shall be -
excluded.

! provided also that the committee shall not consider the
rcase of a member of the State Civil Service unless, on the
first day of January of the year in which it meets he is
|Eubstant1ve in the State Civil Service and has completed
hot less than eight years of continuous service (whether
Emffzclat1ng or substantive) in the post of Deputy Collector

mr in any other posts or posts declared equ:valent thereto

@y the State Government.

¥* Provided also that in respect of any released Emergency
&omm1551oned or short Bervice Commissioned officers
éppo1nted to the State Civil Service, eight years of
contlnuous service as required under the proceeding proviso
hall be counted from the deemed date of their appointment
fc that service, subject to the condition that such officers
shall be eligible for consideration if they have completed
not less than four years of actual continuous service, on
Qhe first day of January of the year in which the committee
Peets, on the post of Deputy Collector or in any other post

.lq
1

!

"lk
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or posts - declared eqguivalent thefeto by the State
Government. '

EXPLANATION :~ The powers of the State Government under the
third proviso to this sub-regulation shall be exercised in
relation to the members of the Btate Civil Service of a
constituent State, by the Government of that State.

+(2A) Notwithstanding anything contzined in sub-regulations
(1) and (2), the list referred to in sub-regulations (1)

i shall be prepared separately in respect of each State Civil

Service. The number of members of the State Civil Service.
included in each such pat of the list shall not be more than
twice the number of substantive vacancies anticipated in the
course of the period of twelve months, commencing the date
of the preparation of the list in the posts available for
them under rule 9 of the Recruitment Rules or 14 percent of
the senior posts shown against item 1 of the cadre in the
schedule to the Indian Administrative Service (Fixation of
Cadre Strength) Regulations, 1935 (hereinafter referred to
as Cadre Schedule) under the Government of Constituent State
concerned and the senior posts shown against item 2 of the

Cadre Schedule notionally reckoned against that State

whichever is greater.

EXPLANATION :—= The number of senior posts shown against item
2 of the Cadre Schedule the Joint Cadre divided in the -
proportion of the number of posts under the Government of
each of the constituent State shown against item 1 of the -
Cadre Schedule shall be notionally reckoned against each of
the constituent States for ,(the purpose of this St -

regulation.

(3) The committee shall not ordinarily consider the cases of
the members of the State Civil Service who have attained
the age of 52 years on the first day of January of the year
in which it meets b

provided that a members of the 8tate Civil Service
whose name appears in the select list in force immediately
before the date of the meeting of the committee shall be
considered for inclusion in the fresh list to be prepared by
the committee even if he has in the meanwhile attained the

age of 33 years.

(4) The selection committee shall classify the eligible
officers as "outstanding, "Very good", "Good" or "Unfit" as
the case may be on an overall relative assessment of  their

service recards.

#(3) The list shall be prepared buy including the  required
number of names, first from amongst the officers = finally -

classified as "Qutstanding” then form amongst those
similarly classified as "Very Good", and thereafter from =
amongst those similarly classified as "Good" and the order
of names inter-se within each category shall be in the order:
of their seniority in the State Civil Police Service .

(6) The list so prepared shall be reviewed and revisedreVery
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lG%vernment of India‘s Decisions

1} The essence of a holding Selection Committee meeting
annually is that each annual proceeding is independent of

| tpe other. That is why, as soon as the proceedings of the
new selection committee are approved by UPSC proceedings

oy the earlier sgselection committee meeting become
inoperative. No manner of continuity can, therefore, be
1Hputed to the proceedings of the various  selection-
c mm1tteea.

[G.I. M.H.A. letter No. 27/38/64-A1S(111) dated 21.12.641
| ﬁ
2, Sub-regulation (4) merely States that the select list
ﬁhall be reviewed and revised every year and does not further
séy that it can be reviewed and revised only after the
expiry of a year. The validity of a select list is not,
tmerefore, affected on the ground that it was, prepared
earlier than the expiry of one year from the date of
preparatlon of the earlier select list.

2

%. The calculation under sub-regulation (1) of the size of
qFlect list in terms of 1@ percent of the senior duty posts
ﬂay include the posts coming within the purview of both
items 1 and 2 of the cadre strengths of each State. In
\ calculat1ng the percentage, however, all fractions are to be
@nored because otherwise the stationary provision would

stand violated.

(B.I., M.H.A. letter No. 27/28/64-AIS(iii), dated 9.12,196%)

fod—=

;. The Bovernment of India have held that select list are to
ble maintained only of the purpose of making substantive
appoxntments of the members of the Gtate Civil/Police
ervice to the IAS/IPS against the vacancies in promotion
osts. At least, the select lists can be utilised for making -
emporary appointments of such officers to cadre posts in
accordance with the provisions of Rule 9 of the cadre Ruleg. -
Select lists are not maintained for making appointments to
non—cadre posts declared equivalent to cadre posts. In  the ¢
cigencies of service adjustments of posting is requzred ta
&e made within a period of three months. : '

Wl o S 5

QG I., M.H.A. letter No. 14/51/65-AI8 (II11), dated 21.2.1%96b
read with letter No. 19/3/66/A1S(111), dated 26.4.1966 and
wo. 15/79/66-A18(111), dated 17.14.19661

5. The provision for restricting the size of the select list °
Has bene introduced with a view that select list may not be

pt;lxsed for purposes other than holding of cadre posts only
in an officiating or substantive capacity. This has been
done in order to protect the interest of cadre officers as
%he tendency in the past has been to give benefit of

\@en;urlty to select list officer as against cadre officers
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for officiation in posts which are outside the IAS cadre.
[B.I.,M.H.A. letter No. 18/79/66/A1IS(111), dated 17.16.1966]

6. Constitution with th commission.- This list prepared in
accordance with regulation 3 shall then be forwarded to the
commission by the State Government alongwith -

(i) the records of all members of the State Civil Service
included in the listg :

(ii) the records of all members of the State Civil Service
who are proposed to be superseded by the recommendation made
in the list;

(iv) the reasons 2as recorded by the committee for the
proposed supersession of any members of +the State Civil
Service and

(iv) the observations of the State Government on the
recommendations of the committee. :

Bovernment of Indiza‘s Instructions @

The State Government shall forward the list, together with a
copy of the proceedings of the selection committee to the

Ministry of Home Affairs also simultaneously. While:

forwarding the list, the shall indicate :

(i)  the ' full details of the vacancies against which the
approved officers are proposed to be appointed ; and

(ii) whether any of the officers included in th select list
and recommended for appointment has more than one wife
living. ' : : 3

[B.T.,M.H.A. letter No. 5/14/536~-A1S(1) dated 13.6.1956]

7. Select list.- (1) The commission shall consider the “list
prepared by the committee along with the other documents
received from the BState Government and, unless - it
considered any change necessary, approve the list.

(2) If the commission considers it necessary to make any
changes in the list received from the State Government, the
commission shall inform the 8tate Government of the <changes
proposed and after taking into account the comments, if

any, of the Btate Government, may approve the list finally - -
with such modification, if any, as may, in ite opinion, be

just and proper.

(3) The list as finally approved by the commission shall
form the select 1list of the members of the 8State ‘Civil

Service.

(4) The select list shall ordinarily be in force until its
review and revision, effected under sub~regulation «(4) of
regulation 5, is approved under sub-regulation (1) or, as
the case may be, finally approved under sub-regulation (2);
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ika) Provided that, in the event of any new Service or

Services being formed by enlarging the existing State Civil
Service or otherwise being approved by the Central
Government as the State Civil Service under clause (j) of
sub-regulation (1) of regulation 2, the select list in force
Pt the time of such approval shall continue to be in force
until a new list prepared under regulation 5 in respect of
the members of the new State Civil Service, is approved
under sub-regulation (1) or, as the case may be, finally
japproved under sub-regulation (2) :

?rmvided further that in the event of a grace lapsge in the
conduct or performance of duties on the part of any member
éf the State Civil Service included in the select list, =a
special review of the select list may be made at any time at
the instance of the State BGovernment and the commission may,

State Civil Service from the select list.
|
|

undergo such training at the Lzl Bahadur Shyster National
Academy of Administration, the State training institutions

@nd other established training institutions in the country

for such period as QCentral Government may consider
1ECEBEETY . ‘

e e

]%ppo1ntments of members of the Htate Civil Service from the
§elect list to posts borpe or the State cadre or the Joint
cadre of a groups of States as the case may be, shall be
made in accordance with the provisions of rule 9 @f the
‘cadre Rules. In making such appointments, the Btate
Government shall follow the order in which the names of such

afflcerﬁ appear in the select list.

2) Natwlthﬁtandlng anythlng contained in sub-regulation (1)
vhere administrative exigencies so require, a member of the
itate State Civil Service whose name is not included in  the

may, subject to the aforesaid provisions of the cadre Rules,
be appointed to a cadre post, if the State Government is
gatisfied -

three months; or

?1111ng the vacancy.

Provided that where any such appointment is made in a Btate,

¥ 8, Appointments to cadre posts from the select list.- (1) -

select list or who is not next in arder in that select list,:

(ii) that there is no suitable cadre officer ava1lab1e for

Af not so thinks fit, remove the name of such members of the -

€3) Every person included in the select list shall have -to:

(i} that the vacancy is not IJPely to last for more than

lqhev State Government shall forthwith report to the Central -
--Bovernment together with the reasons for making the

'ppointment.

rmvlded further that where administrative exigencies so

——"'-"T—

=

jeyond 2 period of three months w1th the prior concurrence
f the Central Government. S o

{

require, such appointments may be continued in & cadre post =



9. Appointments to the Service from the selegt list ¢~ (1)
Appointment of members of the State Civil Service shall be
made by the Central Bovernment on th recommendation of the
State Government in the order in which the names of members
of the State Civil Service appear in the select list for
the time being in forcej

Provided that the appointment of members of the State Civil
Service shall be made in accordance with the agreement
arrived at under clause (b) of sub-rule (3) or rule 8 of the
Recruitment Rules in the arder in which the names of the
members of the State Civil 8Service occur in the relevant
part of the select list for the time being in force.

(2) 1t shall not ordinarily be necessary to consult the

commission before such appointments are made, unless during
the period intervening between the inclusion of the name of

a member of the State Civil Service in the select list and
the date of the proposed appointment there occurs any

deterioration in the work of the member of the State Civil’
Service which in the opinion of the State Government, is

such as to render him unsuitable for appointment to the
Service.

Government of India’'s Decision @

1. The appointment of a State Civil Service officer to -an
All India Service against the promotion quota or otherwise
is appointment in a substantive capacity outside his cadre.
Mis lien on the post in the State Civil Service shall,
therefore, be suspended under Fundamental Rule 14(a)(Z2) and
his written consent obtained for the termination of his lien
on the post in the State Service before he is confirmed in
the All India Service. The written consent should be
obtained by the State Government while recommending @ the
names State Service officers for appointment to the All
India Bervice. ¢ :

[G.1.,M.H.A. letter No. 4/4/68-AIS(111), dated 15.14.19641

2.1 X was placed above Y in the earlier select lists and he
was alsp officiating in cadre posts. In the select 1list,
current at the time of occurrence of the vacancy,. however,
h was superseded by Y. The question arose whether Y could be
appointed to the Service in preference to X. :

2.2 Regulation 9, which is mandatory, requires appointments
to the Service to be made in the order in which the names
appear in the select list for the time being in force. It is
independent of regulation 8, which deals with temporary
appointment of select list officer against cadre post. In
the circumstances, X cannot be appointed to the Service in
preference to Y. The fact that he was holding a cadre in an
officiating capacity from a date earlier than Y or that he
was placed above Y in the earlier select list is not =&
relevant consideration. ' :

.7 In this connection select list are subject to revisions
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| that a person was holding a cadr
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within their rights to assign a higher place

| regulations,
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ided in regulations 5(4) and 7(4) and a particular
will be in force only until its review and
jssion. The fact that X was

lect list does not confer
for that position or ranking to be

the subsequence select list. Also the fact
e post in an officiating

nt the selection committee
select list and, in s0O doing the

the proviso to regulation 35(3), will be
in the select

under the scheme of the
nt of the other

committee, under

list to a junior officer. Thus,
each select list is independe
and an officers respective position is not to be considered
with reference to the previous select list which was
inforce. Further, in terms of regulation 3§ the seniority of

i to be taken into

in formulating the select 1list, but the
o alter the order of names
the

consideration
selection committee is empowered t
in the seniority list in the State Police Service, when

aofficers are brought on th select list.

2.4 The other point to be borne in mind is the distinction
hetween regulations 8 and 9. Regulation B deals with the
appointment of State Police SBervice officers against
vacancies in cadre posts in a temporary capacity and swuch
appointments have to be in accordance with the requirements
of rule 9 of the Cadre Rules. Az far as these officiating
appointments to cadre posts are concerned, the legal status
of State Police SBervice officers included in the select list
is the same as of those not included in the select listy in
other words to the extent regulation 8. is concerned. Select
list offices are also non-cadre officers and that is the
reason way their officiating appointments have to meet the
requirements of rule 9 of the Cadre Rules. Thus a select
list officer appointed in an officiating capacity to a8 cadre
post under regulation 8 will not acquire any right to hold a
cadre post either in preference to 2 cadre officer or in
preference to another select list officer who may be placed

above him by subsequent selection committee.

on the other hand, deals with the appointment

t nfficer to a substantive vacancy in the
service and this has to be made from the select list of the
time being in force and in the order in which the names
appear in such a select list. The phrase "for the time being
in force" has relevance to the period at which the
appointment to the service made by them and not to the time
at which the officer started officiating in & cadre vacancy
under regulation 8. That is to 88y, appointment to a vacancy -
in the promotion gquota is made with reference to the date of
the origin of the vacancy or the date of inclusion of the =
officers name in the select list, whichever is later

~3/41/64-A18(111), dated 11.2.651

Regulation?,
of a select lis

[G.0.,M.H.A. letter No.

appointment’s to the service are
the select list for the time-
st lapses when a fresh

Z.1 Under this regulation,
to be made with reference to
heing in force. A particular select 1i
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select list is approved by the UPSC vide regulation 7(4). In
view of this appointments to the service can only be made
from the date of approval of the current select list or a
date subsequent to that.

3.2 This would not, however, affect the pay or seniority of
the officers as that is related not to the date af
appointment to the service but to the date of officiation in
cadre posts.

[G.1.,M.H.A. letter No. 15/1/65-AIS(1) dated 9.3.1965]

4. A State Service Officer, on appointment to am All India
Hervice on probation would retain his lien in the State
Bervice and therefore be entitled to all the benefits that
may accrue to him in that service (such as confirmation in
the selection grade of the State Civil Service ) before his
confirmation in the All India Service.

(G.I.,M.H.A. letter No. 4/12/68-ARIS(III), dated 31.16.19661]

3. The appointment of select list officers to cadre posts
should be dependent on the occurrence of vacancies in  such
posts and the need for filling up those posts in a
particular date and not with reference to the date which
confers financial benefits on an individual select list
officer. As far as appointment to the service is concerned,
it is to be made with reference to the select list for the
time being in force. I can, therefore, = be made
retrospectively with effect from the date of continuous
officiation in a cadre post provided that date is not -
earlier than the date of approval of the current select

list, : ' '

In view of these factors. post dating of the appointment to
the service of a particular officer with the sole object of
giving him benefit in the matter of fixation of his pay in
the IAS/IPS cannot be permitted. : .

(B.T.,M.H.A. letter No. 16/7/65~-AIS(111) dated 29.6.19465]

b. The BGovernment of India have held that IAB/IPG -
(Recruitment) Regulations, 195% and the I1AS/IPS {(Appointment
by promotion) Regulations, 195%% and the IAS/IPS (Cadre)
Rules, 1954 do not recognise officiation by select 1list
officers in non-cadre posts, declared by  the @ State
Government as equivalent to cadre posts. The appointment of
select list officers to the Service can be notified against
the vacancy in promotion posts retrospectively form the
dates they have been holding cadre posts only continuously
in accordance with rule 9 of the Cadre Rules. In case of the
officers are holding non-—cadre posts declared equivalent . to
cadre posts the appointment is gine effect from the date of
notification. Consequent on their appointment to the service
from the date of notification they become cadre officers and
continue to hold non-cadre posts in question from that date
asg x~cadre posts of the IAS/IPS to be counted against
deputation reserve provided in the cadre. : - '
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[G.TI.,M.H.A. letter No. 18/22/66-A18¢111), dated 26.11.1966]

Government of India’s Instructions : In view of the legal
position explained in Ministry of home Affairs letter No.
14/31-AIS(III), dated the 2ist January, 1964, the proformae
I & II prescribed in the Ministry of Home Affairs letter No.

27/54/64-AISCIII) dated 11th August, 1964, needed revision.

These proformae have accordingly been revised and the State
Governments are requested that bhin future the requisite
information regarding fixation of seniority in respect of
select list officers proposed to be appointed to the IAS/IPS
may be furnished in the revised proformae I & II (enclosed)
alongwith the State Governments proposal for promotion to
the IAS/IPS.

2. It would appear from proforma 1 that information
regarding continuously officiation by select list officers .
on or after 21.5%.1966 is required to be furnished in respect
of the officiation in cadre posts enly, in view of the legal
position obtaining under the various rules explained in the
Ministry of Home Affairs letter dated 21st February, 1964,
referred to above. The date  21st May, 1966 has bene
specified in the revised proforma as the position is
required to be regularised within three months from the date
of issue of the aforesaid letter.

Al
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PROFORMA-1
Iinformation in respect of promoted officers
©31. Name of : Date of : The date : Details of continuous officiation in the :Details of cunt1numus : Minzgtry of Ho=
Officer birth from which the cadre posts included in item 1 of cadre officiation in the cadre Affeirs refere
officer is con- strength of non-cadre post declared equi- posts included in item/ ce communicati- -

tinuously in the thereto, prior to 21.5.66 of cadre strength show— ng their approv-—
SELlect 1iSt () e e e e e e e e i e ing the designation of val to the arra-
~~~~~~~~~~~~~~~~~~~ Details of Detazils of non Date of decl— each post and the peri~ ments in column
The date of appro cadre post cadre post aration of od indicating dates for 5 & 8 -
val of the select showing the declared equiva equivalence the which the post was .
list{s) designation lemt to cadre in the case and the peried indicating )
. of each post post showing each non—cadre dates for which the post

and period  the desginatins shown in held by the officer on or

indicating of each post and column (&) after 21.5.1966

dates for the period indi- : '

which the cating dates for

post was which the post was

held by the held by the officer

afficer

1 2

Nyodﬁbi
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PROFORMA-IT

. Service/Indian

in respect of campetltlve examinations recruits borne on the Indian Administrative
Service Cadre of
: No. senior time—scale of the 1.6.8./1.P.G.
. 1 o 3 4
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18. Saving .~ Nothing in these requlation shall apply to
appointment to be made to the Service from among officers
belonging to the State Civil Service included in list Il

prepared by the Special Recruitment Board under the Indian
Administrative Service (E tension to States), Scheme.

SCHEDUILE
[See Regulatlon 5123
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81. Name of State/Cadre¥% Other Members of the Committee

"No. Cadre/Jaoint Cadre
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1. Andra Pradesh (1) Chief Secretary to the Bovernment
of Andhra Pradesh.

(2) Commissioner of Land Revenue and
any other Commissioner to be
nominated by the State Govt.

(3) Becretary to the Government of
Andhra Pradesh in  the Revenue
Department. »

(4) A nominee of the Government of
India not below the rank of a
Joint Secretary.

2. Assam—-Meghalaya {1) Chief Secretary to the Government
of Assam Pradesh., :

(2) Chairman, Board Revenue, Assam.

(3) Chief Secretary to the BGovt. of
Meghalaya.

(4) Commissioner of Division, Y
Meghalaya.

(5) A nominee of the Bovernment of
Indiz not below the rank Df a

, Joint Secrstary.
3. Bihar (1) Chief Secretary to Bovernment

(2) Development Commissioner.
(3} Member, Roard of Revenue ,
(4) Seniormost Divisional Commissioner
(3) A nominee of the Government of
India not below the rank of a
Joint Secretary.
4. Gujarat ' (1) Chief Secretary to Bovernment
- (2) Development Commissioner
(%) The seniormost Secretary to Gover
nment other than the Chief Becy.
or other Secretary already o

5 O - included in the committee ‘
L?//v (4) Secretary to Government, - ‘
Revenue Department.

(%) A nominee of the Government of
) India not below the rank of a



5. Haryana

5A. Himachal Pradesh

&, Jammu & Kashmir

i. Kerala

8. Madhya Pradesh

...BC?...

Joint Secretary.

(1) Chief Secretary to Government.

t2) Financial Commissioner

(3) Divisional Commissioner

(4) Seniormost Secretary to govern—
ment in Commissioner’s rank

(%) A nominee of the Government of
India not below the rank of a
Joint Secretary.

(1) Chief Secretary to the Government.
(?) Three nominees of the State Govt.

not below the rank of Member, Board

of Revenue/Commissioner/Secretary

to the Government.

{3) A nominee of the Government of

India not below the rank of a
Joint Secretary.

(1) Chief Secretary to Government.
(2-4) Nominees of the State Govt.

not below the rank of Commissioner

(%) & mominee of the BGovernment of
India not below the rank of a
Joint Secretary.

(1) Chief Secretary to Government -

(2) Seniormost Special Secretary to

Goverrnment.

(3) Member PRoard of Revenue, incharge

of Land Revenue.

(4) Secretary to the Government
Revenue Department.

(5) A nominee of the Government of
India not below the rank of a
Joint Secretary.

(1) Chief Secretary to the Government

of Madhya Pradesh.

(2) President Board of Revenue.

(%) Two seniormost Commissioners of

Division.

(4) Deleted.

(5) A nominee of the Government of
India not below the rank of a
Joint Secretary.

o

2\
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Annexure—A/22

Ministry of Home Affairs :
Department of Personnel & Administrative Reforms, New Delhi

The 14th June,1984
No. 14815/1/83-A151

I TR TN

In exercise of the powers conferred by Sub-rule (1) of
the rule 8 of the Indian Administrative  Services.
(Recruitment) Rules, 1954 read with sub-regulation (1) of .,
regulation ? of the Indian Administrative - Service '
(Appointment by promotion) Regulation, 1955 the President is
pleased to appoint S/8hri J.L. Kar and Shri M.L. - Dasgupta, .
members of the State Civil Service of Tripura to the Indian .
Administrative Service on probation and to allocate them to
the cadre of Manipur-Tripura under sub-rule (1) of the Rule
9 of the Indian Administrative Service (cadre Rules) 1954,

M.8. Mathur
Desk Officer
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Annexure-A/23

(TO BE PUBLISHED IN THE GAZETTE OF INDIA IN PART I SECTION 2)

No. 14¢15/19/84-A18.1
Government of India/Bharat Sarkar ‘
Ministry of Personnel & Training, Admn. Refarms
Arnd Public Grievances & Pension
{(Karmik Aur Prasikshan, Prashashik Sudhar
Aur Lok Shikayat Tatha Pension Mantralaya)
Department of Personnel & Training
(Karmik Aur Prashiksbhan Vibhag)

® r & 88 kn

New Delhi, the & September,1983

NOTITFICATION
In exercise of the powers conferred by sub-rule (1) of
"rule B of the Indian Administrative Service (Recruitment)
Rules, 19594, read with sub-regulation (1) of regulation 9 of
Regulations, 1983, the President is pleased to appoint
8/8hri° M.L. Majumdar, P.B. Bhattacharjee and A.M. Dutta,
members of the State Civil Service of tripura to the Indian

Administrative Service on probation and to allocate them to -

the cadre of Manipur-Tripura under sub-rule (1) of rule 5 of
the Indian Administrative Gervice (Cadre) Rules, 1944,

(BAEBU JACOR)

Director
To
The Manager,
Govt. of India Press,
Faridabad (Haryana)
No. 14415/719/84~-R18.1 New Delhi, the &th Sept,1983



Annexure—~A/24

Ministry of Personnel, Public Grie&ances and Pension
(Department of Personnel and Training)
New Delhi

The 16th October, 1986
No. 14815%/31/85-A18(1)

NI I TIERSTTIION

In exercise of the powers conferred by Sub-rule (1) of.
the rule of the Indian Administrative Services (Recruitment)
Rules, 1994 read with sub-regulation (1) of regulation 9 of
the Indian Administrative Service (Appointment by promotion)
Regulation, 1935 the President is pleased to appoint 8/Shri
M.L. Roy, K.R. Das and 8. Deb Roy, members of +the State
Givil Service of Tripura to the Indian Administrative
Service - on probation and to allocate them to the cadre of -
Manipur-Tripura under sub-rule (1) of the Rule 5 of the
Indian Administrative Service (cadre Rules) 1954. v ;

M.8. Mathur .
Desk Officer =

-+
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Annexure~A/29

(TO BE PUBLISHED IN THE GAZETTE OF INDIA IN PART I SECTION &)

No. 144815/31/87-A18.1
Government of India
‘Ministry of Personnel, P.G. & Pensions
Department of Personnel & Training
LTI T T

New Delhi, the 9 December,1988

MU IOF TLRST I

In exercise of the powers conferred by Sub-rule (1) of
of the Indian Administrative Services

(Recruitment) Rules, 1954 read with sub-regulation (1) of

regulation 9 of the Indian Administrative Service
(Appointment by promotion) Regulations, 1995 the President
is pleased to appoint §/8hri 1. B. Banerjee, 2. H.N. Gupta,

3. D.K., Bhattacharjee, 4. H.M. Choudhury, 5. J.P. Gupta, 6.
S.B. Sen, 7. 8.k. Ganguly, members of the &tate Civil

Service of Tripura to the Indian Administrative Service on -
probation and to allocate them to the cadre of Manipur-
Tripura under sub-rule (1) of the Rule 5 of the Indian

Administrative Service (cadre Rules) 19534.

M.5. Mathur
Desk Officer
To
The Manager,
Govt. of India Press,
Faridabhad (Haryana)

No. 146153/31/87-A18.1 New Delhi, the 5:12.88

[y

A copy is forwarded for information to the following -

1. The Chief Secretary to the Bovt., of Tripura, “Agartala,
with 7 spare copies for onward transmission to the
officers concerned. '

2. The Chief Secretary, Govt. of Manipur, Imphal.
3. Accaountant General, Tripura, Agartala.

4, Secretary, Union Public Pubic Service

Commission, New Delhi.
5. E.0O. to the Govt. of India, New Delhi.

M.5. Mathur
Desk Dfficer

DWTERNAL DIESTARIBUTION

1. D.O. (8) AIS (1) Bection, 2. Research Officer (CM), Deptt-
of Personnel & Trg., 3. E.0. (PR) Section, 4. AI8. 11l =
Section for Civil List, 5. Training Division. )
1

b6, Spare copies.
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Annexure~-A/246

Ministry of Personnel, Public Grievances and Pension
(Department of Personnel and Training), New Delhi

The 18th May, 1989
No. 14%18/463/88-A15(1)

ISSTY TOFF TOCCOANSTT TOCOM '

In exercise of the powers conferred by Sub-rule (1) of the
rule of the Indian Administrative Services (Recruitment).
Rules, 1954 read with sub-regulation (1) of regulation ? of
the Indian Administrative Service (Appointment by promotion)
Regulation, 1955 the President is pleased to appoint Shri
N.C. Deb, a member of the State Civil Service of Tripura to
the Indian Administrative Service on probation and to
allocate them to the cadre of Manipur-Tripura under sub-rule
(1) of the Rule 5 of the Indian Administrative G8ervice
icadre Rules) 1934, : '

M.K. Trehan
Desk Officer
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* ' : Annexure~A/27 . .
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(TO BE PUBLISHED IN THE GAZETTE OF INDIA IN PART I SECTION o)

No. 14615/18/89-A18.1
Government of India
Ministry of Personnel, Public Grievances & Pensions -
Department of Personnel & Training
969 2K

- =)

New Delhi, the 11 May,199@

’

U DI Geiteel R G v — ——— " oo Wavor

In exercise of the powers conferred by Sub-rule (1) of
the rule 8 of the Indian Administrative Services -
(Recruitment) Rules, 1954 read with sub-regulation (1) of
regulation g of the Indian Administrative Service -
- (Appointment by promotion) Regulations, 1935 the President
: 7 is pleased to appoint S/8hri Lalvohliana, . BEardhan and
‘ - C.8. Chattopadhyay, members of the State Civil Service of
. Tripura to the Indian Administrative Service on probation

and to allocate them to the cadre of Maﬁipur~Tripura under

sub-rule (1) of the Rule 5 of the Indian Administrative
Service (cadre Rules) 1954,

M.K. TREHAN
o , - Desk Officer
‘o - To

The Manager,
. Bovt. of India Press,
i Faridabad (Haryana)

; No. 14615/18/89~-A18.1 New Delhi, the 11 May 1998

A copy is forwarded for information to the following ¢~

L 1. The (Chief Secretary to the Govt. of Tripura, Agartala,

(with one spare copies for onward transmission to the
afficers concerned.,)

~a

2. The Chief Secretary, vat. of Manipur, Imphal.
3. Accbuntant General, Tripura, Agartala.
% 4. Secretary, UPSC, New Delhi.

3. E.0. to the Govt. of India, New Delhi.

{ M.K. TREHAN
: : Desk Officer

4 INWTERNAL DESTRIRUTImN = . - '

T 1. DO. (8) AIS (I) Section -
C 2. Research Officer (CM), DP&T
Voo J. E.Q. (PR) Section
I 4. AIS.III Section for Civil List
o 9. Training Division. :
#Cﬁﬁ%:' b. 1 Spare copies.
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Annexure—-A/28

No.F.1(2)-SECY/UDD/PER/99
Bovernment of tripura
Urban Development Department.

AGARTALA
JANUARY 1 1999

To

The Chief Secretary,
“Government of Tripura,
Agartala.

Subject = Promotion to IAS with retrospective effect.

- 8ir,

I am grateful to Government of Tripura for giving my

seniority in TCS Gr.II on 15th July, 1998 with retrospective

effect whereby my rightful seniority places me above S5hri .
Amal Roy and Shri S.R. Nandi and others. I joined the TCS -
Gr.1I as & Deputy Collector on 26th July, 1973. :

Position in seniority list in TCS Grade~I1 basically
determines - the promotion prospect of a TCS Officer to IAS
though merit also matters. Promotion to IAS from State Civil
Service officers is used to be made as per IAS (APpointment
by Promeotion) Regulations, 1955. Had my seniority been
finalised in right time I would certainly have been
considered for promotion to IAS in much earlier time. Rule~3
(Preparation of list of suitable officers) says that

(i) Manipur-Tripura Joint Cadre Selection Committee shall
prepare a list of members of the 8State Civil 8ervice
suitable for promotion to the IAS8 which shall not  be more
than twice the number of substantive vacancies anticipated
in the course of period of 12 months, commencing from the
date of preparation of the list.

(ii) Joint Cadre Selection Committee shall consider | for
inclusion in the said list the cases of members of the State
Civil Service in the order of seniority in that service of a
number which is equal to five times the number referred to !
(i) above provided that the case of member of G&State Civil
Service will not be considered unless on the first day of

“January of the year in which it meets he is substantive in

the BState Civil Service and has completed not less ~than 8
years of continuous service (whether officiating or
substantive) in the post of Deputy Collector. Co

The following officers who are junior to me in TCS have
been promoted to IAS earlier than me which has been possible
due to non-finalisation of my seniority in TC8 in right
time. I submit the list of such officers alongwith “their
year of allotment in IAS who had thus wrongly superseded me.

hhen Sehse Aars eers ones wannd 10034 ebe ived boume Bimve Seo bodes binet £30%0 4S0m8 00N SAHFS SORIG 04 SRR PYAD aree 20003 oombe ooy e W Sons Shbey Frodt Sarth toved bt rotm b 4o venbe et et

51. Name of officers & source Year of allotment
No. of recruitment . L

o —rb o4 rind nbsd 4400 et S SHUS PHOSH 4000 SHrem dnese SR Feou 004 A0S OGS SIS BH400 dm cmnd 4RO SORAD ASHHS SRARR SRR BANCS $44SE SUHEV SUOTS OGS GeReD RO GEUTR SHFP GresS $0004 $0008 S LALrD Erves MIPYS PO AFYHH FHMR YU VRS SOAPS SSAAS SER Seets e St PO G ARR S4r4e Sbete Mot

ﬁél 1. Shri A.K. Roy (Retired) 8CS - 1977
=
e

. Shri SR Nandy (Retired) 8C8 o 1977



3. Shri KR Bhattacharjee (Retired) 8CS 1978
4. Shri ML Mazumdar (Retired) 8C8 ‘ 1982
5.,  Late PB Bhattacharjee (Expired) 5C8 1982
é. Shri AM Dutta (Expired) 8CS - 1982
7. . 8Bhri KR Das (Retired) SC8 11983
8. Shri ML Roy (Retired) SCHS - 17283

F. Shri 8N Gupta (Retired) SCS 1984

165, Shri DK Bhattacharjee (Retired) 8CS 19684

11. Shri HM Choudhury 8C8 _ 1984

12. Shri JP BGupta (Retired) 8CS 1984

13. Shri 5B Sen (Retired) SCS 1984

14. Shri 8K BGanguly (Retired) SCS 1984

15. Shri NC Deb (Retired) SC8 1985

16. Shri C Rardhan (Retired) 8CS ‘ 1984 »

17. Shri Lalvohliana (Retired) SCS _’@§

1 think under normal circumstances I should have been

‘given vyear of allotment in IAS against State Civil Service
quota in the year 1978. Presently my wyear of allotment in
IAS in 198%5. 1 humbly pray that the State Bovernment which
have been kind enough to fix my seniority in TCE will now
take the next consequential step to review my seniority in

IAS and upgrade my seniority position in I[AB. It is also
requested that the other members, Chairman of the UPSC and
Government of Indiaz as well as Chief Secretary, Manipur may

be moved for this restoration of my rightful place in
promotion against S8CS quota as per Rule 3 of  IAS
1935,

also
IAS on
(Appointment by promotion) Regulation,

Yours faithfully

(.8, Chattopadhyay)
Presently posted as
Secretary to the Government of Tripura

(IAS~(B8C8)~year of allotment at present 1983)

Copy to :

1. The Secretary, Department of Personnel and Training
(AIS)Y, Ministry of Personnel, Public Grievances %
Pension, Government of India, New Delhi.

2. The Chief Secretary, Government of Manipur, Imphal.

3. The

Secretary, Union Public Service Commission,
House, '

Dholpur
New Delhi-1. -

P
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Annexure—A/28

No.F.1(2)-8ECY/UDD/PER/99
Agartala
MARCH 3 1999

To

1. The Secretary,
Department of Personnel and Training
(AIG), Ministry of Personnel, Public
Grievances & Pension, Government of India,
New Delhi.

2. The Secretary, Union Public Service
Commission, Dholpur House, New Delhi-i.

3. The Chief Secretary, Government of
Tripura, Agartala.

4. The Chief Secretary, Government of
Manipur, Imphal.

Subject @ Promotion to IAS with retrospective effect on the

strength of correct seniority in Tripura Civil
Service in respect of (C.5. Chattopadhyay, now
allotted 1985 year of seniority in IAS.

Slr,

The wundersigned joined Tripura Civil Service Grade~I1
in  July, 1973. Seniority of the undersigned was finally
fixed correctly on 15.7.1998 with retrospective effect.
Earlier the seniority position of the undersigned in TCS was
shown wrongly. As per the seniority in TC8 which - has
correctly been fixed on 15.7.1998 I should have been
considered for promotion to IAS immediately after 23.7.1981

- when” I completed 8 years service as Deputy Collector. In

fact, the tow officers junior to me in TCS Grade-Il who were
promoted to IAS with 1977 as the year of allotment, can
hardly become IAS with 1977 seniority as non of them had
really been promoted to TCS Grade~II (Deputy Collector)
regularly before me and their services have been regularised
in TICS and TCS almost simultaneously with retrospective
effect to give them undue favour. h

At present I have been allotted to the year 1985 after

my promotion to IAS on 11.5.199¢. Below is the list of

officers who had superseded me continuously due to the fact
that my seniority has not been fixed in right time.

81. Name of officers & source Year of allotment
No. of recruitment
i. Shri A.K. Roy (Retired) 8CS 1977 .
2. Shri 8R Nandy (Retired) 8CS 1977
3.  Shri KR Bhattacharjee (Retired) SC8 = 1978
4, Shri ML Mazumdar (Retired) SC8& 1982
5. ‘Late PB Bhattacharjee (Expired) 8CS 1982
b, Shri AM Dutta (Expired) 8CS 1982
- 7. Shri KR Das (Retired) SC8 1983
8. Shri ML Roy (Retired) SCS 1983 o
. - »
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9. Shri 8N Gupta (Retired) &C8 1984
14, Shri DK Bhattacharjee (Retired) 8SC8 1984
11, Shri HM Choudhury SCS 1984
12. - Shri JP Gupta (Retired) 5CS 1984
13. Shri SB Sen  (Retired) SCS ' 1984 -
14, Shri 8K Ganguly (Retired) 8CS c 1984
15. Shri N Deb (Retired) SCS8 1985 :
16. Shri C Bardhan (Retired) SCS R 1984 '
i7. Shri Lalvohliana (Retired) SCS 1985

ff?/r
I am grateful to the Government oF Tripura - for

“finalising my seniority with retrospective effect. I - had

requested Government of Tripura on 1.1.1999 to now consider

‘me for promotion to IAS with retrospective effect on the

strength of my seniority in TCS8. A copy .of .this
representation dated 1.1.1999 has also been sent to 1. The
Secretary, Department of Personnel and Training (AIS),
Ministry of Personnel, Public Grievances % Pension,
Government of India, New Delhi, 2. The Becretary, Union
Public Bervice Commission, New Delhi-1, . The Chief

Becretary, Government of Manipur, Imphal.

It is now humbly prayed that I may\kindly be considered"g :
by the Government of India to consider my prayer and review = =

the year of sllotment in IAS and favour me with "rightful

seniority in IAS which according to me should be 1978, “if-

not 1977.

I tiope” “that the Government of India and the Joint

Selection. Committee of the cadre will restore the -long due-

justice to me at the earliest convenience. .

Yours faithfully - -

(C.8. Chattopadhyay)
, Presently posted as-
Secretary to the Government of Tripura
(IAS~(8CE)~year of allotment at present. 1985)

#

“3
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Annexure—A/28

No.F.1(2)~COM/FCS/PER/99
Agartala -
22,2206

To

1. The Secretary, o
‘ Department of Personnel & Training (RIS,
‘ Ministry of Personnel, Public Grievances %
Pension, Government of India, New Delhi.

2. The Secretary, Union Public Service *
Commission, Dholpur House, New Delhi-1.

Se The Chief Secretary, Government af
Tripura, Agartala.

4. The Chief Secretary, Government of
Manipur, Imphal,

Subject Prayer for promotion to IAS with retroapective
effect on the strength of correct seniority in
Tripura Civil Service in respect of C.8»
Chattopadhyay and Hhis appointment ag Principal
HBecretary from the date when Bhri Anil Misra was
made Principal Secretary.

8ir,

Kindly refer to my earlier representations in the year 1999
on  the above subject. I have not received any response so
far with reference to my representation to review the year
of zllotment in IAS, which according to me, as per the IA4S
(Appointment by Promotion) Regulations, 1955 should be the
year 1978, if not the year 1977. That would also mean (i)
that I shall be placed either above Shri 8.R. Nandy and Shri
Amal Roy (both retired) in the year of allotment  in IA8
given to these two SCS officers promoted to IAS or at least
above Shri K.R. Bhattacharjee (now retired) who was promoted
in 1A% after S.R. Nandy and Amal Roy and (ii) therefore, 1
shall be made by Principal Becretary from the date Shri Anil-
Misra, the batch mate of 8hri KR Bhattacharjee in IA8, has
bene made Principal Secretary. :

I have been given my rightful seniority in TCS after
almost 25 years of waiting. For this act of justice I am
grateful to the State Government. Now I request the State
Government to again move the Government of India, UPSC and
Government of Manipur to give my due seniority in IAS. There
is no reason why I should repose trust in « the same -
Government which had rewarded my patience in the lagt

century.
Yours faithfully
(C.S. Chattopadhyay)
! .Presently posted as
,A& Secretary to the Government of Tripura -
g (IAS—-(8C8)~year of allotment at present 1985)
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| i No.F.1(2)-COM/FCS/PER/99
L | : _ Agartala
j ' : 16,16, 28064
] To
| The Chief Secretary,

Government of Tripura,
Agartala.

Subject : Prayer for promotion to IAS with retrospective
' , effect on the strength of correct seniority  in
L Tripura Civil Service as recently fixed in respect
aof C.8. Chattopadhyay and his appointment a8
Y Principal Secretary from the date when 8Shri  Anil
) © . Misra was made Principal Becretary. o .

. sir, |

This is in continuation and in pursuance of my earlier
. F representation on the above captioned subject which I ‘have
made but which have not received any response so far from
the State Bovernment, Government of Manipur, Government of
India and UPSC. I have claimed that seniority in IAS8 in
respect of me should be fixed in the year 1978, if noat
earlier. This claim is on the strength of IAS (Appointment
by Promotion) Regulation, 1985. On the basis of that claim
i L my obvious further legitimate clzaim was that I should be
Lo made Principal Secretary, Government of Tripura form  the
i ’ date Shri Anil Misra, the batch mate of Sri KR
i Bhattacharjee, IAS (now retired) has been made Principal
fi Secretary. It is known to the Government of Tripura that
P Shri KR Bhattacharjee, [AS (5C8) was junior to me in State
i Civil Service.

The ball being now in the court of the State Government
il of Tripura I would appeal that the 8tate Government may
; kindly take necessary in moving the UPSC, Ministry of Home
o Affairs, Government of Manipur and Government of India to
o fix my seniority retrospectively in IAS on the basis of vy
A finalised seniority in TCS and also to give me respective:
P promotion as Principzal Secretary, Bovernment of Tripura as

i prayed for in my earlier representations as well as in this
P representation.

An  early action is requested as this will give me
benefit, administrative status-wise as well as financially.

Yours faithfully

! , ' . : (C.9. Chattopadhyay)

I Presently posted as .

i ' . Secretary to the Government of Tripura
bl Liopy to @ (IAS~(SCS)—year of allotment at present 1983)

]
,ﬁ 1. The Secretary, Department of Personnel and Training
o (AI&K), Ministry of Personnel, Public Grievances &
P Pension, Government of India, New Delhi. e
I 2. The Chief Secretary, Bovernment of Manipur, Imphal.
3. The Secretary, Union Public Service Commzsszon, Dholpur
House, New Delhi-1. :

C With request to take necessary action in  this pending

\Ng%/f/ | matfer.
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Annexure-~A/28

No.F. I(Q)wCOM/FCS/PER/QQ
Agartala
22.1.2641

[w] .

he Chief Secretary,
Government of Tripura,
anrt/la.

Subject @ Prayer for promotion to IAS with retrospective
effect on the strength of correct seniority in
Tripura Civil Service as recently fixed in respect
of C.5. Chattopadhyay and his appointment as
Principal 8Secretary from the date when 8Shri Anil
Misra and his batchmates have been made Principal
Secretary.

8ir,

This is in continuation and in pursuwance of my earlier
representations on the above captioned subject. I have
claimed that seniority in IAS in respect of the undersigned..
should be fixed in the year 1978, if not, earlier. Thig
claim is on the strength of IAS (Appointment by Prammt1nn)
Regulation, 1933,

2. It is the State Bovernment which has delayed my fixation
of seniority in Tripura Civil Service and finally fixed it
after more that two decades. Had my seniority been fixed in
time I would have been considered in right time for
promotion to IAS as 2 member of Tripura Civil Service i.e.
as a Dy. Collector, and certainly my seniority, combined
with ACRs of those years, would have determined my promotion
to IAS as per IAS (Appointment by promotion) Regulation, -
1968,

3. As  the State Bovernment has judiciously finalised my
seniority in Tripura Civil Service, may be belatedly, the

ball is now in the court of the State Government to give my:
rightful seniority in IAS on the basis of my seniority  in
Tripura Civil Service retrospectively, by taking up the next
step, i.e. by convening a8 selection committee meeting Afor

promotion with the Union Public Service Commission, Ministry
of Home Affairs, Government of Manipur and Government of
India. The undersigned cannot be held responsible for the
lapse of time caused due to such delays. 3 i

4, Justice mhich has been given in part can now please be
given its logical, legal as well as fundamentzl conclusion.

Yours faithfully

#

(C.5. Chattopadhyay): we
Presently posted as
Secretary to the Government of Tripura:
(IAS-(8C8)~year of allotment at present: 1985)

Copy to : ) pto...

A d;\;@"m@.
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The Secretary, Department of Personnel and Training
{(AIS)Y, Ministry of Personnel, Public Gridvances & Pension,
Government of India, New Delhi.

The Chief Secretary, Government of Manipur, Imphal.

The Secretary, Union Public Service Commissiohg Dholpur
House, New Delhi~1.

With request to take necessary action in this pending
matter. C o
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Annexure-A/39

GOVERNMENT OF TRIPURA
GENERAL ADMINISTRATION (PERSONNEL % TRAINING) DEPARTMENT

No. F.33(2)-BA/92 & Dated, Agartala the 8th March, 2¢d1

To

" Bhri C.85%. Chattopadhyay, IAS,

Commissioner—-cum—Secretary,
Bovernment of Tripura, Agartala

Subject : Prayer for promotion to IAS with retrospective
effect on the strength of correct seniority in
Tripura Civil Service as recently fixed in respect
Shri C.5. Chattopadhyay and his appointment as

Secretary from the date when Shri Anil
Principal

af

Principal
Misra and his batchmates have been made

Secretary.

Gir,

I am directed to refer to your representation No. (2~
COM/FCS/PER/99/141~44 dated 22.1.2082 on the subject cited
above and to state that your original representation had
been forwarded to the Government of India with the views of
State Bovernment. The matter has to be decided by Government

of India.
Yours faithfully

5,.5.20801
(Mrs..B. Deb Barma)
Under Secretary to the
Government of Tripura.
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Annexure—A/56

NOLF . 3592) ~GA/PLT) /62
BOVERNMENT OF TRIPLURA

GENERAL ADMINISTRATION (PERSONNEL % TRAINING) DEPARTMENT

Dated, Agartala the 2nd April, 2d]

Te

Shri C.8. Chattopadhyay, IAS,
Cammissimnerwcum*ﬁecretary,
Government of Tripura, Agartala

Subject : Representation of Shri C.8. Chattopadhyay, IAS

(8C85:85)~ regarding.

8ir,

I am directed to forward herewith the copy of
Bovernment of India, Ministry of Personnel, P & & Pension,

- Department of Personnel % Training, New Delhi letter No.
F.lag14/32/2008-A18(1) dated the 27th February, 26681 on the

subject noted above for favour of kind information.

Yours faithfully

2.4.2801
(Mrs. B. Deb Barma)
Under Secretary to the
Government of Tripura.

STt

""‘(‘« .
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Annexure—~A/58

NO.14614/732/726668~-A18 (1)
Government of Indisa
Ministry of Personnel, Public Grievances % Pensions
Department of Personnel & Training

North Elotk, New Delhi, the 26th Februaryiwgggl

To e

Mr. B.E. Dasgupts,

Under Secretary to the Govt. of Tr:pura,

General Administration (Personnel & Training) Department

Subject : Representation of Shri C.S. Chattopadhyay, IAS
(6C5:85)~ regardlng.

gir,

1 am directed to refer to your letter No. 35¢(2)-GA
(P&T)/72 dated 1st December, 2888 on the subject cited above
and to state that the year of allotment of &hri C.S.
Chattopadhyay was fixed in accordance with IAS (Regulation
of Semiority) Rules, 1987, on the basis of his position in
the select list from which he was appointed to the IAS plus
the actual date of appointment. Therefore, ‘the inter-se’
seniority hetween Shri Lalvohliana and Shri C.8x
Chattopadhyay was fixed with respect to their positions in
the select list and their date of appointment to the IAS and
not on the inter—se seniority in the TC8, since this is no
criterion for fixing sen10r1ty in the IAS under the rules.’
2. Therefore, there is no merlt in the representation and is
thus rejected and the officer may be informed accordingly.

PR - R T - . ;. s B

Yours faithfully

(Smt. Shubha Thakur)
Under Secretary to the Government of India.
Tel Np. 3612285
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- No.F.1(2)~COM/FCB/PER/99
Agartala
October 22, 2¢1

To

The Joint Secretary,

Department of Personnel & Training (AIS)

Ministry of Personnel, Public Grievances % Pensions
Government of India, New Delhi.

Subject : Prayer for promotion to IAS with retraspective
effect on the strength of correct seniority in
Tripura Civil Service as recently fixed in respect
of C.85. Chattopadhyay and his appointment. as
Principal Secretary from the date when Shri Anil
Misra and his batchmates have been made Principal
Secretary.

8ir,

I made several representations to the Government of
India as well as the State Government to refix Yy seniority
in accordance with IA8 (Appointment by promotion)
Regulation, 1985, My submission was that as the Gtate
Government has delayed my fixation of seniority in the Civil
Service and finally fixed it after more tham tow decades I
should be considered for promotion to IAS retrospectively on
the basis of seniority-cum-merit. Far fixing the
retrospective seniority in IAS, necessary action may be
taken by the Joint Cadre Authority consisting of Ministry of
Home Affairs, Government of Tripura, Manipur as well as
UPSC. '

2. The Government of Tripura recently has forwarded one
letter from Government of India to the undersigned vide No.
F.35(2)~BAPYT) /62 date April 2, 2661 (copy enclosed). In
the letter 14@14/32/2666~-A18(1) dated 27.2.2681 from the
Government of India, Ministry of Personnel, Public
Brievances and Pension, Department of Personnel and Tezining
it has been stated that “the year of allotment of Shr C.8%x
Chattopadhyay was fixed in accordance with IAS regulation of
seniority) Rules, 1987, on the basis of his position in . the
select list from which he was appointed to the IAS plus . the
actual date of appointment. Therefore, the inter-ge
seniority - between Shri Lalvohliana and Shri C.5.
Chattopadhyay was fixed with respect to their positions in
the select list ad their date of appointment to the IAS - and
not on the inter-se semiority in the TCS, since this is no
criterion for fixing seniority in the IAS under the Rules".

3. This communication of Government of India does not
satigfy the points, which the undersigned raised in his
earlier submissions. It rather misses the main issue. My
stubmissions are that (i) my promotion to IAS should be fixed
on  the basis of my correct seniority in TCS, (ii) the IAS
seniority of 1985, was given to me on the seniority position

in the select list which was based on the then seniority
position in TCS in respect of me which had been subsequently

and rightly changed to my benefit, (iii) Select“list on - the
basis of which my promotion was given is thus now
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invalidated and needs to reviewed on the basis of my revised
seniority position in TCS and (iv) therefare, the Joint

Cadre Authority may please s0 again and refix my seniority
on the basis of a fresh select list. :

4. The undersigned, therefore, requests that a fresh meeting
of the Joint Cadre Authority may be convened and my
seniority in IAS may be refixed on the basis of a new select
list which shall have to be prepared as per the procedures

prescribed by IAS (Appointment by Promotion) Regulation,
1955,

Yours faithfully
Enclo : As stated (C.8. Chattopadhyay)
Presently posted as
Secretary to the Government of Tripura
- (IAS-(8CS)~year of allotment at present 1985)

>
)
2o

1.

MREE

el
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6:.\ éf}‘! oflt
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Annexure~A/32

L N@.F.1(2)-COM/FCS/PER/99
_ AGARTALA -
ﬁ . February 1, 2¢02

o To

l The Becretary,

+ Department of Personnel & Training (AIS),
)

b

Ministry of Personnel, Public Grievances &
Pension, BGovernment of India, New Delhi.

ﬁ The Secretary, Union Public Service
b Commission, Dholpur House, New Delhi-1.

" The Chief Secretary, Government of Tripura,
I Agartala.

} The Chief Secretary, Government of Manipur,
o Imphal.

i Subject = Prayer for promotion to IAS with retrospective
effect on the strength of correct seniority: in
ﬂ Tripura Civil Service in respect of C.8.
' ‘Chattopadhyay and his appointment as Principal
Secretary from the date when Shri Anil Misra and
his batchmates have been made Principal Secretary.

T e

Sir,

{

} I made several representations to the Government of India
il as well as the State Government to refix y seniority in
i accordance with IAS (Appointment by Promotion) Regulation,
;i 198%. My submission was that as the State Government has
i delayed my fixation of seniority in the {ivil Service and
1 finally fixed it after more than tow decades I should be
| considered for promotion to IAS retrospectively on the basis
boof geniority—cum-merit. For fixing the retrospective-
{ seniority in IAB, necessary action may be taken by the Joint
; Cadre Authority consisting of Ministry of Home “Affairs,
| Government of Tripura, Manipur as well as UPSC.

2. The Government of Tripura recently has forwarded one
o letter from Bovernment of India to the undersigned vide No.
ﬁ F.35(2)-GAPXT) /42 date April 2, 2081 (copy enclosed). In
1 the letter 14G914/32/2830-A18(1) dated 27.2.2¢8681 from the
. Bovernment af India, Ministry of Personnel, : Public
i Brievances and Pension, Department of Personnel and Training
| it has been stated that "the year of allotment of Shri C.5>

JLChattopadhyay was fixed in accordance with IAS regulation of

! geniority) Rules, 1987, on the basis of his position in the
fiﬁelect list from which he was appointed to the IAS plus the

actual date of appointment. Therefore, the inter—se
1

tseriority between Shri l.alvohliana and Ghri G,

- { Chattopadhyay was fixed with respect to their positions in

lithe select list ad their date of appointment to the IAS and
inot on the inter-—se seniority in the TC8, since this is no
feriterion for fixing seniority in the IAS under the Rules'.

{ '
13, This communication of Government of India does ‘not
ﬁsatisfy the points, which the undersigned raised in h%ﬁ
'(earlier’ submissions. It rather misses the main 1s8sue. y
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submissions are that (i) my promotion to IAS should be fiyed
an  the basis of my correct seniority in TCS, (ii) the IAS
seniority of 198%, was given to me on the seniority position
in the select list which was based on the then seniority
position in TCS in respect of me which had been subsequently
and rightly changed to my benefit, (iii) Select list on the
basis of which my promotion was given is thus S now
invalidated and needs to reviewed on the basis of my revised

seniority  position in TCS and (iv) therefore, the Joint
Cadre Authority may please so again and refix my seniority
on the basis of a fresh gselect list,

4. The undersigned, therefore, requests that a fresh meeting
of the Joint Cadre Authority meay be convened and my
seniority in IAS may be refixed on the basis of 38 new sel

ect

ligt which shall have to be prepared as per the procedures

. Prescribed by IAS (Appointment by Promotion) Regulation,
b1985, ‘ :

Yours faithfully

Enclo : As stated (C.8. Chattopadhyay)

. Presently posted as
Secretary to the Government of Tripura
(IAB-(8CH)~year of allotment at present 196%5)

pereciT

Lol
[
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Annexure-A/33
No.F . 1(2)~COM/FCSRCA/ 2606 / 668-9
' Government of Tripura
Food, Civil Supplies & CA and UDD etec. Department

ABARTALA
March 23, 2061

To

The Under Secretary,
GAPET) Department
Government of Tripura.

Subject Praver for promotion to IAS with retﬁbspective
effect on the strength of correct seniority in
Tripura = Civil Bervice in respect of C.8.
Chattopadhyay and his appointment as Principal
Hecretary from the date when Shri Anil Misra and
his batchmates have beern made Principal Secretary.

Dear Madam,

Kindly refer to your letter No. F.35(2)-BA/92 dated the
8th March, 2¢@1. It mentions that the views of the State
Government in respect of my representation related ta  the
above subject has been forwarded to the Government of India.
Eindly give me a copy of the views of the State Government
50 forwarded. :

" Yours faithfully

(C.9. Chattopadhyay) K
Commissioner
Government of Tripura
Copy to :

Smt. Shubha Thakur,

Under Secretary,

Bovernment of India,

Ministry of Personnel, Public Grievances % Pensions
Department of Personnel & Training,

North Block, NEW DELMI.

Attestad )
W%

Advocate,



Annexure—A/33

Nm.F.l(2)wCOM/FCS&CA/QHﬂQ/é&EwBS
' Government of Tripura _ v
Food, Civil Supplies % CA and UDD etc. Department

AGARTALA
April 6, 263)1
To

‘The Under Secretary,
GA(PET) Department
Government of Tripura.

Bubject

Prayer for promotion to 148
effect on the strength of

Tripura Civil Service in
Chattopadhyay and his

with retrospective
correct seniority in
respect. of C.8.

appointment ag Principal
Secretary from the date when Shri Anil Misra and
Nis batchmates have been made Principal Secretary.

: Deér Madam,

Kindly refer to your letter No. F.35(2)-GA/92 dated the
8th March, 2641

and my letter . No. T F.1(2)-
COM/FCSRCA/ 266867 668-9 dated March 23, 26681, It mentions that
the views of the State Government in -respect of - my
representation related to

the above subject has been
forwarded to the Gavernment of India. Kintdly give me a copy

of the views of the State Government so forwarded.

Yours faithfully

(C.5. Chattopadhyay)
. Commissioner
- BGovernment of Tripura
Copy to .

Smt. Shubha Thakur,

Under Becretary,

Government of India,

Ministry of Personnel, Public Grievances &
Department of Personnel & Tra
North Rlock, NEW DELHT.

Pensions
ining,

P ‘4T
O x@“ﬂl
!i’i‘_\ig\;w@hw

VAl

Lavocots:
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wesssambots

No.F. 1 (2)~-COM/FGS&CA/ 2686/ 84585-41
Government [of Tripura
Food, Civil Supplies % CA and UDD etc. Department

AGARTALA
May 2, 2¢d1

To
The Joint Secretary,

BAPET) Department
Government of Tripura.

Subject @ Prayer for promotion to IAS with retrospective

effect on  the strength of correct seniority in -

Tripura Civil Service in respect of c.5.
Chattopadhyay and his appointment as Principal
Secretary from the date when Shri Anil Misra and
his batchmates have been made Principal Secretary.

Sir,

Kindly refer to your letter No. F.35(2)-GA/92 dated the
8th March, 26881, It mentions that teh vbiews of the State
Government in respect of my representation related to teh
above subject had been forwarded to teh Gavernment of India
I had requested the Under Secretary, GA(P%T) Department vide
my letter No. F.1(2)-COM/FCSY%CA/2E86/688~9 dated 23.3. 20818
and  No. F.1(2)-COM/FCS&CA/2681 dated 38.4.2001 to give me a
copy of the views of the State Government so forwarded for
my information and if necessary, for further action fom my
end. But I have not yet received any response to my request
addresed to the Under Secretary, GA(P&T) Department. Hence
this letter to you to kindly favour me with a copy of  the
views of the &Gtate Government so forwarded to the

Government of India, as requested by me on March 23, 2¢a1
and April 6, 2081,

Yours faithfully

AC.8. Chattopadhyay)
: Commissioner

, Government of Tripura*
Copy to =

The Becretary,

Government of India,

Ministry of Personnel, Public Grievances & Pensions
Department of Personnel % Training, C
North Block, NEW DELHMI.

A~
i

[;%C-;T;Ci‘iwﬂ

'.'j »dv ogat&
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Annexure—A/33

NoWF .1 02) ~COM/FCSRCA L 2436558
Government of Tripura

Food, Civil Supplies % CA Department

AGARTALA _
February 1, 262
To

The Joint Secretary,
GAPET) Department
Government of Tripura.

Subject Prayer for promotion to IAS with

effect on the strength of correct seniority  in
Tripura Civil Service in respect of .5,
Chattopadhyay and his appointment ag Principal
Becretary from the date when 8hri Anil Misra and
his batchmates have been made Principal Becretary.

retrospective

8ir,

Kindly refer to State Government letter
GA/92 dated the 8th March,

of the &Gtate Government i

"No.  F.35(2)-
28681, It mentions that teh vbhiews

n respect of my representation
related to teh above subject had been forwarded to  teh

Government of India I had requested the Under Secretary,
GA(PET) Department vide my letter No. Fal(2)=~
COM/FCSUCA/ 26668/ 668-9 dated 23.3.2681  and No. F.l(2)~
COM/FCS%CA/ 2861 dated 38.4.2¢81 to give me a copy of the
views of the State Government s0  forwarded for my
information and if necessary, for further action from my
end. But I have not yet received any response to my request
addresed to the Under Secretary, GAPXT) Department. Hence

this letter to you to kindly favour me with a copy,. of the
views of the State GBGovernment

Government of India, as requested by me on March 23, 2881
and April &, 2061, B o

[

Yours faithfully

(C.8. Chattopadhyay)
Commissioner

Bovernment of Tripura
Copy to 2

The Secretary, Government of India, Ministry of
Personnel, Public Grievances & Pensions, Department of
Personnel % Training, North Block, NEW DELHI.

: ;'u"/w—w"“f“‘{n
o IR

- ,:,,]“;u v\t“q?,%t:’;
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Written Statement submltted for and on beha|° of

2002

“The humblé Respondent beds to submit the Written Statement as follows:

1) - That saves and except what has been specifically admitted herein be.ow
in this Written Statement, all other statements made by the Applicant in the Original

' Apphcaﬂon may be treated as denied by the answering Respondent and further, does

not admit the statements: made by the Applicant, which are contrary to, and/or
inconsistent with the records of the case.

2), S _ That witth regard to the statements made in paragraph 1 of ihe

application, the answering Respondent states that"fthe position as far as they are
concerned will be explained in the subsequent/below given paragraphs.

\}b T e 2 /oS
. \ LA eyl Wiy * “+ £
N / | e. : o } s e
\ . TR £5i%ap i a’r
- { <
BEFORE THE CENTRATADA ,
- GUWAHATL BENCH GUWAHATI Y
. . ’
g..
- OA.NO.113 oF 2002
L .. - ShriChandra Sekhar Chattopadhyay
Fe T e APPLICANT.
T Union of India and Others IR T
e RESPONDENTS., S
- AND -
IN THE. MATTER QF:.

the State of Trupura the Responcent No. 3 tothe
apphcation ﬂled by the Appllcant in O A 113 of _

3) That with regard to the statements made  in paragraph 2 of the -

application, the Respondent have no comments to offer and this Hon'ble Tribunal shall
decide the same on the matter of limitation in filing the present application.

4) That with regard to the statements made in paragraph 3 of the
application, the jurisdiction of the Hon'ble Tribunal is not disputed.

: - S
5) That the contention of the applicant'made in Paragraph 4.1 to 4.13 of the
application is admitted. '

- .

Contd..........
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That wrth regard to the statements made by the applicant in Paragraph
V4L 14 0 4.17 of the application the Respondent states that the inter-se senicrity of Tnpura
=t /’CMl Service Grade-Il Officers, Promotee ang Direct Recruits appointed up to the. year’ .
/ 1974 has been fi nallsed in the year 19 1975, &n the said seniority lis, the name of the - /

' apphcant was shown provrsronally vide Serral Mo. 65 with the remarks that_ senrorsty / '

3 would be determrned in consultation with TPSCT"'T‘ hat another Officer namely Shri-
Latvohlrana who was also recommended by the UPSC was also shown in the sard
Senrorrty List at Serral No: 7 with the same. comments as because both the said Officers
jpere selected by the UPSC as. Tnpura did not attaln Statehood at that point of ¢ time.
Aocordmgly for determrnanon of senronty of the Applicant, the fuII particulars of his case

- were sent to the TPSC For the said purpose, TPSC was atso informed that the
Apphcant was mrtratty rssued offer of appointment on 09-11 1971 Wthh was kept on
being extended and f nally he joined TCS duties on Zme within 30-07- 1973 \

s BB T

the last extended time. It wasMs the validity of panel recommended by
the Commission of Selection Board remams valid fora penod of 1(one) year only and as
the Apphcant had Jorned his dutres after the expiry of such perlod he may be glven
. senrorlty with reference to the date of his jomlng That on examlnlng the case oi the
Apnlicant, the TPSC drd not- grve a conclusrve oprnron and asked the State Governme\ry

n—

to seek legal advrce
M

‘Th’e‘. Respondent also states that‘"although the name of the Ao'pticant was
" recommiended by the UPSC for appointment in TCS Grade-ll and in aocordancewith the -
advice of the Government of India, the Government 6f Tripura, had issued the offer of
apoointment of the Applicant, the UPSC / Government of India was not consulted for

. fixation of senronty because in the mean while the Unron Terntory of Tripura had /
attarned Statehood and TPSC had started functronrng

/ ?) " That with regard to the statements made in Paragraphs 4.18 to 4.26 of
/ the Application, the Respondent states that since the TPSC had not given a conclusrve

opinion and asked the State Government to seek tegal advrce the case of the Applrcant »
wagTTererred o the Law Department But in,the mean time, in the year 1980, the - - ;
Appllcant went to the Court of Law and filed a case for finalisation of his senrorrty But
subsequently, the Applicant wrthdrew the said case unconditionally in the year 1984.
A That in the year 1981, the seniority of Shri Lalvohliana was finalised by the Government
' / ‘ ‘. “but the senronty of the Applicant ccmmed since at that time the case fi t’ Ied by
\ the Applicant was sub-judice. That on the fixation of seniority of Shri Laivohliana by the .
e —E——T
Government, two TCS Officers_namely.Shri P.B.Bhattacharjee and others filed a case
against the Government challenging the fxatron of seniority of Shri Lalvohliana in the
year 1981 but in the said case the Applicant was no?a-o:rty That the ‘said case was‘
drs_r_ngs_gd_m&he.year-‘l 992. That in the year 1989 a Seniority List of Officers in Trrpura
Civil Service was published and in the said list seniority of Shri Lalvohliana was shown at

- Contd..........




Serial No 2 and in the remarks column it was indicated ‘the seniority is subject to the

. final decision of the Court!. That in the said list the name of the Applicant was shown at
. Serial No. 31. But the claim for refixation of senlonty of the Applicant could not be
. finalised before 1992, since the case flled by two TCS Officers namely Shri

PB. Bhattac:l/,&é ZDthers against the seniority of Shri Lalvohliana was sub-judice at -

that ;/T e Respondent states that the Government in the year 1998 duly considered
: the €preseéntation-filed by the Applrcant for refixation of his seniority and finalised the
Sy, .

'senlonty of the Applicant by appomtlng him to TCS Grade-| (Selection Grade) with
, retrcspectlve effect from 25 111980 i.e. the date on whlcn his junior Shri Lalvohliana

was appomted to TCS Grade e- (Selection Grade). The Respondent further states that
the Government have cleared all the arrears of pay/dues payable to the Applicant in

R e e

TCS Grade—ll and Grade-| (Selectlon Grade) for such appomtment

8) ~ That the statements made by the Applicant in Paragraph 4.27 of the
Application are records of the relevant provisions of IAS Regulation 1935,

9) ‘ That wnth regard to the statements made in Paragrephs 428 of the
Appllcatlon the Pespondent states that the contentions made by the Applicant in the

-, same s not based on facts. The Respondent states that the name of the Applicant was '

sent to UPSC for consmleratron of his name for inclusion in the Select List and the
Selectlon Comml‘tee also consrdered his name along with others. L_But his name was not
recommended by the Selectlon Committee to be included in the Select List for those

9
years. . . % .

»,

. ;10) ' That with regarc to the statements made in Paragraphs 4.28 of the
- Appllcatlon the Respondent states that the performance of the Appllcant was assessed

- year wise by the concemed superior officers as per procedure and is recorded in the

.. Annual Confidential Report which is written on the basis of performance of individual

officers for the year. As- regards awarding of silver medal by the Respondent 'No 1 for
Census work, it relates to the performance of the Appllcant in conduct'the Census Work.,

- The Respondent states that it is one of the several work’ assrgned to the Appllcant but it

does not reflect the overall performance for the whole year. Though, the provrsmnal
semonty of the Applicant was finalised in the year 1989, but his name was sent to UPSC

for considgration of s case for mclusron in the Select List when he became ellglble ie

wheprhe completed continuous 8 (eight) years of service in TCS That the Respondent

ates that the Appllcant s name was also considered along wrth others by the Selectlon

 Committee, but hIS name was not recommended by it to be included in the Select List for

{that year. It may be mentioned here that the Appllcant was promoted to IAS in the year

1990 from the 1989 Seniority List and therefore, the contention of the Applicant that due

Contd...".. ...

o
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to delay_ in finalising his seniarity; he was deprived from his legitimate claim for inclusion
of his name in.|AS right from 1982 cnwards is not based on facts and hence denied.

/:I;;i) , That with regard to the statements made in Paragraphs 4, 30 to 4.34 of

~tne Apphcatlon the Respondent states that the third proviso to sub-rule (2) of IAS
(Appomtment by Promotlon) Regulations, 1955 provides as under:

/’Pjp\i‘ded also that the Commlttee shall not consider the case of a member of

/ the State Civil Services unless on the 1% day of April of the year in which it

' meets he is substantive in the State Civil Szrvice and has completed not less

than eight years of continuous service (whether officiating or substantive) in

the post of Deputy Collector or in any other post or posts deciared equwalent
thereto by the State Government”.

That the Respondent states that the contention of the Applicant reflected
in these paragraphs that he has been superseded by his juniors from the year 1982 to

the date of his appointment in 1AS were not based on facts as because none of the '
Officers appomted before the Apphcaht who's date of continuous Ofﬁuatlon in the duty
¥ post of TCS or equivalent post was later than the date of continuous Officiation in the -

i
‘duty post of TCS or equivalent post.
~ . ﬁ ' . '
12) . That with regard to the statements made in Paragraphs 4.35 to 4.39 of

' 'the.Application, the Respondent states that the representation submitted by the
o Appﬂcant after careful consideration by the State Government was forwarded to the
-+ Government of India for taking necessary action as the Government of india is the
,; " }-competent authority to take decision m this regard. That Government of India after

.' consideration of the same has directed the State Govemment to inform the Appllcant
.- about the decision of the Government of India that the year of allotment of the Appllcant
e vvwas fixed in accordance with IAS (Regulatlon of Seniority) Rules, 1987 on the basis of

his position in the Select List from which he was appointed to |AS along with his actual

date of appointment. Accordingly the State Government communicated the same to the

Applicant.

That as regards the supply of the copy of the correspondence between
the State Governmerit and the Government of India, the State Government has the
privilege not to supply the same.

) ~ That with regard to the statements made in Paragraphs 4. 40 and 4.41 ‘ot
the Application, the Respondent states that the contention of the Applicant reflected in .

A

Contd... ...

\'

theses two paragraphs that he has been superseded by his junior from the year 1982 to |
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: tﬁé-‘daté of his é'ppointment .in IAS is totally false and baseless, as the same is not based
on facts. That the Respondent states that none of the Ofiicers appointed in the IAS )
before the Applicant, whose date of continuous Officiation in the duty post of TCS br'_
equiva!ent' post was later than the date of continuous Officiation of the Applicant in-the

duty post of TC$ or equivalent Post.

14) . Thatas régards the grounds taken in Pa‘ragréph 5 of the application the
anéwering Respondent states and submits that those are not tenable in law as wellasin
facts and circumstances of the present case. The answering Resoondent submits that

- the applibant is not entitled to the relief as prayed for in the Originai Application.

19) That as'regards the relief 'sought for in Paragraph 8 of the application, the
~ answering Respondént submits that in view of the facts and circumstances stated above
and as the application is not based on facts, the applicant is nct entitled to any relief
prayed for and as ~such the application is liable to be dismissed.

VERIFICATION

1, S'h'ri. Rabisankar Bhattacharya, Son of Radhika Mohan Bhattacharjee,
Liaison Ofﬁcér, Government of Tripura, Tripura Bhawan,' Guwahai do-hereby verify that
the statements made in paragraphs :)\ o >
of the Written Statement are true to my knowledge, information and belief deri\ied from -
vthe relevant records and the rests are my humble submission before this Hon'ble o
- Tribufial and | sign this verification on this the 26" day of November 2002,

o @b@;@. ——

S I GNATUTRTE
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1. BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL. ;
| o GUWAHATI BENCH. o 2
. +

A, 1137282

C. 8. Chattopadhyay
el ~ve-

Union of India & Ors.

| REjoinder to the written statement filed by the Respondent No.3.

i@*"Th3t~“the”épplicant has gone through thé.ﬁwritten Statement

‘.‘;,ﬁhb@itté& by the State of Tripura, the Respondent NO.3. Save and

yCth the staﬁ@ment which are not specifying admitted herein
below, rest of the statements are treated to. be tatal denial, and

the statement which are not born on record are also denied and

!'i%e Respondent in put to thelﬁtricﬁeﬁt proof thereof.

B3

L That with regard to the statement made in para 1,2,3, 4

? %5 the Applicant does not admit anything contrary to : and/or

! Abconaistent with the records of the case. o {

1
+

#u That with regard td the statemeﬁf‘made in para &6 of the
| u?itten statement the Applicant while reiterating and ;eaffirming
éhe statement made above as well as in-thé-ﬂé“baga to state that >
t%e can%enﬁiﬁn of the respondent No.3 regarding inters seniority
éf TCS Officers (Grade I1) upto the year 1975 is not correct. The

i ﬁﬁniarity position of the Applicant in the 1973 seniority list

wWas shown as provisional at 81. No.63% with the remark in

3

onsultation with TPSC. The name of Sri Zalvohliana was shown  at
SI,N0,67 with similar remark; Similarly in case of Sri  Omprakash
&t B51l. No.64 and R.E. Bhusan at S51. No.5%% wss also shown

| provisional with similar remark. This seniority list @ published
1
§

i

,

|
Ol

i
. ‘ ) /
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vide notificatian'datéd 31.7.75 was basically a final  seniority
list for the promote TCH Officers (Grade-I1I) but for these four

direct recruit Officers it was a provisional seniarity list.

The Respondents made consultation with BGovi. of Indis

in connection with the seniority of two other ‘officers namely

L%ﬁe R.E. Bhusan and late Omprakash on the basis of @ the

ih 1969  and 197¢ and their cases were recommended ‘favmurgblya.
H@wever in case of the Applicant ﬁamé exercise was not - resorted
tb although all of them Qere of 5amé batch. This inactién on the
p%rt' of the Respondent No.J cause serious injustice to the

present Applicant in respeét of his seniority.

The Appliéént further bagé.ta astate that the 'Qpﬁlfcant_=
m%s initiaily iﬁﬁmed the offer of ap;ointment quQ.lln?l but the
R@ﬁpmnd@nt% themselves extended the jaiqing time by granting  him
leave and he finally joined on 24.7.73 as TCB Officer. Therefeve;
tbe contention regarding the validity of panelldoeg ‘not Tarise.
A?tef issuance of offer 0f  appmintmen;f the 'quéatimn of
vklidity/lifs af the panel doesn’'t arise. In the year 1969 the:
AEplicant- appeared in the competitive examination énﬁ
sgﬂcessfully cleared the same but since there was a delayvein

affering appointment the Applicant left for Ghana, West Africa,

for ‘studying Ph.D course under common wealth scholarship o and:

flllmwship plan on nomination by Govt. of India. During his study

e
1 .
i* Bhana he received the letter dated %.7.71 offering him: the
b%st of »TCEIfoicers and immediately he excepted the post and
p}ayed for extension of time af joining. His prayer was  accepted
h; the Bovt. and on 24.7.73 he joined his duty after completion®
w% Ph.D. degree. Since the Respondent itself’ extended the joining

2

competitive examination for recruitment to I8 and allied services -
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4ime, hence the question of expiry of paﬁél does not arise. Had
the panél expﬁred, as contended by the Respondent the selection
4f the Applicant ought tg have canceled and there would have nao
d%caﬁian for allowing him to resume duty on 24.7.73. Therefore

ﬁ%e stand taken by the Respondent regarding expiry/life of the
|

p#nel does not arise. Apart from that counting of seniority of
the applicant from 1973 also does not arise as  the. mode of

5électiom was purely on merrit. On both count the contention of

|
tbe Respondent regarding fixation of seniority of the Qpplicant'
m%nnatvﬁtand.

i
1
|

The documents pertaining to fixation of
geniority in respect of late R.B. Bhusan:
and late Omprakash are annexed as

Annexure R.J.1.,

|

44 _ That with regard to the statement made in para 7 of the

|

W}itten Gtatement the applicant while re%terating and affirming
f&e statement made above as well as in thé\QQ begs to state that
tﬁe State " Govt. initiated the process in* the year 1973  and
Céncluﬁed .the process with a remark for se#king legal opinion
a?d in the said process the State Govt. took nearly 7 years - time
aﬁdv the Applicant kept on pursuant his matter but nothing - was

ihtimated to him. The Applicant having no other alternative had

t@ approach  the Hon‘ble Court in  the year 198¢ seeking
| _
finalisation of his seniority. The Writ Petition = (CR No.59/88)

méa withdrawn as it was defective and subsequently another CR was

filed bearing CR No. 99/843. Sri Zalvohliana also filed Writ - %

P%tition along with the Applicant. During the pendency of: the
J :

s#nimrity of Zalvohliana. The Applicant made representation dated

741@.83 praying for fixation of hiﬁ seniority but the Respondent

| :

showed their helplessness in view of pendency of his case. The

. |
‘ 3 _
‘ ,|.

said case Govt. of Tripura issued notification finalisirig “the - &
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! R%%pnhdent assured the Applicant for doing the needful asubject to
jéwithdramal af the case and finally on 19.1.84 he had withdrawn
i the case from Hon'ble Court. On fixation of seniority of Sri

Zalvohliana two TCH Officers filed Writ Petition but on the said

| Writ Petition applicant was not a party even then the Respondents

F did not refuse te seniority of the Applicant in the name of

- pending proceeding and the said case was dismissed in - the year

1992, The Respondents however in the name of pendency of Court
case kept the matter pending wherein he was not & party to  that
proceeding more so  when in the said proceeding there was no

interim protection against the fivation of seniority of the

ﬁbpliaant.

w

. That with regard to the statement made in para 8 the
Applicant begs to reiterate and reaffirm the statement made above

%5 well as in the (A,

B That with regard to the statement made in para 9 the -
Applicant while reiterating and rgaffirming the otatement _made
ébove as well as in the (04 states  that .due to prmvisional
fixvation of seniority he never came within ‘the zone of
consideration as his name was shown below thé seniority list.
However when the seniority of the Applicant was requestéd it was
seen that he is senior to Sri Zalvohliazna and he was given the
Brmmmtimn 'tm TCS Grade—~1 (Selection grade) with retrospective’

effect from 15.11.8¢ i.e. the date when said &ri Zalvohliana wa§ 

appointed in TC8 Grade-I. It is stated that taking into his o=

requested seniority he became eligible for consideration for -
promotion to IAS w.e.f. 2%.7.1981 when he has completed 8 years

of service as Deputy Collector and as such the Regpmhd@nts' are

duty bound to review the case of the Applicant as 1981 -on  the! @i

basis of such requested seniority.

4 oy
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7. ! That with regard to the statement made in para 1€ of
the Written Statement the Applicant while denying the contentions
made therein begs to state that due to non-finalisation of the
seniority position the case of the Applicant was never formar&ed

for consideration for promotion to IAS in those years.

The applicant prays before this Hon‘ble Tribunal for an
appropriate direction towards the Respondents for production of
records  including the minutes of the Select Committee Meeting

held in those years at the time of hearing of this case.

© 8. That with regard to the statement made in para 11 of

the Written Statement the Applicant while denying the contention
made therein begs to state that he has been superseded number of

nccasions by his juniors right from the year 1982 till the date

of his appointment in IAS. Name of those officers appointed

before the Applicant whose date of continuous officiation in  the

L duty post of TCS or equivalent post was better than the date of

Cwontinuous  officiation in the duty post of TGS or cequivalent

post. Thus the statement made by the Respondent is baseless as

the inter-se seniority of TCS officers between promotee and

direct recruit has been clearly defined in TCS Rules 19467

(Annexure~C). Tha Applicant could clear from reliable source that

14 and 13 the Applicant begs to state that the Regpondents have :

the Respondent No.3 never furnished the correct information to

the Respondent No.l and same has resulted serious damage to the -

service carrer of the Applicant.

Fi That with regard to the statement made in para 12, 13,

acted illegally in rejecting the claim of the Applicant by -

issuing the impugned order and as such appropriate direction need

5 +

b
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he issued to the Respondents to review the matter with a further
directimn to consider the matter of the Applicant for promotion
?m 1A with retrospective effect i.e. w.e,f. 1982 onwards with

211 consequential service henefits including seniority and

gubsequent promotion etc.

The contention regarding claiming of privilege to the
ﬁmmmunicatimn mentioned in the Written Statement is indicative of
fhe fact that the Respondents have not disclosed the material

#&ct mefore the MHon'ble Court.

iﬂa That the Applicant states that in view of the
contentions and averments made abmvé it iz a fit case wherein
this Hon’'ble Tribunal may be pleased to interfere in the matter
jdirecting fhe Respondents to review the entire matter considering

the case of the Applicant by allowing the 0OA.
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VERIFICATION

Shri Chandra Sekhar Chattopadhyaya, son  of Late (.H.

Chattopadhyays, aged about 87 years, at present working as

QGmmissimnerwcumw8ecretary to the Government of Tripura, Food,

Supplies and Consumer Affairs Department, Agartala, do

! h?reﬁy solemnly affirm and verify that the statements made . in the
péragraphﬁ_ \ L2 )E; ) 65 LA:Q

are rue to my knowledge and those made in paragraphs 23; L[)QD .

;:.'Z %

“are matters of recnrdﬁ which 1

?f»the Cane.
i
|
|

IO,

Helieve to be true. and the rests are my humble submissions hefore R

the Hon'ble Tribunal and 1 have not suppressed any material facts

$
)
And I sign this verification on this the é%th day mf‘jg}éw%
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NO s 35(39) ~CA/71(L)
Government of Tripura
Appoian@nt & Services Departmcnt

Dated, Agartala, the 16th Noviwier,1976s

- Co ) -
The Accountant Genarsl, Tripurn, - | S
gnrtalna : . : z';;ﬁ?'

Subjact i Fixation of pay and seniority in rnnphct of
. Raleased Emergency Commissioned/short Service

Commigsioned Officers who were inducted against
reserved vacanclas,

- ae e

sir,

I am directed to state that Sharvashri Om
PJnLuuh aud ReBe Bhusan, Lmnrgongy Comd. ssioned Officers
were appointdd to the T.C.S. Gr.II through I,A.S. etc. .-
(Releasod Emargency'Commisgionod/shorﬁ sorvice Comndgatoned
Officers ) Examlnation, 1970 and I.A.s} etc. (Releaced
Emargoncy Commbasioned Offdcers/short Service Comnissioned
Officers’) Examnlnation, 1969 reopebtively, shri om Prakash
joined in T.C.S. Gr.II on 12,2.1972(A.N,) and Shri R.BE.
Bhusan joined on 3. 11‘71._Dhe1r :eniority and pay are to
be detenmined in terms of rule 6 of the Released Dmergﬂncv
Comnissionad/short sexrvice cOmmtqgionod Officers (Peﬁorm
vation of vacancles) Rules, 1971 and as guch, a roferonce
wag made to the Govarnment of Indla, Cabinet Secrétariat;
Department of Personnel & Adminiﬁtratiuc Reformg about

the determination of thelr dnemed dates of allotméent in
T.C.S. Gr.II. |

Governmment of India have intimated that though
the actual date of appointment of shri Oom Prakash in
T.Co8. Brade~II is 12,2,72(A.N.), the deemed date of his
oppointment will be 12,2.67(A.0.). similarly, in case of
shrl ReRyPhusan though his actual date of appointmant in
P.CeSe Gl ba 301171, hia deewrd date of appointiment
will Lo 3.110680 It may b mentioned here that we havo

aleo consulted the Tripura public Service Commission as

" regards the dotormination of deemed dates of allotmant

of xhese 2 Officers and the Commlasion hava alpo concurred

'3f c Lo thn detemelnation off deomed dates of allotment ag

Q | X DR PO >/ » = o
_\3ér\ . (Contde.. DA o

indleated by the Government of Tndla.
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‘{:&: _jﬁé' o ‘ Govusnment of India have fuLLhur 1ntjmatnd that
.i,l S tho pay of both the offlcarg amould ba £ixnd aftar taking
? =3 inLo cvnviamratton their deemed dates of appointaiant and
%, fﬁé', Lhey will b2 eligiblﬂ for the arvears with effackt from
fﬁ: : ﬁé | h; date of actuql Joining inr.c,s, -
,éf‘ ;* - ' These cases were also referred to the Pinance
jﬁs T Deparctmant for bheir viuws to the fixation of pay in
,?i ‘ : Ccaso of thapa 2 Officers. Finanen Dapactiwent. hava opinad
?ii k that in view of the provisions made in rule 6 of the
m Lk 3N j Rala anad Punannwy Cnmmlguionwd Olflcars/short sarvien
o ? ‘ . Comul ssion Oflicnrs ( Reservat lon of - vac:a,ncico ) Rules,
% S 1971, thoy have no objwotton in fidowmkdon fixing the pay-
gi fﬁ_ s of the officers acvordingly on the Hasls of thedr deemeq
- g e '5 dates of appointmﬂnt but they will be ontltlnd to arrearsg
;% ?; ' £ rom fha date of joining in T.C. 8,
? ,;? ,?' I am, thmféﬁom=, to r@qucst you kindly to fix
| fg V‘ the pay of tha afon>said Officers in r.C.s. Gr. Il an
tfé; statad abova and navaqsnry pay slips may kindly 1 {goueqd
L to the offlcors concncnad undac intimation to this
% DGpg rhnent,
g j Yours Fai*hfnlly,
. ' ' SA/~ Je N sengupta,
: Dy. Seemstary to the Govt. of Tripura,
Lopy to :
| le Shrl Om prakagh, T.V;S Gr.II Officer in-
- charye, Centra), Storeg, Arundhutinagar, *
Agartala, for information,
‘ ’ 2. shyd R.B.Jhuqan’r.,.s Gr.lI, Project Execoutive
’ ' ) Ofticer, Dumburnagar for information,
SA/- J. N. Sengupta,
Dy.s2cestary Lo the Govt. of Tripura,
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